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CORRIGENDA. 

In the Legis1a.tive Assembly De-
bates, Budget Session, 1942,-

(1) Volume I, No.1, dated the 
11th ~  1942, pa.ge 
31, line 20, for " Muslims " 
read " Muslim "  ; 

(2) Volume I, No. 15, dated'-
the 5th March, 1942, page 
708, line 20 from the hot-
tom, fOr "Suppression" 
read "Supersession"; 

(3) Volume II, No.6, dated the 
17th March, 1942,-

(i) page 1207, line 4, delete 
the full stop after the 
word " statemene" ; and 

(ii) page 1265,lines 5 and 22, 
Jor " The Honourable Sir 
HOJ,Di Modi" read " The 
Honourable . Sir Romi 
Mody" ; 

(4) Volume II, No. 7,dated the 
19th March, 1942, page 
1357 ,line 15 from the bot-
tom, Jor "The Economist 
news' " read " The Econo-
mist news-"; .. 

(5) Volume II, No.8, dated,the . 
20th .Maroh, 1942, page 
1422,line 13 from the bot-
tom, delete the second 
" that" at the end of the 
line; 

(6) Volume II, No.9, dated the 
23rd March, 1942,-

(i) page 1429, line 1, inaeri 
the word "is" after the 
word" blood" ; and 

<ii) page 1457, line Sfrom the 
bottOllD, read "are" for 
the word "they"; . 

(7) Volume II, No. 11, dated 
the 25th March, 1942, page 
1539, line 18 from the 
bottom, for the word 
" who .. read " why "; " 

(8) Volume II, No. 13, dated the 
1st April, 1942, page 1651, 
line 21, Jor the word 
" attacks" read" attack "i 

(9) Volume II, No. 14, dated 
the 2nd April, 1942,-

(i) page 1688, line 17, for 
.. It . is given to C class " 
read" I said that A and-B 
olass" . 
(ii)page ~ 1693, line 22, Jor 
" Syed Murtuza Sahj.b 
Bahadur .. rurd " Ma\llvL 
Syed Murtuza 8ahib 
Bahadur" ; and 

(iii) page 1729, line 19 and. 
page 1730, line 9 Jor 
.. Di"aD Bahadur Sir 
A. Ramaswami Muda-
liar .. read " The HonoUt"-
able Diwan Bahadur Sir 
A. Ramaswami 
MudaJiar ". 
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LEGIS LA TIVE ASSEMBLY DEBATES 

(OD'IOUL BBPOBT 01' 'l'IU I'Irl'B..-rJI SBSSIOll' 01' nil: 
nt'J:'H UGISLA.'I'IYZ '&SSKJlBLY) 

VOLUME 1-1942 

LEG ISLATIVE ASSEMBLY . 
Wedne8day, l1th February, 1942. 

The Assembly met in the Assembly Chamber of the Council House 
in New Delhi. at Half Past Two of the Clock. being the First. Day of the 
Fifteenth Session of the' Fiith Legislative Assembly, pursuant to Section 
63-D (2) of the Government of India Act, as .set' out in the Ninth 
Schedule to the Government of India Act,' 1935. Mr. President (The 
Honourable Sir Abdur Rahim. K.C.S.I.) was in the Chair. 

MEMBERS SW:ORN: • 

Mr. Kshitish Chandra Neogy, M.L.A.· (Dacca Division: Non-
Muhammadan HuraI); 

Sir John Henry Swuin Richardson, M.L.A. (Nominated Non-
Official) ; 

Mr. Kashinat,h Yeshwant Bhandarkar, M.L.A., (Government of 
India: Nominated Official); and . 

Mr. Muhammad Khurshid. M.l..A. (Government of India: Nomin-
ated Official). ' 

STARRED QUESTIONS AND ANSWERS. 

(.a) ORAL ANSWERS. 

INDIANS AND SxNDms IN THE FAA EAsTERN WA:a.ZONE. 

1. *Kr. Lalchaad :Rav&1rrJ: (a) Will the Secretary for Exterllal 
Affairs be ~  to lay on the table of the House a fulT' statement 
showing the o.rr.mgements which have been made in all parts of the 
Far Eastern war zone ror 'the protection Bnn evacuation of Indians and 
h:>w far the arrangements have been carried .out? 

(b) What is the con'dition of Sindhis. merchants and otheJ·s. in the. 
Par East since the beginning of the war? Are t:ley free. or detained in 

(  1  ) 
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concentration camps? If detained in detention camps} what has been, 
and can' possibly be, done for them? ' 

(c) .~  in :M:anila' gone' out ot the, war zone? If;.:so. ~ he 
please state theJr Whereabouts? ' ", 

(d) Will the Foieign Secretary please state the names of those Sindhis 
who have died and who are aurviving. particularly of K. K. Ramohanc1ini, 
Pribhdas and Company, Hint. Dhalamal and tk,eir families? 

(e) What help do the iritish Government ~  to give the Indians 
for their repatnation to India? 
(f) Are the properties of Sindhis living in the Far Eastern war zone in 

the hauds of the survivors, or have they been destroyed or confiscated by 
the enemy? 

Mr. O. K. O&ftJ8: This question should have been addressed to the 
Honourable Member for Indians Overseaa. 

• JIr. Lalchand :l'avalrai: In view of the great importance of this 
matter, any of the Honournble Members may answer it .... 

The BDnourable Mr ••• S. Alley: I will answer that question 011 the 
17th. 1 have taken it over to me. 

IlfDIA.'S H.EPBBSENTATIVB'S SIGNATl1lLB TO THB NEW ANTI-AXIS DBoLAB.A.TIOll. 

2. ·Mr. GovIDd V. Dubmukh: Will the Foreign Secretary please 
state : 

(a) if Sir Girja Shankar Bajpai, Agent-General for India in the 
United States of America, signed the new anti-Alda deoiara-
tion and if this waB at the bidding of the Government of 
India; -

(b) whether the terms of the anti-Axis declaration were communi-
cated to the Government of India for approval before 
signature by Sir Gir.ja Shankar Bajpai, the Agent-General in 
the United States of America, and whether Government had 
approved of them; and 

(e) whether the signature of India's representative to this declara-
tion, along with the representatives of independent States, 
signifies that she has attained a political statUi equal to 
those States; if not, what its significance is? 

Mr. O. K. 0&108: (a) Yes; 

(b) the terms of the declarntion were communicated to the Govern-
Inent of India through His Majesty's Government and had -tbeir general 
approval; .  • 

-(c) the declaration embodies pledges for the employmeDt of the full 
resources of all signatories and for such matters as making no separate 
peacp, with general reference to the principles oj. the Atlantic Charter, 
but has no bearing on questions affecting tbe internal constitutioeal 
structure of any, of the co'untries which signed' it . 
• 
Mr. GorbI4 V. D..hmukh: What are the definite obligations that 

India bas undertaken UDder the joint declaration? 

• 
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1Ir. O. E. Ouoe-: I _ have a copy of the declaration bere. All the 
eignatories declare that they pledge themselves to employ their full 
resources, military or economic, against those members of the tripartite 
PlAot and its adherents with which such Government or any signatory 
Government. is at war. Each Government pledges itself to co-operate 
with the other Gcvemmcnt& signatory hereto and to continue the war 
against and not to make a separate armistice or peace with the common 
enemies or anyone of them. 

1Ir. CJcmnd V. D1lhm1lkh: May I know if China is one of the sig-
natories? 

JIr. O. K. 0&1'01: I cannot give the Honourable Member a list. of 
the signatories at this moment. I suggest he should put down a separate 
question. 

JIr. GoviDd V. DubmaJrb.: May I know what are the measures that 
will be taken to fulfil these obligations? 

JIr. O. E. 011'08: All possible measures that can be taken by a Gov'" 
ernment at war and associated with a number of other Governments. 

JIr .•• M • .1'0Ib1: May I ask whether India can sign & peace tr.-ty 
or truce separate from Great Britain, and if India cannot do it, what 
is the significance of the signature of Sir Girja Shankar Bajpai-? 

JIr. O. E. 01lOlY"! think that the Honourable Member is taking time 
by the forelock.' 

Mr. B .•. .Joah1: I think it is better alwavs; but may I ask what 
was in the mind of the Government of India' when they signed this 
declaration that they will not make a separate treaty? Can they make 
a separate treaty from- Great Britain? That is my question and I. woald 
like an answer to it. 

1Ir. O. E. Ouoe: I cannot give an answer to that question. 

Mr ••••• .1'oa1I1: It is a clear question. 

JIr. O. K. 0&108: It may be clear, but it does not directly arise out 
of this particular question, and it also raises many questions of the very 
highest policy which will have to be considered in due course. 

Mr ••••• .1'0Ibi: It is not irrelevant to the original question. The 
original question i!o; whether the signature of India's representative to 
this declaration along with the representatives of other states signified 
that she has attained a political status equal to those states. 

1Ir. PrtIldent (The Honourable Sir Abdur Rahim): That W a --matter 
of opinion. I think the Honourable Member oan draw his on in'ferEJDce. 

1Ir .•• X . .1'0Ih1: I hnve drawn my own conclusions. 

8udar 8aDt SlDih: May r know if in /iP'Rntinst this power to the 
representative of India in the United States of America, the Legislature 
has got any place or say in the matter? • 
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Mr. o. It. OUOl: The Legislature seems to behaving " say in , .... he 
matter at this moment. 

Mr. LaJ.ch&Dd lI&vaIrai: May I know if any of the representatives 
iu thia House or out&ide were consulted before instructions were given 
for siMg this declaration? 

Mr. O. E. 0U0e: The  Government of India was-consulted. 

Mr. LalchaDd .avalral: I know, but I want to know whether any 
representatives of this House or auy representatives outside of any party 
,,'ere consulted before authority was given to this declaration? 

Mr. O. E. 0U0e: The executive Government of India was consulted 
in the matter. 

Mr. Lalchand .avalra1: I want an answer to my question. 

1Ir. PreIIdent (The Honourable Sir Abdur Rahim): I think t·he Hon, 
ourable Member can well draw that inference, that except the executive 
Government., nobody else was consulted. 

1Ir. LalcbaDd R'avalN1: I want the Honourable Member to say that. 

Mr. Prelident (The Honourable Sir Abdur Rahim): I think he has 
said that. 

Mr. Lalchand R'avalr&l: Mav I know whether that dcclarat.ion will 
bind the whole of India or only 'the Government representatives on those 
benches? 

(No answer wall given.) 

J[awana Zafar All lD1&.Di: Mav I know if the signature to thBt decla, 
ration W ~ made by the Indian representative fiS the representath'e of a 
free country or as a dependency of England? 

(No answer was given.) 

S&Z'd&r Sant Singh: May I know in plain language whether Rny leader 
of any of the Parties in this House or in the Council of StRte was con, 
Bulted? 

Mr. Prelident (The Honourable Sir Abdur Rahim): One question hal 
been put. 

(After a pause.) 

Presumably the representative on behalf of the Government is not 
in 11 position to answer. 

Mr. lIahammld .&shar All: What was in the mind of the GovemD\ent 
of lomB, what; status did the Govemment of India give to Tndia when 
they asked their representative to sign? . 

mo. o. It. Oaroe: They wished to aSllncinte India with the most 
historic declaration, which relates to ma.nifold matter!" in iA8\1e in the 
pre.ent war. 
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8ar4ar SaDt 1IDIh: May I know if it was merely intended to incmlase 
the number of signatories W that declaration without any regard for the 
feelings of India? 

Xl'. Prlli4ent (The Honourable Sir Abdur Rahim): It is a sarcastic 
question. Next question. 

1lis'l'.ALLA.'lION 01' MOTOB Pulfto BY AlDBIOAlll"8 mBB1T18B Ilmu.. 

8. -Xl'. Qovlnd V. Dllhm1lkh: Will the Honourable Member for 
Supply please state: 

(8) if any American or Americans have started installing any kind 
of motor plant in British India; and 

(b) if Government took any objection to the installation of auch • 
plant; if 80, what the objections were and how were they 
met? 

• 
Th, Honourable Sir B.. P. 1IodJ: (a) The United S-'tea Administra-

tion proposes to establish and operate a plant in India on the Lease and 
Lend basis. The pUl'pose of this is solely to enable supplies from 
America to Russia to be effectively used and the manufacture of trucks, 
as distinct from their assembly and repair is not in view. No commer-
cial plant of any kind is being established. 

(b) No objection can be taken by Government to a proposal whioh is 
in furtherance of the general war effort. 

Xl'. GoviIld V. Deahm1lklL: May I ask how these questions whioh 
were raised were dealt with,-for instance, the diversion of technical 
labour, priority certificates and other objections which were raised in the 
case of an Indian concern, how were they got over? 

The JlaDoarabl. Sir E. P. Kody: We have nothing to do with those 
questions. The trucks are supplied by the United States and we are 
merely doing the assembling of them. The scheme is not yet complete 
and 1 cannot say at thIS stage what shape' it will finally take. 

Babu Batjnatb. Bajorla: The vehiclea aaaembled in this plant-will they 
be assembled and given to Russia only and not to the Government of 
I ndin for use in India? 

The EOIlOuable SIr E. P. Jlocly: They were not intended for use by 
anybody except Russi", and this was regarded as the most speedy way 
of helplDg Russia. 

Babu BalluUL Bajoda: Are the Government aware thalthere is a 
considerable quantity of unassembled motor trucks in India and ethe 
capacity of the assembling plants here cannot cope with the assembling 
of these trucks? 

'!'he lI:mloarable SIr K. P. Kody: I do not see how that question 
arises at all. We have been asked to do a specific job of work and """ 
are trying to do it. 
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lIabu JlaIjuUL Bapi&: It arisee in ~ way. If ~ of ~  
Government ie that the assembling capacnty of motor trucks m India. 
should be increased, then the Government should have taken etepa that 
the trucks assembled should have been used in India. That is my point. 

Mr. 'PnIldent (The Honourable Sir Abdur Rahim): That is arguing. 
Next question. 

LJuo 01' SrrB BY ~  POlLT bUST ;rOlL PuaPOos o;r SmP-BUJLDDTG UD 
REPAIB.S. 

,. -Mr. Govtnd V. DMhmukh: Will the Honourable Member for 
· Communications please state: 
· (a) if a site on water's edge somewhere in Karachi has been leaaed 

by the Karachi Port Trust to any firm of engineers for the 
purpose of ship-building and repairs; and 

• 

(b) what the name of this firm is, and who its partners are and 
what the terms of the lease are? 

'I'Ile IIoDoarabl, Sir Andrew Olow: (a) Yes. 

(b) Messrs. B. R. Herman and Mohatta, Limited. This is a reg:stered 
company of which the Directors, according to Thacker's Directory, ar& 
Ra(\ Bahadur Seth Shivratan G. Mohatta, Mr. B. Z. Herman, Seth 
Chandratan G. Moondra and Seth Girdhari Lal M. Mohatta. The terms 
of the lease provide for n rent of lis. 0-4-0 per square .yard ver annum 
pluB Municipal tax {O!' the duration of the war and three months there-
after. This rent covers the free use of the foreshore. 

Mr. LalchaDd .avalrat: May I know if these contractors have begun 
any work or done anything in respect of this lease that has been given 
to them? 

TIl, Houourable Sir Andrew Olow: I have no information on that 
point. . 

111'. GovIDd V. DeIIlm1lkh: Are the directors the only shareholders? 

fte Honourable Sir Andrew Olow: I have not the list of shareholders. 

Mr. Kuhammad .Al:har Ali: May I know if it was advertised? 

fte Honourable Sir Andrew Olow: This is not a contract given by 
Government but by the Port Trust. 

SUPPLY 0 .. WAGOn ;rOlL TB..&lvSPOJtT OJ' N U.~  AND BJau-
• CoTToN. 
I. *Mr. CJovbld V. D,lhmukh: (0.) Will the Honourable Member for 

Railways and Communications please state jf any officer representing 
~  Government of th!, Central Provinces andnerar had nAgotiationa 

~  officers representmg the Great Indian ~  Railway in the 
month of December 1941 or the first week of January 1942 about the 
supply of wagons for transporting cotton to Bombay? ' 
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. (b) Were any conditions  proposed by the Great Indian Peninsula 
Railway for supplying wagons? If so, what were the eonditions? 

(c) Were any terms suggested by the representative of the Central 
Pmvinces and Berar· Government? . 

(d) What are the terms on which the supply of wagons has been 
allowed? 

ft. KoDoarable Sir Aadnw Olow: (a) The question of transport of 
cotton to Bombay was discussed at a meeting with the Board of 
TraDsport, Bombay, which was attended by Representatives of the 
Central Provinces and Berar Government and Ofticersoi the Great 
Indian Peninsula Railway. 
(b) and (c). No. 
(d) I understand that preferent.ial supply of wagons is being given to 

staople variety of cotton. 

Mr. GoviDd V. DelluDukb.: May I know whether the arrangement 
about the preferential treatment in the case of long staple cotton 1'1811 
at the suggestion of the representative of the C. P. Government. or 
whether it was a suggestion which initiated with the railway authorities 
lind was accepted by the C. P. Government representative 'I 

The JIoDoarable Sir .Andrew Olow: I am not in a position to disclose 
what happened in the Board of Transport, Bombay . .. 
JIr. GovtDd V. Duhmu1dl: I have put this question in the interests 

of the public. Do the Government consider that this matter cannot be 
disclosed in public interest? 

The Konourable Sir Andrew Olow: I consider that the proceedings of 
alJ these Boards of Transport should not be disclosed. . 

JIr. PreIlden' (The Honourable Sir Abdur Rahim): Next question. 

ER ~ INFORMATION OONOERNING TIOXETLESS T!u.VELLlNG. 

8. ·Kr . .AmareDClr& Hath Ohatmp&dhJ&J&: (a) Will the Honourable 
the Railway Member be pleased to state if he has received any complaint 
against ticket checkers and collectors working in trains and at stations 
on State Railways since the Ticketless Travellers Act has been in opera-
tion? If so. how many such complaints have been substantiated and 
what steps have been taken against them? 

(b) Will the Honourable Member he pleased to state the income which 
accrued out of prosecution of ticketless travellers on (i) the East Indian 
Railway, and (ii) the .Eastern Bengal Railway up to December  194!? 
(c) How many travellers were found to have travelled beyond stations 

for which they had tickets and how many had travelled without a certi-
ficate from authorities Bnd what was the amount of penalty" reaflised 
from such travellers? 

(d) Will the Honourable Member. be pleased to state if there has been 
any case during 1941 in which ladies had to be forced out of trains on 
account of abRence of ticket or for being over-carried for which they did 
not pay? ' • 
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(e) Will the Honourable Member be p:eased to state on which of the 
State Railways ticketIess travellers were the largest in number and on 
which the lowest i' 

(f) Will the Honourable Member be pleased. to state if any ticket 
checker or coHector has been found to have allowed his ~  friend 
or relative to travel without ticket, or, has any ticket collector .been 
found ~ have taken illegal gratification from any ~  travener1 

ft. HoDoarable SIr Andrew Olow: (a) One such csomplaint was received' 
by telegram, but the sender who was apparently ·travelling without • 
ticket gave no address, and no action was taken. 

(b) and (c). I regret the information is not yet available. 

(d) and (f). No such CBses have been brought to the notice of 
Government. 

(e) It is not possible to say how many ticketless passengers travelled 
on any railway, but during the year ending Slst March, 1941, of the 
Class I railways in British India the Bombay, Baroda and Central India 
RE&ilway had the largest number detected and the Rohilkund and Kumaon 
Railway the smallest. 

Pandit X,a1rabmj Kanta Kaitra: In view of the fact that the ticketles8 
travel Rill was recently pussed. do Government propose to compile 
statistics to show the effect of this legislation having been brought into 
operution? 

JIr. Prelident (The Honourable Sir Abdur Rahim): Will the Honour-
able Member kindly speak louder? 

PaDdit LMsbmt Kanta JIaltra: In view of the Bill passed into law 
last vear-I menn the Ticketless TravtJIlers Bill-will Government con-
sider· the desirability of compiling statistics to show the effect of that 
legislation? 

The B0D01lJ'l,ble SIr Andrew mow: We do collect statistics to show 
the det,ection of ticketless travel and the results of prosecutions instituted. 
But it is not possible to :,epnrnte with any degree of precision the effect 
d particular changes in the legislation. 

Pandit X.y.hml KiDta Kalva: What I want to suggest to the Govem-
ment of India is this. In that legislation we proposed certain COD-
c('ssions, such as, the granting of certificates to passengers travelling 
'without tickets, and may I ask Govenunent whether they propose to 
compile statistics, as far a", 'possible, accurately. to show the effect of 
that measure? 

• 
The Honourable SIr Andrew mow: I have explained that statistics 

are compiled Bnd will continue to be compiled, but Ole question of how 
far anv difference shown between statisti!'s of one year Bnd the statistics 
.ol preCeding year is on account of particular cbanges 'in the law is obviously 
oge of judgment rather than of measurement. 



STARRED QQBSTIONS AND ANSWERS 

BVIIB 01' TBA VELLEBB J'BOK C.A.LOUTTA DO TO. P AlfIO AlrD K1JJIJUU IOU· AND 
OOlrSBQUDT RAILWAY ~G . 

'1. ·Kr. AmareDdra ._111 .Uopadh1-1-: (a) Will the Honourable 
the Hailway Member be pleased to state what were the daily earnirigs on 
the .East Indian Railway and the Eastern Bengal Railway at their start-
iDg stations, respectively, during the period of rush from Calcutta on I 

account of panic during the period from the 20th to the 31st December, 
19411 
(b) What were the earnings of the East Indian Railway at the Howrab 

Station on account of the Kumbha Mela rush? 

(c) What was the total number of tickets issued during the period 
from the 20th to the Slst December, 1941 on account of rush of passengerS 
due to panic and Kumbha Mela, and the total number of passengers in 
the first class, second class, intermediate clus and third class, 
respectively? 

(d) Will the Hon.>urable Member be pleMedto state if he had any 
information about corrupt practices of the ticket. checkers at Howrab and 
Sealdah during tne aforesaid rush period and if bertiha could be reserved 
only on extra payment, not required by law, to persons arranging ber\hs1 

(e) Will the Honourable Member be pleased to lay on the ta61e a 
comparative statement showing the allotment of trains to meet the 
requirements of passengers for the Kumbha Mela tbis year and the 
previous occasion at Hardwar? 

(f) Will the Honourable Member be pleased to state if he had any 
information about the extraordinary charges made by porters (coolies) 
during the aforesaid rush period at Howrah Station and whether passen-
gers were allowed to board trains from sidings before the trains were 
brought to the station platforms? 

!'he Bonourable Sir Andre. mow: (a), (b) aDd (c). I am afraid I can 
only give the Honourable Member ~  of the increases in the total 
nUhlber of passengers of a.ll classes ~ Calcutta during the period men-
tioned, if he desires them. I have no information of the earnings result-
ant therefrom, nor can I differentiate hetween those who left Calcutta 
on account of panic, those who hod desired to attend the Kumbha Mela 
and those who left for othet reasons. 

(d) Certain allegations have been made and I understand they are 
under investigatjon. 

(A1 No inward specials were run this year, but between the 16th and 
thp. 21st January. 29 specials were run to assist in the exodus. For the 
·last Kumbha Mela at Hardwar in 1938, 400 inward and 407 outward 
spe<,ials were run. . 

(f) Yes, as regards the second portion of the question, I understand 
the situation at Howrah was 110 tense that neither the Police nor the 
Watch and Ward Staff were able to prevent a certain Il\1IDber of passen-
. gen from 'entraining in the yards. .  • 

Mr. Lalt.haDd .av&1ra1: Mav 1 know if on these occasions the State 
Railway was able to cope with' the passengers going out? 

fte BOD01II'&ble SJr ADdrew Glow: They did their best. • 
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Pa4lt La_mt -..uta II&ltra: Mav I know if the Government of 
India propose to delegate a podion of their powers ~ ~ Provincial Gov-
emmentB concerned to enable them to use them III th18 emeraency for 
evacuation purposes, and not have these evacuations controlled by the 
Railway Boaro from Delhi or Simla? 

ft. BODoarab1. Sir Andrew Glow: No. 

Pedit Labbml Kanta Jbiva: In view of the fact that the railways 
are controlled by the Railway Board, do Government of India ~ 
t.o delegate their powers to the Provincial Governments 80 that in certain 
emergency areas the latter may requisition railways for evacuation 
purposes? 

The Honourable Sir Andrew Olow: No. 

Pandit LaJrwbmt Kanta )(aim: Ma .... I know the reason why? 

'l'he Honourable Sir Andrew Glow: Bel'aU8e it is not possible to haft 
ptfootive control of a transport system like the railwa:vs placed in tbe 
hiU\da of different authorities. 

P&Ddit LaJrshml ][anta JIaltra: I want to know from the Honourable 
Member now that an emergency has arillen in Calcutta .  .  . 

Kr. President (The Honourable Sir Abdur Rahim): The Honourable 
Member is arguing. 

P&Dd1t Lakshmi Kanta JIaItra: I am putting a question. I want to 
know whether the Government of Indin propose to empower the Provincial 
Government, the Government of Bengul for instance, to run speoilll ·trains 
Oil the Eastern Bengal Railway, the Assam Bengal Railway, the East 
Indhm Railway and the Bengnl Nagpur nailwRY for eVReuntion purposes 
rather than have the running of such railway trains controlled ~ 

Delhi., 

The Honourable Sir Andrew Glow: I have already answered that 
question in the negative. 

EAST INDIAN RAILWAY AlTBi:NTICB :MBcJuxICS AT JAJULPUB. 

8. *Qul Kahammad .Ahmad ltaImI.: (a) Will the Honourable the 
Railway Member be pleased to state the number of apprentice mechanica 
on the Ea8t Indian Railway who are· being trained at Jamalpur? How 
many of them lU'e Indians and how many Anglo-Indians? 

(b) Is it or is it not 11 fal't t,hat the ~  to the apprentice 
~ class is by competition? ' 

(c) °Is it or is it not a fact that candidates obtaining tho highest markl 
in the examination are not taken according to.. .~  position. but a 
certain number of posts are filled up by taking Anglo-Indian candidates 
who might have obtained lc,wer marks? 

,d) If the answer to part (c) be in the.atBrmatiYe, wh .. t i8 the reelon 
for this preference 'I 



ITABDD QUB8TION8 AND AlfSWBRS Ii 
<e) What is the reason for the abnormally high percentage of Anglo-

Indianl in thia claaa 1 

ft, Bcmoarabl. SIr Aqdrew 010w: (8) 98; 45 are Indians and 58 are 
Anglo-Indian •. 

(b) Yes. 
(c) Yes, if the requisite number of Anglo-Indians do not get in on 

merit .. 
(d) The procedure has been laid down for ensuring the recruitment of 

members of minority communities to the preacribei percentage. 
(e) I would refer the Honourable Member to para .. 9(1} (8) of nome 

Department's Resolution No. F. 14/17-B.J88, dated 4th July, 1984. 

QUi Kuhammld Ahmad Kumt: Did I hear the Honourable Member 
SOJ that the number of Indians is 45 and Anglo-Indians 53? 

'l"he Konoarable Sir Andrew OJow: The figure is correct. 

Qui lIubunmad Ahmad Xumi.: Has the Honourable Member oonsi-
dered that the minority community of Anglo-Iniinns cannot have Buch a 
prt'ponderant majority as 53 per cent.? Has the Honourable Member 
cnJlsidered that point in (·oming to a decision regarding this matter? 

The KODourabie SIr .&IIdrew Olow: I have not got here the exact 
percentage of recruitment but that was fixed with reference to the numbers 
previously prevailing in that. particular branch of railway work. 

QUi Kuhammad Ahmad Kumi: In view of the fact that the candi-
dates are not taken according to merit and they are taken according to 
community, will the Government consider that some proportion iato be 
fixed Illld that is not to be exceeded unless the minority gets in by 
competition? 

'l"he HOJlourable SII hdrew 01ow: The proportion has been fixed. n 
is not exceeded unless of course more get in on merits. 

Lleut.-CJoloa.el Sir Henry Gtdney: Is it or is it not a fact that the 
principle followed in the selection of ('andidates for appointment 8S 
apprenticeB is the same as that followed in other services where rese"a-
tions are made for minority communities? 

The HODOU1'&ble Sir Andrew Olow: The principle is the same, although 
thE! percentages are not necessarily identical. 

Dr. Sir ZlauddiD .Ahmad: May I just draw the attention of the 
Honourable Member that, in the Resolution of 1934 the Muslims are 
recognised as the most important minority and here I find that the Anglo-
Indian. are considered to be the moat important minority. • 

(No answer.) 
ALLoW.!N0JI8 TO EAsT IlmUlf RAILWAY Al'l'llDTlOB MBoB.&lfI08. 

I. -Qui KDhlmmld .IImacl Kuml: (a) Will the Honourable. the 
Railw.y Member please state whether it is or it is not a fact that the 
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course of study fex apprentice mechanics on the Eut Indian Railwa,. 
used to be five 'Vears and now it has been reduced to four years? 
(b) Is it or i; it not a fact that, during the course of apprenticeship, 

Indian oandidates get Rs. 10 to Rs. SO increasing1rith-the year of Itudy, 
while the Anglo-Indian students get a higher allowance from the very 
beginning Jio make up their minimum of Rs. 55? If so, what i. the 
amount? 

(c) Does the rule of minimum pay of Rs. 55 appl,. even to students 
studying in this class? If so, under what provisions? 

Be JlClD.Ourable Sir .Andrew Olow: (a) No, it is not a fact; but the 
EUllt Indian Railway has been authorised because of the particular 
requirements of the present situation to appoint apprentices to working 
post.; after four years' training if they had the need to do 10 and the 
apprentices on examination are found fit for the posts. 
(b) The reply to the first part is in the affirmative; as regards the 

Recond part the amount varies with the locality and length of service of 
the AngJo-Indian apprentice, but I understand it does not exceed Rs. 15 
in f-ny case. 
(c) Yes, under the orders of the Government of India contained in 

the Home Department's Resolution No. Ests. (Special), No. 14/5/88, 
dJ\ted 1st May, 1939. 

Qui Muhammad Ahmad ltuml: Ma.v I know whether the apprentioes 
who are receiving training are to be considered as on actual service? 

The HOIlourable Sir .Andrew 010W': For the purpose of communal 
reoruitment they are so considered. 

Qui Muhammad Ahmad Kuml: Will the period of training be 
~  in their service? 

The Honourable Sir .Andrew Olow: It does not necessarily follow. 

Qazt J[ubammad Ahmad ltuml: How can the pay be' regulated, if 
that is not service. 

The Honourable Sir Andrew Olow: A special pay is fixed for certain 
nppointments 8S apprentices. Whether it is service or not, I am not sure 
at the moment. 

Ill .... M • .JoIh1: May I know whether this principle of minimum 
wage will be applied to other communities in India? 

(No reply.) 

EXAJmU.TION AND INTERVIBW OJ' SPBOUL CLA8S APPBDTIOBS AT JA.IIA.LP"Il'&. 

10. "Qui J[uhammad Ahmad Kuml: <a) Will the ~  Member 
for Railways please state whether it is or it is not a fact that the 
students getting training as special c1a8s apprentices at J amalpur have 
an examination in writing as well aa an interview f!fVery year and their 
final position is determint>d by the total number of marks obtained 
throtlghout the whole period? 
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(b) Is it or is it not a fact that the student..re infOrmed of the 
number of marks they obtain in the written examination but are not 
given any information regarding the marks they obtain in the ~  
If so, what is the reason for this? 
(c) How are the marks in different subjects distributed between the 

examinations in writing and interviews? 

The Honourable Sir Andrew Glow: I have called for information and a 
~  will be laid on the table of the HOUse in dlle course. 

AnBOTJU> Co:RTB.AO'l'OBS OJ'THE 8uPPI,y DBPAB'l'JIBNT. 

11. ·Dr. Sir Zlauddlll Ahmad: (a) Will the Honourable Member for 
S,!pply please lay ·on the table a list of the approved contractors? What 
is the percentage of the Muslims? 

(b) Will the Honourable Member plesse state the quantum of 
contract given to the approved contractors, and the percentage of the 
amount given to (i) Europeans, (ii) Parsees, (iii) Muslims and (iv) other 
eiassos? 

The Honourable SIr H. P. Mod)': (a) Over 6,000 contractors have been 
lCgistered by the Purchase Branch of the Department of Supply. The 
amount of time and labour involved in preparing a complete list of all 
these contractors or of estimating the percentage of Muslims amoagst 
them would be wholly disproportionate to the value of the information. 
GoverlJment regret, therefore, that they cannot comply with the Honour-
ubI£> Member's request. 

(b) 11resumabl.v, the Honourable Member is referring to the contracts 
given out since the beginning of the war. The number is so large that the 
time and lubour necessary for collecting the information required by the 
Honourable Member would be out of all proportion to its usefulAess. 
Government, therefore, regret that the Honours'ble Member's request 
cannot be complied with in this case also. 

Dr. Sir Ziauddln Abmad: It is the opinion of the Honourable Member 
thnt the labour involved in the collection of the infonnation would be out 
of ~  proportion to its utility but from our point of view it is very important 
to have the information as to what the percentage of Muslims is. Our 
iuformation is there is hardly any. 

The HOIDOurable Sir :II. P. lIody: It is my opinion that counts, 
dOflsn't it? I am asked to collect the infonnation and my view is that· 
t1IP information would take 80 long to compile that the time taken over it 
would be di'Sproportionate to the value of this information. 

Dr. Sir Zlauddbl AIImad: I can C'ompile it ~  in two hours if the 
Honourable gentleman is willing to show the registers to me.· 

• 
The Honourable Sir H. P. Mod)': If my friend will come along, heean 

look at the register I 

1Ir. Lalchand R'avllrll: Ma.V I know if in the approval. ~  
COlttraotors .it iafhe J:&icv of tl:.n Bovernment to give it .on commilnal 
ratios? Does t·hif! principle apply to the contractors alsO? 
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fte BoIlourable SIt.. P. Ko41: I hope not. 
Dr. Ilk Zl&uddiD Abmad: Will Mr. Navalrai object if all these 
~  are given to Europeans? 

R.uLWA.Y EMPLOYEE'S RIGIlT IN .All' ENQl1IBY A.G.uJII'IT BIll 01' Oaoes· 
EllJIINING A. WITNESS. 

" 

11 •• JIr. x.lchaDd Bav&lrai: Will the Honourable ·,Member for Rail· 
ways be pleased to state whether a provision bas been inserted in the .rules 
regulating discipline and rights of ~  of non-gazetted Railway 
servants providing, under Railway Board's letter No. E-34/RG-6, dated 
the 22nd June, 1935, that an employee whose conduct is undergoing an 
investigation should be allowed the right of cross-examining a witness? 
If RO, does this right of cross-examination also apply to cascs under Rule 
9 of the above Iules, when an officer has dispensed with a departmental 
enquiry and makes an enquiry in some other manner? If not, why not? 

."l'he Honourable Sir Andrew Olow: The answer to the first part is in 
thE' affirmative and to the second purt in the negative. It is not regarded 
&S desirable to exteno' the provision to ~  where a departmental 
enquiry has been dispensed with. 

Mr. Lalchand Bava1ra1: May I know from the Honourable Member if 
the inquiry is made in a manner different from the departmental inquiry? 
Is thE' person examined or eVIdence taken for the purpose of finding out 
the guilt or otherwise of the man? 

"l'he Honourable Sir Andrew Olow: There ure not always witnesses. 

Mr. LalchaDd lIavalraJ.: But whenever there are, will the Government 
llJ]ow cross-examination to be done by the same man when the witnesses 
are being examined and if not, why not '7 

"l'he &nourable Sir An.drew Olaw: I am not sure what the' Honourable 
Member means by 'the same man '. • 

:Kl'. Lalcband Bava]ra1: I mean the officer because inquiries will be 
made either departmentally or by the same officer who will have to 
exalDine witnesses at any rate at some time. Therefore, I am asking 
wbat difference it would be and why not that concession should be giveu 
so that he may put his case properly. 

The Honourable Sir Andrew Olaw: The procedure in the two cases is 
(litJl!rent and it is not ~ to extend the provision of cross·examination 
to ~  where a departmental inquiry is dispensed with. 

III. Lalch1Dd •• valla!: Mav I know what is the difterence between the 
two, because. .  .  .  . .. 

111'. Pre*IeD& (The Honourable Sir Abdur Rahim): The HoDO\ll'&ble 
Kember is arguing. 



STARBED QUESTIONS AND ANSWERS 

.Lleut • ..ooloDel SIr BIIUi1 GldiuJ.: Will the Honourable Member state 
wh(·ther occasions do not arise-l won't say frequently-when a subordi-
nate is tried and judged by the same officer? If the answer is in the 
affirmative, will the Honourable Member please give his consideration 
to some modification of these rules so 'that, in any enquiry; tbe subordi-
nate. i.r., the employee will be assured of some justice? 

The Honourable Sir Andrew 010w: I cannot see that there is anything 
wrong in a subordinate being tried and judged by the same officer. An 
ac.msE'd in a court is tried and judged by the same presiding off?cer. 

Lieut.-Oolonal Sir Henry Gidney: I am afraid I have not explained 
Dlyself suffieiently on this most important mutter or the Honourable 
~ -  hus not seen my point. I mean an instance when a subordinate 
hus been found guilty by UD officer aDd punished and when he appeals the 
appeal is decided by that very officer who originall,)' punished him and who 
would hardly reverse his own original judgment. 

Th" Honoura.ble Sir Andrew Olow: The appeal ought to lie to a diller-
ent uuthority, I quite agree. 

Lieut.-OoloDel Sir Benry Gidney: In this agreement does the Honour-
able Member feel satisfied that these inquiries are properly and equitably 
conducted or does he consider that the rules  require some drastic modi-
fieation '! 

The Honourable Sir Andrew Olow: We never reach perfection. 

Lieut..-Oolonel Sir B.enry Gidney: I agree, but is there no chance of 
approacbing that end? 

Xr. President (The Honourable Sir Abdur Rahim): I think the 
Honourable Member ill now arguing. 

UN STARRED QUESTIONS AND ANSWERS. 

REFUND OF CERTAIN EXCESS RECOVERIES OF MEDICAL FEES FROM EMPVlYEES 

ON NORTH WEITEBN RAILWA.Y • 

. 1. Kr. Lalchand Ba1'&lra1: (a) With reference to the Honourable the 
RaIlway Member's reply tc-part (c) of my unstarred question No.2, 
asked on 5th November, .1940, regarding refund of excess recoveries made 
from. employees' wages on the North Western Railway in regard to 
medICal fees payable -to Sub-Assistant Surgeons, will he please state 
when the necessary refunds will be arranged? 

(b) Is it a fact thn.t the North Western Railway A ~  line 
to recover from suoh persons the exoess payments made to the Sub.Assist-
ant Surgeons, and refund the said amount to employees ooncernt!d: If 
so, what is th'3 Ctlu.;c of the delay? 

The Honourable Sir Andrew Olow: (a) Government do not contemplate 
directing any_refunds to be made because the amounts were drav in 
good faith with either the exp-.'eS8 or implied agreement of the employee. 

(b) Doe'S not arise in view of the reply to part (a). 
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STuDy LluVB TO SuaoanJlU.TB SaVIeB E ~  ow N01ft'B: W ...... 
RAILWAY. 

I. Xl. Lalcb&D.d B.valral: (a) Will the Honourable Member for Rail-
ways lJe plimsed to l:!tate the number of employees in subordinate Fervice 
on the North \Vestern Railway who have been given study leave during 
the period from 1st April, 1939 to 31st August, 1941? U '\thera ,-Il.""ft DO 
such instancetl, is it because there are no applications, or becaUile the 
leave has been refused for some reasons? If so, will the Honourable 

~  pleat;t> 8t ate the reasons for such refusal? 

(b) Is it a fact that Gt:veral medical employees have been refused 
study leave even at their own expense? If so, why? 

(c) What are the gent-ral rules for grant of study leave, whether at 
railway or employees' own expense, for higher education for a diploma, 
degree or any other branch of knowledge, which might help the t:mployee 
in displaying a better standard of efficiency in service? 
• 

The Honourable Sir Andrew Olow: (11) No subordinate all the North 
West.ern Railway was given study leRve hetween 1st April 1939 and 
31$t August 1941. As fnr as can be Ils('crtained. one "pplic'ntion for such 
ltmve was received, but it was refused, because SllC'h leave is not ordinarily 
admissible for subordinates. and the course of stud." whidl the employee 
proposed to pursue was not being held during the wl1r. 

(b) If the Honourable Member has in mind the case of medical 
8uburdinates undertaking courses of study during periods of ordinary leave 
E'arned by them, as far 8S can be Ilseertained, four applications for Bucb 
leave were sanctioned while two were refused in the exigencies of the 
s(!rvice., 

(c) The rules are contained in Appendix XXXIII to the State Rail-
WBV Establishment Code, Vol. II, a copy of which is in the Library of 

~  House. 

IGNORING OF CLAIMS OF CBBTA.IN PERSONS FOB APPOINTMENT TO IIIGBJIB 

GUDES ON EAST aDUlT B.uLWAY. 

8. Ka1llvt Byed Kmu. Sablb Bahadar: Will the Honourable Mem-
ber for Railways please state if it is a fact that in making appointmente 
in the higher grades and to posts in the non-Gazetted services, the East 
Indian Railway authorities have ignored the claims of persons, who were 
senior and eligible for promotion and pORSef!sed the requisite qualifications 
and . eXp'erience, ~  selec1ied persons for those grades and posts from 
outsJde the recognIsed avenue of normal advancement? ' 

The JIonOarable Sir Andrew Olaw: Government have no reRson to 
believe that the facts are 8S stnted in' the first pllrtOf. the question," . A. 
J'el,'urds the second part, while Govemment hll'VO no panicuiar8 of U~ 
appoi3tments being made, they are permissible when the interests of the 
public service are Be.nlld tberuby, 
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SUB.JlDO'1'IlfG oDTAD BXBIIPl'BD &.rArio '1'0 J'OB'liiJiB ETnlJ'RA'1'IO. O. Eur 
IlmUlf RAILWAY. 

t. Jb1llvl IJe4 Kuriua -1i.bJb lIUa14ar: Will the Honourable Mem-
bel-for Railways please refer to: --

(i) -tibe information given on the 11th February, 1941, in -reply to 
unstarred question No. 22 _ked on the 6th November, 
1940, viz., "who had passed the goods examination 'It the 
old Oudh and Rohilkh'und Railway Training School at 
Chandausi were not required to pass any further examination 
on that subject"; "" . 

(ii) the reply given to un starred question No. 1 asked on the Slst 
August, 1936, viz., "Goods Audit Examination is no longer 
oompulsory for the Inspectors on the commercial side"; 

(iii) the results of the Goods Examination and the Coaching Exami-
nation held at Chllndausi Training School published on pages 
85 and 87 under Notification No. 38 of Part III of the Oudh 
and Rohilkhund Railway Weekly Gazette No. 10 of 1921, 
dated the 7th May, 1921; and 

(iv) paragraph 654 of the East Indian Railway Gazette No. 21, 
dated the 28rd May, 1928, as reproduced in paragraph 53 
of the East Indian Railway Gazette No. 2 of the 15th 
January, 1941, regardjng 'passing further examination on 
those subjects by persons who aspire for senior subordinate 
commercial posts; and state: 

'(a) if it is a fact that the staff, who were exempted by para-
graph 715 of ~ East Indian Railway Gazette No. 23 
of 1929, dated the 5th July, 1929, are required to pass 
further examinations in those subjects; 

(b) if it is a fact that the staB who passed the Coaching and 
Goods E ~ .  8S per results published in t.he Oudh 
and Rohilkhund Hailway Weekly Gazette No. 10 of 1921, 
are forced to pass further examinations in those subjects 
by the decision of the Chief Commercial Manager. as com-
municated in letter No. OPE456 (Higher), dated the 9th 
July, 1941, from the Deputy General Manager (P ), East 
Indian Railway, Calcutta; and ' 

'(c) the action taktm by Government to prot6ct the staff from 
victimization; il no action has been taken. the reasonR 
therefor? 

'I'he BODOIII'&ble Sir AlDdraw Glow: (a) and (b). I have no informntion 
on these -pOints but. arr. making an enquiry and a reply will be laid on the 
table of the House in due course. 

I(e) No action hRS been token a'S no ot'casion for this arose. 

HABDWAB RAILWAY TroE:B'l' FJu.l7D CASlI. 

I. IlallM SJed Kunua Saldb lIa1ladV: Will the Honourable Mem. 
ber for Ruilways please state: 

'(a) 'the total expenditure on the lIardwar Ticke. Fraud Case ip 
'CJIU'ftMi by the Karadabad Division, East Indian Railway: 
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(b) the names of the c?unsels aud the amounts »aid to ~ . of 
them by the Railway; 

(e) the amount paid for the reside"nces of the oounsels l:Q' tb,e l\ail-
way at Saharanpur, and Dehra Dun; 

Ed) the sums paid to ~  by the Railway for, joumey. by rail 
and by road, respectively; , 

(e) the amount paid to counsels by the Railway for: 

(i) alerical labour; 

(ii) copying charges; and 

(iii) obtaining copies of the judicial record; 

(f) a description of the residences provided for the counsels by the 
Railway; 

(g) the terms of the agreements ~ bf'tween the couDselfl (tnd 
the Railway engaging their services for that case; 

(h) whether the counsels were engaged by the Railway on thP. 
suggestion or recc,mmendation of: 

(i) the District Magistrate; 

(ii) the Government Pleader; or 

(iii) the Local Government of the United Provinces; 

(i) the total expenditure incurred by the I'rovillcial Government; 

(j) the reasons for the difference in expenditure incurred by the 
Railway and the Provincial Government; 

(k) the justification for tht! expenditure on the counsels by the 
Railway; and 

(1) whether the local civil authority (District Magistrate) was con-
sulted regarding the payments made to the counsels by tht> 
Railway; if not, why not? 

fte HOnourable Sir .Andrew Clow: (a) to (g). I regret that I cannot 
undertake to collect all the information desired. but I have asked for 
the aggregate of the expenditure incurred by the railway administration 
and for the amounts paid to counsel and any amount spent in providing 
residences for them. These pllrticulars will be laid on the table of ther 
House in due course. 

(h) and (1), An inquhy is being made and information will be laid 
on the table of the House in due course . 

.• (i) and .(j). I have no partic.ulars of provincial expenditure; but u 
thiS .18, not ~  . .~  Items as the expenditure ~  the ~  
admlOlstratlon, there IS no reason ~ the two aggregates should 
~ . ;.,; ~  

(k) E~  OD couDsel. W~  neceHary to 
~  of f,h, case ~ .. ~  various .courts.. 

enlure 
,I 

~  proper-



UNSTAlUUIJ) QUBBTlO58 AJD .ulSWBRS 

Aur.lClUIoIL1Tr ow CJB,I,'.Um HOD DlIPAImID'I LftuB ~ 1883 '10 
NOlI..Q£Dft'BD RAILWA.Y SBM'.d"1'8. 

e. MaalYl 1Jed: Ihrt.ua SahIb JlaU4ar: Will the Honourable Mem-
ber for Railways please state whether Home ~ letter No;· 50-
1682, dated the 18th November, 1888, regarding dismi88als of subordinates 
lor misconduct, is applicable to non-gazetted Bailway senants under the 
Government of India? 

~ BoaOlll'&ble SIr ADdHw 0JDw: The answer is in the .negative. 

RaOVALS J'BOJI SDVIOI: <W E.u'f b'DuN ~ U  BIIPr.o'OU m 

I'UB'IHIIB.UrOB 01' WAll EI'I'oB'l'B. 

7. Jlau1ft Syld K1IRUa Sahib Jlahadur: Will the HODourable Mem-
her for Railways please state: 

• 
(a) if it is a fact that the General MaDager, East Indian Railway, 

bas laid down a policy or principle in furtherance of war 
tdIorta to the effect that the agreement of the staff be ter-
minated by giving them one month's pay in lieu of notice 
and that they may be induced to join the Railway units 
for service under thE' Defence Department; 

(b) if it is a fact thllt in furtherance of the said policy a large 
number of staff have ~  removed from service since Sep-
tember ]989; and 

(cl wlip-ther he will luv 011 the table of the House a list of the 
staff in each DiviSion, who were removed from service 8S 
per terms of their agreement without assigning the reasons 
for their removal since the 1st September, 1989? 

The Honourable Sir Andrew Olow: (a) and (b). Information has been 
cnlled for and a reply wiII be laid on the table of the House in due course. 

(c) I do not ~  to lay  lists on the table or to set out the reasons 
in each ease, bnt nn endeavour wlll be made to furnish the number in-
volved. 

CaTA'. Al'PoINTIDIN'l'8 AlQ) PIImIO'IIOJ18 IU.D. BY 'l'JDI Ta6.RIo :iUNA.GD 
OJ' 'l'BEOuDB: .urn RoJItt.mrUND RAILWAY. 

8. JlaDlVi 9)'14 Jlmua SUlb 'JlUad1ll': Will the Honourable Mem-
beT for RnilwRYFI plesse refer to Notifioation No. 25 of Part I of the 
Olldh and RohiIkhund Railway Weeld..v Gazette No. IS of li)ft ~  

~ . dated the 29th Jao.U8l'Y, 1921;l'8garding the soales of pay fOll1.'raftio 
Department Subordinates with·elect from the 1st June, l.92(), and st_ 
whetheJ! the· . ~  and. promotions to the elasles of. Assistant 
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Station ~ -  of Controller& ~  of Y-JI.-.en 
(15(}-200) and of Guarda (100-180), ,are hemg !Dade, by the Traffic 

Manager of that Railway? '. '" 
.J ... 

fte BOnoarable Sir ADdreW 0101': Govemment have not flf'!en" ~  
notifications referred to, but the promotions referred ~ . now be ~  
by the Traffic Mllllsgpr of that R R~ all no lIuch appomtment now ~ . 

CBBTAIN PAPERS CONCBRNING OBoANIZATlON 0]1' TKB OtrDB .AlQ) Ro1m.JDnnm 
RAILWAY ON DIvIsIONAL BA818 • 

•• Ma1llvl Sred .1I11a& Sahib Babad.ar: ~  the Honourable Kem· 
ber for Railways please lay on the table of t.hls House: 

(0) Letter No. 1805·E./A., dated the ~  April, ~  from the 
Agent. Oudh Rnd Rohilkhuncl R ~  ~  the orga· 
ni7.ation of the 0udh and Rohllkhund Railway on the 
Divisional basis; 

(b) Circular ~  2  d 1925, dated the.22nd April,. 1925. by ~  
Arrent, Oudh and Rohilkhund Railway, regarding the orgam· 
zation of the Olldh find Rohilkhund R ~  on thp DiviFiODal 
hnsis: anrl 

(c) thp Supplement to the Oudh and Hohilkhund Railwa.v Weekly 
Gazette No.2 of 1925, dated the BOth Januar:\" 1925. 
regarding the formation of a new department called • 'The 
Operating Department "? 

The Honourable Sir Andrew Olow: ~  copies of the communications 
referred to are aYililahle with the Railway Board; and as t.hey apparently 
relate to the internal organi7.lltion of a railwB'· which no ~  rmrviveli OR 
B I';epnrnte entity. I regret that I cannot undertake nn endenvour to tru('c 
them. 

STANDING OBno CONCERNING RBFBB8JIBB CoUBSB8 Olf OtmB .urn' 
ROHILKHUND RAILWAY. 

10. lIaulvl Byed: Jlurtaa Sahib Bahadar: Will the Honourable Mem. 
ber for Railways please lay on the table of the House standing order 
No. 2 publillbed in the Supplement to the Oudh Mid RohDkhund 'Bail· 
way Weekly Gazette No. 19 of 1921. dated the ~  July, 1921, regarding 
the Refresber Courses, and state the date and nature of modifications 
ma4e to that standing order subsequently? 

. !'be ~  AD4mr mow: This document is not now'.m.nRble 
WJtlh the R ~~  Board, and the railway issuing It no longer exiata as a 

. ~ ~ ~.  I regret that I cannot undertake to eeeure It r8 ~  
moc1ifleatlons lD the 20 yean which have elapqd linee it ",y illued. 



$TATDlENTS LAID. ~ THE ~~~E. 

Informati",. ~  i. ~.  G ~  No. ~ ".;ell 'bg iJG"ilp., 
Sant Bingl, on ti,e 11th No"ember, 1941; • 

IN8UITABY CONDITION OF KAROL BAGH, DBLHl. 

(Non :-Tbit! quelt_ ... VtithdraW'D by the qlllltioaer ~ ... penaillioa of 
the Honourable the P .... ident. and coueqaeMly the iDfonnUiaa pnIIIliled .... ... 
laid on the .... -El. of D.] 

In/cl'mGfion promised in reply to ",,,tarred quutiotl No. 68 a.k.d by 
Maul," Muha.mmad A.bdul Ol.ani on the 98tl, PefJqu,,,,. 1941. 

MCTUAL GUAltANTU Ft'ND OF THE OLD EAST N A~ &u..w.t.Y AN ~ 

(a' SiDce the reply to part (g) of Mr. ?tId. Aahar Ali', qu.Lioo No. 41 WI 
gi\'en 011 5th November, 1940, the qaMtioD baa be. Noell:lUDiDed, ... d it baa bela 
decided tbat penona who were in the .. nice of. t.he Ea,tt IDdiao Railway Compan: 
on 3ht December, 191M and were then contributors to the "Eaat lodiau Bailway Mutual 
Gaarantee Jl'aad may claim to .hare hi the PIIDd eYeD if ~ bad left the railway 
llervice b.fore the ,lividende weff' declared in 1D. The General 1Iaoapr, But 
IndiBnBailway, baa been inlt.ructed to deal with ..utandiq daima acoordiugly. 

(b) Aa complete recmdl are DDt DOW available it it! not JDlible to pve. t.he uaet 
amount of interelt that accrued from let January, 1925 to the date of cloeiog of the 
fund. In tbe balance IIheet and profit and lOll accollut on 3ht July, 1996. on ~ 
balli. of which the final dividend Wall declared. a lam of RI. 3,6114 WBI ahown al 
received on BOCIOIIDt of interelt.. 

(d R •. 35,594, 1 ... Ra. 95 on R(,COllot ot income·tax. renewal fee and eoDlmiaion: 
tbl! lleouriijes were IOld .between January and July, 1_ but. .fAa __ date it not 
known. 

(d) and (e). The alleged statement wal reported to the General Manager in the 
year 1938, i.e .. after a lapse of 12 ;y ea1'll , but the letter referred to ia DOt traceable. 

In/ormation promised in reply to .toTTed quelltion No. 492 aske·d by 
~A  Zo./Gr Ali Khan ON belao.l./ of Khan Bal"JdUr Shaikh Falll.i.Haq 
P'rnrha on the 95th MGroh,1941 • 

. COMPLAINTS CONCEBNING ARRANGEMENTS ON BOARD THE MOGUL LINE 

Pu.G1lftI 8m". 
I· 

M'ttlllu Of cOfAplaiftt, (If i"'1lC'rtmlee '"gr6tlirag QfTallfe;neA" oft6oartl ptlgri .. 
• Ai"..· tlW'iltg tlte 19,fO-tp,,,,,,,,.. '8ClI0II. 

The complabltl were: 

1. that refripr.ted meat eupplied on I.L ·"lllami" did DOt aait __ ~ 
1Jho ~  fr..h meat; that the meat W&II bad ,and the veptabl .. lapplied f __ d 
were U~ .. ,,,', ," , ~ • ~ .' 

.' ,  { 21 ) '". 
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. "Rahmani" "blami" aDd "Akbar" wu bad: 
a. that the Rhee Uled on 8.S.· f tale' the 
3. that the beat ~  of the alaughte.red animal. ~  k:tpil;rima aDdu theM 

ca1It.eCi aad bBIy "he honea and the remamder W1!re lup,-e 

were also badly cooked: h "Akba "  . 
4. that bread, biacuitl and tea were not Bupplied regularly on t  e '.11. r  . 

5. that 'the food on the B.B. "Akbar" was not properly cooked.: .  . .' 
6. that the catering staff on B.S. "Islami" and " . .\khar" were InClVlI to ~  

. "Akb ." a ~  man of undeluable 
aud that the catermg manager on the S.B.. al wal J 

~ .  &Ild the cooks employed were dirty: 
7. that the Bupply of freah water on the I.B. "Akbar" wu iuaclequate.: . 

8. that recreation on the upper deck of the B.B. "Akbar" was rendered. lIDpoM;ble 
by the presence of livest.ock, kitchenB and allotment of Bpace "t.here ~ ~ . 
9. that the awning prf'vided 0n the upper deck of the &.I. Akbar did not keep 

off rain: 
10. that the Amir.ul.Haj on the S.B. "laillmi" complaiued that ~ .  wa. 

insufficient: 
11 .. that according to the inspection lub-committee of the Bombay Port Haj 

Committee which inspected 8.S. "hlami" , the area.of Borne .of the blocks Wall below 
the required measurement; space unfit for use was !Deluded In the hlocka;. the flguree 
_e written only in Engliah '\nd not in both English and Urdu al requind by the 
rU1ea; and no apace Wal set apart for prayen: 
12. that no separate accommodation was set apart for women on the •.•.•• A.kbar" : 
13. that the number of electric fana in the decks of the .... "B.ahmaDi" w .. 

ionfficient: 
14. that laB noted by the colY.plaints Buh'committee of the Bombay Port Raj 

Committee) on at least one ~  8hip'8 personnel were permitted to nae fOGr 
washing placea intended for pilgrims in contravention of Rule 100 of the Pilgrim 

Ships Rules: 
15. that no Muslims were employed among the deck crew of the "blaml": 

16. that on the return voyage of the M.8. "Akhar" four <lead 00diea were t.hroWD 
into the 8ea from a height while the 8hip was running; that reAped to the dead 
was not mown; and tl.lat the bodie8 were kept in a paBBage exposed to view : 
17. that preferential treatment wa. given to the Amir·nl-Haj nil the •.•. 

"Akbar". 

Inf()l/'mation ~ in reply to .p(lrtJl (a), (b) and (r) 0/ starred question 
No.1 asked by S,r Abdul Halrm Ghuznavi on behalf of Dr. Sir Ziauddin 
Ahmad on the 27th October, 1941. 

PuRCHASES. OF CLOTH BY THE SUPPI,Y DEPARTMENT FOR THE Pt:'RPOSES OF TIR 

DEFENCE DEPARTVENT 

Statement of pt'ieu paid by the SlIpply DelJa'rtmeftt f'o., flariova qualitiea of elutA 

yurchaaed for a,P Dffem;e Se.",ice •. 
[Reference part (a) of the question.] 

Prlcee. 
Name of article. Unit. . .1IemutII. 

September, 19811 8ept.ember, 11KO. llep\iember, 111fl • 

......... Be. ".N. BL".N . 
• 

1. Drill lOlakl Minerai Yard. 0  6  8 0 8 6  0 100 
Dyed 28". 

t. Drill V. G. lOlaklll8" Not purcbued Notptll'llhue4 0  8 10 

S. 0eIJ6.t 8b!rt1nl8" 0 7 II 0 II '. 0 , 0 .... (0cC., 111", ,. = CloUl JOneral 0 , 5 0 , 6 •• PGI ' .... 
IN"..,..., 11140,. 



• 

" t' 1 \ b 

....... ·ftIDIL ' . , . 
September,lt19. September,lNG. September,lHL 

It'r ,. '! 

6. ~ CtiJIIa V. G. 'IUd 
KlIIIL ' 

I. DrII'B ...... 18" 

7. nc.atIa .... ... 

8 ..... .., ....... r 
Sta-... · 

g. I.Icbt .... CIot.b 18' 

10. Cambdo rar AlIt .... 
Fabrtc MI". 

11. Clot.h Drab KIs&Iue 
WP.W. 

lIt. Be .... IIII"vIDe DNa 
18. ShInIDI AJIIIOIa Drab 

14. Plaauel 8Dver are, 
W·. 

U. Jute • B' CIotII .. 
wtcIe. 

18. Heavy' C • Cloth 

17 •• A • Twtll CloUI (Plaia) 

." 

100 
Judi. 

18. ~ U late Ordlllao .. 

111. CaDVU 11lte epecIal 
'fOlIa 87". 

to. Beuiaa Clot.h U' w. 
1. p. W)( lot· 011. 

21. *tIIIaa Cloth 71" w. 
t. p. W;c lot" 011. ' 

.. 

.. 

.......... 
.~ 

018 

o  e 0 

Bot.purehued 

o  • I 

. ~ 

• l1 8'8 

8 14 11-8 
I  5 7'2 

t II ,·ell 

,11 8 ,0 
Free .... er)' 
• ~ ~ 
~

pot. Butlap. 
Caleutt.a. 

15 8  0 
Free deI'-7 
at OrdDance 
laapecUoD De-
pOt, HuttnllB. 
CalCutta. 

18 iI 0 
F. O. It. IIJIJ lima.. ' 

"'U.P& • 

Bot. )IIIJ'IlIIue4 

050 
(OdAINr,l .. '),. 

o I 40t 

o  • 8 
(6-'-,1'111) 
o 8 11 

«()dDl»r. 11.) 

Notpurehued 

7  1 ••• 

5  0 8'7 
1 18 g.g 

88. 

9 12 0 
F. O. R. 11m 
aJdlq. 

13 8  0 
F. O. R. KIll 
IIc1JD8. 

15 0  0 
F. O. It. 11m 
IddlDl. 

42 0 n 
F. O. It. JI1U 
IIclJD8. 
66 8  0 

F. O. It. Cal-
cutta. 
~ ... 

amiDaed 111 Sep-
tember, lHO bid. 
p1lnlhMe ... ar-
J'UII'ld la 1&811-
ary.l011 ..... 
0-0 F. O. R.IIIU 
IIdlllll. 
No pW'Ch_ ... 
IIrl'iDIred la Sep-
tember. 1 HO bUt 
paftIbMe ... ar-
raupd 111 Au ..... 
le.o • 81-8-0 
1'. O. •• IIJII 
1I,,1D8. 

11 6  0 r. o. B.. JI1U 
: ~ . or. 

•• ~  1tv U~ .. " ;:' ," • 
';, 

1f,OOO' ., !': I :. ,,"Il :: ~  :' f'-

.......... 
o '10 
(.If ... 1141) 

08. 

070 
(Jill", 1141) 
o  , 2 
(J.,..1I41) 

0'11 

011 0 

I  • 6'. A~ 

, 16 11'01 Averqe 

1 UI 11'11 .A venae. 

8  I e·. A geI'qIe. 
Bo J)1lIdIaIe ... .,.,..... .... 
Umber. 11141 • 

~. 
IN1 • Il-t-o 
F. O. R. JOII 
1IcIJn1· 

No purma. ... 
arruIII'ed III Sep-
tember. 1161. 
Lut plUl!bue 
wu arraaaed .. 
Vay. IHt • 
14-8-0 F. O. Jr. 
Km 1IcIJBtJ. 
KG pureIIaae ... 

~ 
Lut; PUI'dlaae-
arraaaed .. lIay 
tHt • 16-1i:d 
F. O. It. Jim 
IIdIna. 
58 0  0 

F. O. B.. JIfII 
1ddIq. 

75 0  0 
F. O. It. JlBI 
IIc1JDc. 
N  0  0 

1'. O. L JOJJ 
1kl1Ba. 

• •• 1'. O. R. IDD 
IIIdlq. 

1. 11 
1'. O. B.. 

~~ .. ,. 
o 
JI1U 
or 

7,81' ,  • 

• 
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Baa"_,,, ••• .., , ......... WG . .~~ ... JtM'"..1AI-........ 
"' ~ .  1941·41 Gild lIN fir., ria: ~ 0'.1141.41. 

[Ref8reDoe part '(b) of .~  

Name of artiole. 

(1) 

Khaki Drill Mineral dyed 

~.  Drill V. G. dyed 

Cellular Shirting Khaki 

Pugri cloth mineral Khaki 

Pugri cloth Y. G. Khaki 
Bleached drill 

Netting Mosquito 

Mazri light . 

Cambric for antigas 

Dasootie 

Dasootie for tentage only 

Cloth Drab Mixture W. P. 56" 

Serge Service DI'8II8 56" 

Shirting Angola Drab . 

Flannel Silver Grey 54" 

Jute • E  ' Cloth 
Heavy , C ' Cloth 

• A • Twill Cloth . 

Canvas Jute Ordinary , 

Canvas Jute Special Tosaa 

HMBian Cloth 54"-w.i.p. W X lot oz. 

H_ian Cloth 72"-w.i.p. 40' X 101 oz. 
H_ian Cloth 40" X 7. oz. 
Firat Field Dreeaings 

QuaDt,ity 
'purobued 
ID 1830-60. 

(2) 

Yds. 

1.13,60.000 

38.66,235 

U,99.55I 

95,834 

9,99,000 

(round hole). 

3,48,000 

5,22,"7 
4,57,347 

6,14,697 

8,38,904 

14,67,000 

6,85.800 

1,01,172 

32,209 

65,265 

30,000 

1.00,000 

Notpurcbaaed 

QuaDtity 
puroha.cl 
in 1940-41. 

(3) 

Yds. 

5,36.23.000 

3,05.000 

1.85.54.000 

1.06,13,896 

7,27,000 

98.82,109 

37,50,400 

31,03,668 

6,00.00.000 

7.54.aoo 
12,41,800 

18.11.500 

4,50,M3 

2,52.87.!SO 

81.87.170 

1,46,300 

4,64,702 

32.32.162 

8.28.760 

17.44.230 

1.66.20.000 
X_ 

8,00,000 

'::=iD ... 
IDODtba of 
1161.'1 ( ..... 

~ N....... 
1 1). 

(4) 

Yds. 

4.64.75,000-

1.76.63,000 

2.93.80,000 

8.28.00.000 

12,11,375 

8,48,18,000 

(lIque.re mesh). 

2,27 ,69,000 

31,f8,OOO 

74.24.880 

1,00.00.000-

11.26.500 

19,66.010 

31,9',257 

15,12,0" 

22.21.000-
8,77,800 

100 

.~ W  

I.H._ 
1.89.060-

1.12.670 

2.01.18.000 

N ... 
IS, 80.000 

QUGtUiItu ezpected to be ~ dvri"ll U&e .~ hoIJ oJ 1941.41 and duri.ng la41.4&. 
[Reference part (e) of tile queetion.] 

. ParohMN ~ the aeoond half of 19'1.42 are ezpeoted to be ~ ~ t.hAIIl tbON 
durmg ~ first half. .Puroru..,duziDg 1942·48 wiD ~ 011. __ de tram variou 
am-In reprd to whioh compJete iDf'ormatioa u. not·,. Will reuetved. ., ." 



STAT.....,. LAID OW ~ . A  

InforM4PoR pro1IR'Nad in f'epry ~ "Mtf.Jrr.tl quedion, No •. 11 and l4 .. le,t( 

by P"ndit LaJc,hrrlli Kant" ~ on the ~  1941. 

MOmLY AMOUNTS PAID TO THE CATBBINO CON'rRACTGaS, MuIU. HAua.OI)., 

COKPANY, BY THE EAST INDIAN BN%LWAY SCHOOL OF AN~ A N. 

CIlANDAUIlI. 

No. Zl.-TIae :\ppew:led .tatement rivet tbe a.erage UD01IJIU paid IIrtbe BailftJ 
per moath in each of the three yean; the •• erage alb01lDt' paid moath1y by tM-
.tad... iI a1ao riVeD. 

8tatewaeflt .AOtDirag tAe atler/lfle WIOfIt/Ilr amoulltl ~  b. ,_ B"" lui. BGiI-W 
atld tlae Studen" of tlat Rai1wo1l 8claoo( 0./ rratl.portatUnt, "1aandmni. II.,...,,· 
tA, yecrr8 1988. 1.'1.'9. J.9,fO and up to StlJt,mbtT, ~ . 

Averap monthly amount paid by tb. Rail. A~ IDODtllly 
way. 8IIlO1IDt.e J*d by 

atudellte. e.g .. Guarda. 
Apprenticea, Pro-

@Rs.3per @ Rs. 1·12-0 {it Re. 11 per b&1iioaary ABsiItant 
etudent per per student per BtUdent per Station Muters 
day. dar· ~ . and ProbatiODary 

Commercial Clerks. 

Re.88. pe. Re. 88. pe. RI. 88. pe. Rs. as. pe. 

193!! 69 ! 0 147 2 0 647 I '0 623 0  0 

1939 . 188 14 0 113 10 (t 651 15 0 709 1 0 

1940 . 126 0  0 ~ 13 (I 713 3 0 983',' .' 0: Up to Septr., 1941 274 Ii 0 ~ (t 0 628 0 0 1,786 12 0 

MONTHLY AMOUNTS PAID TO THB CATERING CONTRACTORS, MESSRS. Hum AND'" 

COMPANY, CATBRING CONTRACTORS, EAST N ~ RAILWAY !;)caOOL or 

TRANSPORTATION. C'BANDAUtil. 

N.o. 14·-(a) :During the. period Ipecified in the qU8Btion four reports, .. brae 
re1at11ll ~. IUUlatlaiactol'Y mllk and oneta ullI&tiafactory gbee, were made. 

(b) The contractor wallae.erely wamed and the .tock of gbee reported ·1JlIOII 
wa. removed. The latter part of the queltion doea not arise. 

(e) Does not arile. 

(d) No complaints of repeat.d bad ler\'ice or repeat,d aapply of unfltarticlea-
of food ha.e been receivf'd and th. four reporta during the past 4 years were not. 
regarded 88 affording jUMtiflcatioll for the termination of the coDtract .' 

. . 
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~ ~  promi.ed in reply to part. (c) and (d) of atGi'THquutiea No. 81 
aakea by Mr. Akhil Chandra Datta on ~ B8th OctobBr, 1941. 

PRo'Vt810N -011' SCBOLARSBIPS FOR TltAlNINO INDIAN STUDENTS AS NAV,A.lt,,: 

ARCHITECTS. 

(c) There are two qUDJified Indiau Assistaut. in the employ of M.-n: Garda 
Reach Workshop. Ltd., Calcutt,,}. and one in the employ of the HOOShly Dockiq 
aat1 ,ilrurineering Co., Ltd., Calcutta. There waa allO\ in \ April 1940, a qutlifled 
Iuiian "Naval Architect employerl with Messr.. G, G. Dlikdekar Machine Works 
'Ltd., Bhinwandi, whose services Messl's. Alcock, Aahdown and Company, Bombay. 
tried without suc('ess to ~  Apart from these. so far &I do,-ermnent are'" aware. 
there are no qualified It.dian Na\'al Architects either employed or availahle for 
employment in Indis. 

(d) ~  reply t., the lint portion is thRt no qURlified IndiRn Naval Arehiteet 
.. "'Phed to Rny Port Trust in India for employment. The !'8mainiDB portia.'la do 
danae. 

Information pTomiflCd in reply to parts (b) to (r) olltnRtarrrd qUI'Riion No. 18 
,·uked by Khan BahaduT ShaiHI Fazl-i-Haq Pirarha on th." ~  
October, 1941. 

ApPLICATIONS FOR EXPLORIVES LICENCE!'! FROM CERTAIN TOWNS. 

BOMBAY. 

Licenu Form K. 

Month. No. of appli- No. of appli- No. of appli- Remarks. cationa received. cations for cations finally 
which f_ disposed of. 
weN' paid. 

-J8DWII'y _ 11 8 2" 1ioenoee February III 21 were 
March 46 24 

granted, 27 appli. 
April. 8 ~ 

cations were .... 
May. 15 R 

jected and B appli_ 
June . 1 7 cantil did not tara 
July. I up to point out 
Auguat . 

8 10 .. the ~ place. 25 21 125 September . 54 78 IH Oiltober . 43 li4 56 
Total --30'7 276 275 

Licence Form J. 
'February 3 1 :March 

I No appIicatiOD ... 
~ . 1 rejected. 
y  . 

June .• 
July. . 
August . 1 ,t:!i:ber• 1 

1 1 ~ 

Total • 5 II 5 



~  ~ or 

January 

February 

March 

April . 52 52 

May 30 30 

June. 27 27 

July 17 Ii 

AuguRt. " 4 

September 2 2 

October 4 4 

Total 137 137 

------

A RA~. 

Liutlce Form K. 

January 
February 4 3 
March 3 3 
~  . 2 2 
ay . 4 
June. 3 7 
July. 1 2 
August 20 3 
September . 55 43 
October 39 51 

Total 131 114 

Licenot Form J. 

July 1 

Augut 1 

----
Total 2 2 

1 
52 

30 

27 

17 

" 2 
" ---
137 

6 
10 
1 
38 
67 

122 

1 

1 

2 

---

No application w .. 
rejeCted. 

112 IiceOON were-
P.Jlwd, I ~ 
we're sa.aetioDed 
nding receiptor 
l:s, enquiries are 
be' 1pg made ill 8 
ca.ses, 5 cases were 
referred to the 1118-
pector of Explo. 
I'ives, 2 C81M!8 were 
refuaed until t.he 
app1icaDta acquire 
stonge accommo· 
dation and 1 ap.,li. 
cant left the statlOD 

N~ ;'pplication."ea ; 
rejecte.i. 

• 



,. 

January 
February 
Karch 
April . 
.... y  . 
June . 
July. 
August . 
September. 
October 

Total 

December, 1940 
January, 1941 
February, 1941 
Mareb, 1941 
~  1941 . 
y.1941 . 

June, 1941 . 
July, 1941 . 
A'tigaBt, 1941 • 
September, 1941 • 
OctobPr,1941 

Total 

May 

~ . 
ay • 
Juae • 
July 
August . 
September . 
Ootober 

Total 

Ul(JULA'l'IV& A8S...,T 

Licmce Fonft G. 

No. oIappli. No. of Iioeocee No. of ~. 
oatioDB lor which feeR oaUODB 8UU7 
received. were paid. dispoaed of. 

3 3 3 

1 

I I I 
4 4 4 
4 "  " 21 20 20 
1 2 2 

35 35 35 

----

CALCUTTA. 

Licence Form K. 

12 
a 
41; 47 
33 27 
7 6 2 
I 12 
1 2 39 
6 7 46 
26 17 14 
37 37 48 
31 35 36 
--------~ -----
205 19b 185 
-------

Licence Form J. 

Liunce Form G. 

7 7 7 
12 12 12 
6 6 6 
6 6 6 n II 11 
18 J8 18 
12 12 12 

72 72 72 ----

Ellft :r.. 1M2 

pe-.... 

No appUeeWoo ..... 
reJeoted. 

183 liceo("('11 we.. 
granted. 3 lioeDl'8 
are undor iKlluo, 
17 ~  are 
IIndl'!" ~  

arad 2 applioa'iOi. 
rejected. 

Tbe licence ..... 
granted. 

All the licellC* we.. 
IftlDted. 



I'1'A1lIiidJifftl'UID elf !Ul ~ '. nMCBt., 
LicIencIe '(WfA I{. 

Moath. No. of appli. No. of IiceDOelt No. of appli. Remarks. 
~ for wbiab r_ _10M flUlI7 
ftliDeived. were peid" ~ 0'. 

July 3 ! ~ were 
Aupat • 37 37 JO pated· &ad 6 
September • 16 16 31 applica.ti0D8 are 
October I UDder CODBidera.tioa. 

Total 67 fIlS 61 

Licence Form J. 

September • 6 8 ., LiceDOell were gruted 
----
Licence Form a. 

September • I 1 Lioenoe .. aI graated. 

DELHI. 

Licence Form K. 

Df'Cember IINO I 11 liceDC88 were 
January 1941 :! granted aad •  3 
Fl'bruary 1941 applications 81"8 

lluehllUl 2 :! under eOMideratioD. 
AprillMI 
lIay 1941 
June 1941 1 I I 
,July Ii 1 3 
AuguRt 8 3 6 
September. 1 I 
Octobftr J 

Total 14 II 11 

Licence Form J. 
~  1 Reply from the firm 

i.e awaiMd. 

Licence P_ a. 
May 1 1 
June 
July 1 Lieeaoe ..... granted. 

---
Total 1 1 1 

LAHORE. 

LicIM« p_ K. 
November 1840 1 16 tioeaoee were 
December 1940 2 2 granted and 2 
.J aauary 194:1 8 8 I applioatioll8 ... 
February 1'94:1 jeoted. 
March 194:1. I 
~  • 1 
ay IMI . 1 11 
June 1941 2 
July 1"1 
Aupt 194:1 2 a 4: 
Sttptember 1 HI I 1 2 

Total ' 18 Ie 18 

LioMGeP_J; 

Nil. • 



)(oD.th. 

.July . 
August . 
September. 

T()tal 

I,.NISW-TIVII A8.-1IIt1{ , 

LABOl\E-eOlltd 

Licenu Farm 6; 

No. of anpli_ No. of licenoee No. of appli-
-r "or which feee oatioaa fIDIIIb' 

~ . .' were paid. diIpoeeci of. 

2 

10 
6 
2 

17 

2 

LUCKNOW. 

Licence Forni K. 

10 
3 
2 

1  -.;) 

Llcelll't ~ J CHId G. 

Nil. 

2 

6 
4 
3 

13 

[l1TH FD. 1941 

11 ~ ... 
granted. " ~ . 
cant I' wt'rl' pt'TDUt. 
ted ~  carry OD. 
buBiDMB ~ 
completioD. Of their 
applicaUou aDd It 
liceD.CN will be 
iaaued OD. payment 
off ... 

No lioenoe in .. .... 
J aDdG .... be. 
applied for. 

Information promised ill uply tf! ItlllJtam:d quelltic!, No. SOB t1.lked by 
Panclt.t La"shmi Kanta .\faitra 011 the :!btli October, 1941. 

ACTS AND OMISSION'S SPECIFIED BY THE STATE RAILWAY ADMINISTRATIONS 

UNDER SECTION 8 (:.!) OF TnE P .WMEXT 0." WAGES ACT. 

There have been no ~ or alteratioDII to the liat of 'acta aDd omi.ions' 
contained in Appendix J r of !.he Annual Report on the working of the Payment 
of W6ges Act on railways for the year 1938-39. 

Information promised in rcp111 to 1II1lJtarred question l\'o. 2-1, .,ked by 
Mr. N. M. Joshi Oil the 29th Odober. 1941. 

ApPLICATIONS FOR FAMILY OR PERSONAL ALLOW ANCER FROM PERSONS DETAINED. 

INTERNED OR EXTERNED UNDER THE DEFENCE OF INDIA BULBS. 

~  .Ao1AnU the numbeT 01 pemJfl. detlli7led 0' ,edrictu IIf Pro", __ 
Government. under t.he Defence of India /lulu who applied 1M fJIl,1DfiIII or laMy 
allowance. and detail, 01 the "llowancu granted. 

No. of applications 

No. of casea in which allowance were grRnted . 

r lesl thlln Ra. 10. •  • ." 

Number or cases in which the RII. 10 or more but lea thaD Ra. to 

allowaDce granted 11'88 1 RI. 20 ~ .more but leBa thaD RI. 10. 
Ra. GO or more. •  •  • 

,', 



STATIMU." LAID 01' 'I1IIl. TABLE aL ... 
IftfOf'fMtionpromi.ed in reply to part. (0), (d) and (e) of atarred question 
No. 78 asked by Mr. Lalc1t.a.a. NGf)alrai on ~ 5th November, 1941. 

NO;N-OB8aaVANO. OF THE RULE AND INSTRUCTIONS re ~ RWA NG OF A EA ~ 
IN SIND AND BALUCHIST,uf }l08TAL CmCLE. 

(e) The namber ot appeal. l'eceived by tAle D.irector of POIW and ~ . Sind 
and lJaluchiltan Circle, during the two yeare prIOr to November 1941 11'&1 thlrty"V'" 
'of which eleven were rejected. 
(d) After the iuue of the Director-General's .<:ircular letter in. September 19:40. 

the instructionB contalDed therein in regard to maklllg Ii l'eCOmmendatwn or exp_ms 
an opinion, were not obaerved in four CaII-. 
(e) A recommendation for rejl'ction of. the !,ppeai 11''' made by .• the puu;ahing 

authority in one only of the capetl ~  m ~ ~ :md ~ ~  11''' 
rejectf'd by the Uirect<lr of P09toll and 'Iplegraphll, 8lDd arid BalaehlltaD Circle. 

lnf,-,rmation promised in reply to "farred questions NOB. 88 and 89 asked by 
Qazi Muhammad Ahmad Kazmi on the 7th November. 1941. 

MUSLIM EMPLOYEES' AI.LEGATIONS OF HARASSMENT, 'MALTREATMENT. ETC .• 

AGAINST THE EXECUTIVE OFF'JC1'!Rt! OF THE AGRA CANTONMENT BOARD •• 

No. 8R.-(a), (e) and (d). No. 
(b) and (e). Do not arise. 

MUSLIMS EMPLOYEES' ALLEGATIONS OF iIARASSMENT, MALTREATMENT, ETC., 

AGAINST 'l'HE EXECUTIVE OFFICERS OF THE AGRA CANTONMENT BOARD. 

No. 89.-(a) It ia a fRct !.hat Uaptain Rachpal ~  waa succeeded by a Sikh 
Executive Offber who, nowever, i'l not a junior officer, having had 11 years service .. 

(b), (d) and (e). No. 

(e) and (f). Do not lIrise. 

In/ormation promised in r.eply to parts (b) and (0) c/ starred queBtion 
No. 105 allked by Lieut.-Colonel Sir Henry Gidney on the 10th Novem-
ber, 1941. 

DEPLETION IN THE STRENGTH OF THE T.RoU'FIC SBCTION OF THB POSH AND 

TBLBURAPHS DBPABTIlKNT. 

(b). Since September, 1939, 118 'l'elegraphiata, 5 Telegraph Masters and 2 Deputy 
~  ha,:e been employed ullOa-departmental telegraphista intermittently, 
while 28 ~ . . 1 Telegraph Malter and 2 Deputy Suprintendent.a have been 
10 employed cont.muoUBly. Non-I!epartmental telegraphUta are paid the followins 
t.tea of daily pay for every day they are preaent at the ofIlce or are travelling on 
duty: 

For Men-Its. 2  a ciay. 

For Women-Rl. 1·8-0 • day, raised to Ba. 2 lince 26th April, 1940. 
In addition to the alBc;er. mentioned above 2 Chief Superintendents (CIaS8 I).' 

were re-employed il8 luitructorl and 6 Superintendenw (Clua II), 5 Telegraph 
~  and 2 Telegraphilt. were -~  at Alliatant lnatfUctorl in the Militarv 

Traimng Clalllel at Poona and Rawalpindi.' The deeignatioDB' of tllue IDBet-uctor'S . 
• nd .Assistant Inltructora han receatly b8en changed to Chief Instructors ad. 
IDBtructorB. Their rates of pay have alao been enhanced from RI. 200 and Be. 100' 
to RI. 250 and Re. 150 r .. pectively. . 

(c) . Thirteen Telegraphiatl, one Telegnph Muter and one Cbief Superintendent 
(rna.. I) have -..a granted utenaiODll of lervice during the period from September 
1939 to date. - • 



LBtiISLATIvE ASSEMBLY [11 TB Faa. 1942 

Information ~  in Teply to staTred questionB Ntt6. 118, IB8, lUcad 
185 asked by BaTdaT Sant Singh on the 11th November, 1941. 

FlLTERED'WATER RATIlS CHARGED BY THE DELHI AND NEW DZLM M'O'KIC1PAL 
COMMITTEES. 

, .No. .~  The wattr rate hu. n(lt been charged. but the miDimWll chartu u .. 
~  revised' in order to make the minimum charge u01l0l'lll (or all CODMIID8I'L 

(b) A notioe was sent to aU consumers. No notice i. ~  by the TUlea. 

(c) Yea. 

(d) No. 
(e) The rate for ~  sapply approved by the local adminwrUioD for Delhi 

·i(}lty it eight' annas pel' !,hoUBIWG gallons, which is the same .. the rate impoNCl 
. in New Delhi. The second aDd third parts of the queetion do not. ariIe. 

DAIRY FARM FOR KAROL BAGD. DELHI. 

No. ltot.-The answer ~ in the ~  It would not. b .. possible to allot land 
:for any kind of farm in Karol Bagh. which is being developed all a built· up area. 

DILATORINESS OF THE ~-  ()FFII't:, Dt:r,HI, IX HECEJV1NG PAY!lQNTS 

OFAXD PASSIXG HECEII'T'; FUn ),Jt:XI{'IPAL DrEs. 

No. 14-(a) Yea. 

(b) It is understood that del")' occur& in the Delhi Municipal Office in receiving 
,payment of house lax oWIDg to the faet that the tax is payable in a aingle ine .. l. 
ment on the lst July ann the atnIT i. unabl" to deal with all the work promptly. 

(c) Government . ~  that p .. ~  for revision of I he ptl'lIIIDt ~  are 
under consideration. 

COMPROMISES OF SUITI' Sl"GGEsn:D BY THE DELIf1I ('I"IL COrRTs. 

No. 126.-(a) Government I\.Nl not aware of O&Dy .nch complaw .... 

If (bt)dA atahtem.ent is !Itt ached, There was no caae in which tbe compromi .. 
· I' ec e at t  e IDstance of the Court. w •• 

· tb (cd)' Nho. Government. ~ ~ n", statns to give instruction. to thl' Conrt. IIi 
e I8C arge of their Judicia) function •. to 

(d) The Honourable Member 18 

of Chapter I·A of the Rnles and 
· enclosed). 

referred to the iutnctionl in pararraph 1 and a 
Orders of the lAhore High Conrt, Vol. I (ooPY 

~~ ~ ~~~ . ~ 01 ~ (TlflUlar and smaTZ 
~ 10 1/ ~  01 tile Court 01 Small Cawf.. 

eDm'P"DmI8e.tJ, lOT tAe quarteT April to June 1941.' , 

Suite il1lltituted. COrnprOftlflled. 

Regular. Small RtlgUlU'. 8maU 
CaUM. 0...-., ,April . 

Nil. et I I.' '!la1' 
7 110 I ·.Tune • 14 illS Nil. . Tot'&! '---- 1 • - ~ .' 11 107 • • II -- ~ -  .. ~ 



·TA't'BJIBWTS WD ON TJIB TABLR 
, ., '. I : .' ,. ~ 

il 

"I. All oourt.a civil and' erimiDa1; in the ODe atatioo abould ail. at. the 88me 
hoar. ~ .. rt laoara are 10 Ul. to 4-30 P.Il. with an inte"al for \UDcll 
from 1·30 P.Il. to 2 P. II. , but. thelt! may .be varied in I1IJIlDl8r (May to September). 
with ~  hlbt-h illeerval from 10 A ••• to 10·30 A.)l., with the previou. aanctioh of t.he 
High C:oUlt ., it would to. for tle eoovenience of the court.a and the litipt.iq publ;c 
generally to do eo. 

Ordillarily when _nit! of houri i. deaired, the Deputy Commiuioner .hould 
apply t.hrou.b the Diatrict and ~ ~ .  but. if the ~ ColllDlisliOllV 
doea not move in the matter an.] the Diatrlrl and SuaIOD8 Juclae dean .. t.he change, 
he mould aPjly ,fter eOn.ulting the Deputy Commiaaioner. the date .from which 
it ill propo.. that. any rhallle .lIould take .fleet ahould he bed aafticleatlY·-ahead 
in ol:der to allow n!lt. only for t:me for the obtaining of lhe 88nct.ion of ttie High 
('OUl"t, but. alao for ~  notice to the ~ in gener.l and :to thE- ~ t.o ,.h·il 
tmils in particular. It III not o.,ce_ry to obtain the lI8IlCtion of the High CoPt 
before the normal rourt hOUri are reverted to at the cloee of tbe ,"ummer." 

"2. The PreJliding OfficerM of Court. .hould observe stJict pundulllit:v in 
.attendauce; .erion notire will bt. taken of habitual un punctuality. Attendanc!'! 

~  ... have now heeD abolisbed, but in order to maiutain a check on the punctual. 
attendAnce of officers every Di,tnrt aDd Se •• iolll Judge shall make l!urpriHe v:llit4 
from t.ime to time 10 t.he Court ~ each Subordinate Judge Rt headquarters at 11) A.M 
(or, in the caae of lIammer hour •• at whawvel' time Couti.s open) and shortly befor .. 
the time fixed for till' final riaing of tbe Court. Tbellf' visits should be made Dot 
J ... ~ oftI'll lhnn once n month ulI!esA t.hl' Dish·iet And Sl'ssions J'ldjre i' tlnavoidablv 
.ahHDt· fro'" headquartp.rll. ".fI.. fer 1'eCI!IIS. and the ~  should bt-reported' to th" .. 
High Court I!u('h month ,dthout fail in thp. form of a consoJid/lted stat.ement. which 
.~~  ve '·8("eived not lRter than tbe tenth of the month followiDIf that to which the 
'·1811s I·elate." 

~ ptomi.6d in T8pl!, to IftaJ'J'ed qUf'Jftionlf NOIf. ~ and 164, uk'd 
by SaTdaT Sant Singh on the 19t}" N0It16mb6'f", 1941. ' 

SCALER OF PAY TN TilE GoVERNMENT 0'" INDIA 'DEPARTMENTS AND 'l'KBm 
ATTACHED AND RUBORDINATE OFFICES SET UP SINCE 1ST APJuL. ~ . 

No. 15' ___ N&JM8 of the Govemml!'nt of India Departmente and their Atta"tIf'd and 
~~ OIio .... which have been IIet up liIinee ApriJ 1139. and the Seal ... ofPavllant'tioned 

for the J(nuRt«ial Staff of thoae omoe.. • 

(a) The n&nlM of the Departments and oIlcet1 in queetion are &II fonows :_ 

Deopartmente. A.6teobed aud· Subordinate Olio.. 

-1. Civil Defenoe Department. 

I • 

f'l' n:::u:.'nt of Information &lid Broad. 

~~-~. 

I. Oftloe of the Chief PraM AdviNr. 

I. Coun ... 'Propacanda Dirertor.te. 

I. Fi1m Adviaory ~. 

• 



Departments. 

4. Department of Supply. 

LBGISLATIVE ASSEMBLY [ll"lJH ~ . 1942 

Attached and' 8uberdiDst1e Officer!. 

1. otBoe of the Director General, Munitionso 
ProdllOtion. 

2. Oflloe of the DiPeotor General, Supply. 

3. <>moe of the Eleotrieal ColDlDitlllion8l' 
with tlte Government of !Ddia. 

4. otBoes of the ContrOners of ~ at 
Calcutta, Bombay, Madra!!. Cawnpol't', 
Karachi and Ia.ahore. 

5. O8lce of thfl Chief Accounts Offioer 
(American Purchase). 

The following new offices have al80 been set up under tbe existing Departments :-

Departments. 

5. Department of Commerce. 

6. External Affail'>l Department. 

Attached and Subordinate ~. 

1. otBce of the ChilJfController of Imports, 
New Delhi. 

2. Office of the Controller of Em·my Firm& 
and Cl1stodianofEnf3my Property, Born· 
bay. 

3. Office of the Foreign Trade Controller, 
Calcutta. 

4. Office of the Foreign 'l'rade Controlll'l!. 
Bombay. 

5. Office of the Tea Controller. Ca\('utt.a. 

Foroign Publicit.>: Ofllce, Drlhi. 

(b) ana (c).-The ordera in regard to scalea of pay sanotioned for the ministerial staff 
in the Department8 and otBOM mentioned above are 8imilar in all _s. The P08ta ill 
thale new oftlO8ll have been crea.ted on the usual revilled raliel of pay. but per80na already 
drawing old rates of pay, on appointment to these posta, have been allowed to retaill 
thoae rat.es, 80 long as their transfer dON not involve promotion. In the case of the Supply 
Department the old entrants have been allowed to draw pay in the reievllllt old 80IiIea even. 
on promotion to higher divisions. This"88 done in the public interests in the cirownatanceii-
prevailing at the time the Department was created. 

In the case of 8ubordiaate oflloea located at pI&oeI other than Simla anel Delhi. rates. 
of pay are generally hued on thOle allowed to tbe oorresponding ,taft' in ot&r 
Central Government oflices located at thOle plaae" or, in tbe case of technical. 8taff, in the 
light of the rates applicable to such posts in the local offioee or in private employ. 

(d) The attention of the Honourable Member ill invited to the Pay and Cadre ~ 

the Revised RateB of Pay Rules and the Pay Schedulea of Central Subordinate aervicea, 
copies of which are available in the Library of the Bouse, in whioh the relevant _lea of 
pay are shown. In view of the poaition ae explained above, it does not seem necessary· 
to furnish copies of the orders regarding the Hcales of pay. 

SORUTI!o."Y AT RENEW ALB OF ARMS LICENCES BY TIlE DELHI A N ~. 

No. 1D,I.-The Honourable Member seems to be under the misapprehenllion that. 
there are regular po.ts. of 1Ipeeial police officers. 'rhie ie not eo. Special police 
ofIlcers have been appointed under section 17 of the' P(\lice Act, 1'861, for lpecial 
occaliona and all IOOn.as the n,.ceuiiy. is over, they oeale to be Buch officer.. If 
any of them hold liCieDeel for priva1e anns ~  are poanted in ~  ~  _ ~  
• and. the renewale are governed by the ordmary . ",lee .• 1: 1ftIUlii fiJr'Iller ·tidd tn. 
lince the formation of the Civic GUIlTd it has not been nec_ary to appoint anJ!' 
person as s .pecial police officer. 



S'1'ATBMRNTS I,AID ON THE TABLE 

Information pro·mi,ed in Teply to UMArred que.tion No. 67, a.ked by 

Maulvi Abd"r Raltheed Chaudhury, on the ~ ~ NovsmbeT. 1941. 

CASBS OF RBMOV AL OF THB EFFICIBNCY BAR OF N ~ A  OFFICERS IN THE 

CENTRAL PROVINCES AND THE UNITED PROVINCES. 

(a) In one case and after the lapee of a little over a ,.r. 

(b) The anlwer to the first part of the queetion il in the affirmative, AI reprdl 
the 8el'cnd part, there is no questiOB of discriminatory action. Obviously each ca8e 
has to be de(,ided on its merits and a d4!(:ision OD ODe case does Dot DeOHArily 
apply to another. 

Information promilted in r,.ply to a.tarred queBtion No. 195 asked by 

Mr. Ananga Mohan Dam on the 18th November, 1941. 

GAZETTBD AND MINISTERIAL OFFICERS IN THE SUPPLY DEPARTMENT. 

(a) The total numbers of gazetted and ministerial officers employed in tlIe Depart. 
ment of Supply from different Pro,-inces are :-

Gazetted officers 267 

Ministerial officers . 

(b) 2,683 ~ 

(1) Gazetted offi I't'rs 

(2) Ministerial officers 

and 912 MUBlima-

(1) Gazetted officers 

(2) Ministerial officers 

(c) Two-

One gazetted officer. 

One ministerial officer. 

Total 

3,591 

174 

2,409 

66 

866 

InjOlf'7nation promiaed In reply to a,tarred question No, 206 asked by 

Qalli Muhammad Ahmad Ka.mi, on the 18th November, 1941 

STAFF ON TEMPORARY l'ANEL FOR KUMBII MEI.A ()N MORADABAD DIVISION 1988 

ABSORBED IN PERMANENT POSTS. 

(a) The answer to the first part is in affirmative, .. regards' the' ~  part the 
Ea.t Indian Railway is unable to trace the letter quoted, bnt if lueD a letter had 
actually isaued it hal been carelessly worded. 

(b). What was ~  in the ROUBe W~  correct, viz., ~ .  no one had been appoint-
ed permanently from the Kambh Mel. panel in qaestion. When the Kambh M.la 
panel wai abolished the nam .. G ~ on the paDe! were trallllferNdto ~  

other panels or waitiJ)g liltl which. are maintaiaed in 08J,'t&in ~ W  aud that 
Hv. "urh men are understood to bave _ured permanent appointmente therefrom • 

• ('I 



· EA~  O}O' lIIt. .L. C. BUSS AND SIR AKBAR HYDARI. 

ft,,'HOnOUrable ~ 'K. S. Auf (IJeader of the'Xtmse): Sir, with your 
permission I ,'ery much rtogret that I have to refer to the death of two 
'3' ifrieridlli' OTl('!of "'hom was a Member of this Houst' and the 
P···other a Member of . the other House Wld also a Member of 

the Vicl!roy's Executive Council and a great national leader. Mr. L. C. 
Buss. who was a .Member of t.his House and the Leader .of the European 
Group, has been sitting in this House since 1984. He represented in 
.. his House the Al'sociated Chambers of C()mmeree and he died, us the 
'Members of t.he House Know, on the 19th November lailt-. The news of 
'liiR'death CE'rtailll"" came all U shoc'k to !us all. Onlv on' t.he last day on 
which this H 011SE' . met in thfl last Session he ma.de a ~ . on t.he Rellolu-
t.ion of Mr . .1oshi and all of a sudden we hearrl the next rooming that 
}\{r. Bus;: \\"11<; no more. He has he en sitting in this House, os T have 
.already ~  as.n r"'prt'senf'ative of the Associated Chambers of Commerce 
F.ince i9(14, .llnd, sinc£' tIle retirement fif Sir Alec AilmIIln, he was elected 
th3 Leader' of the E ~  Group. He ~  t.he duties of t.he 
Leadership \\'ith n ~  lind sincerity thnt won for him the respect of 
all section!' of tlOf' Hou!<(' , He !lid not, use to interwne in the dehnte ~  

.tlLten, hut whene\\er he did it was Il.lwavs found that he had made a well-
reasoned find ~  f.itf'ternent of . ~ pOF.ition of his Group and indeed 
fl vrtluablta C'ontrilmtioTl t(', tJw rlehate on the sllhject. What f.itruck me 
most. in him ~ his r,tt.itllde towflrdR TndinnF. in /Zeneral. He once ex-

~ .  t(l me. and his ",hnle ronduC't so fnr liS I enuld see it hore it out, 
that he did. not lil\l' thM somE' of hiR CotUltrnnen lllWflVf.i cllrrieo with tlwlII 
in th!'ir hehn"iol\r ntfd>:"" spnsp of ~ ~ .  owr 'other pE'o1'le in (lIP 
('ountr:v on the ~  1hnt thf'Y ',,·longE'd to a ruling' dill'S or II ('01HjlWl'illf,! 
rflce. I ~  definitely of opi1linll thnt TIlpn of thp type of late :\fr. RlISR 0111:.' 
will he ahle to do r(',;] ~  tl) their (,Olllltrv :111£1 m" (,OImtrv at, the 
pres('nt juncture, It if;. therefore. fill the ~  thnt \,'e rleen(v moum 
lli .. ,'1l:l1tll and the ~ ~ U  hy the sallie. 

Ro fnr as Sir Akbar ~  iR conc('rned. I need not woke /I long speech 
fit. nil. lt ill with 11 IWfI\,\, henrt that T riRl' to refer to hiR deat.h. ~  

heing a Memher (,f this n;l\lF.e, llIo!';t of us had not. the occllsion of t;eeing 
him -"'orking RR a Councillor here. hut hig record of public life is ~  long. 
digllifif>d nnd cOlI!l'relif'Il",i\'p that. it iF. not neeeSRnr.'· for Ut; to know him 
tlF. a Gounroillor here to 1I11derstand whut, n greot man he WIl'N. Sil', T 
came in TIt:lrsonal contuc·t with him onl:,-' after the oF.surnption of ~ offic'e 
ftR It Melllbpr of t,he Expanded Council. But in the;:(' two lIIonth!: and n 
half T found that in him ,no had all ext.roorrlinnry personality. He was 
nndoubtedly the oldeRt oC all the Members of the Council hut without 
meaning any disrf;spect to anyone of IlI.V ~ he was nlRo the wisest 
"f them all. HiR long and varied experience as an administrator WI\S of 
immense value to the Council in deciding on important queRtions of policieR 
and prinr>ipleR. He was a man, I di!';covered. who alwaYR rORe Ruperior to 
pett.y eoniiderati0ll8 and took a broad and long view of the problems 
-pwElsented to him. His ~  eRF.f'ntiRlly a mind of n devout hut non-
communal follower of I!';lam. Ris views on questions of religious faith 
seemed to b,eathe a spirit of catholicity that reminded me of the teachings 
M the ~  rushis of· the Upanishads and. the Prophet of Islam a18O. 
Hit" ~ in ~ his daily prayeftl was another thing tba • 
. ~ . ~ ~  'the most rematkablefeat1lre of his a.ny.life. 

• <.36)" 
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His lo,'E' of IIt'l, his 10\e of ~ and bis love of leartlin8 all ,played 
1111' active unci '·Ol1f'lt.ructive part in the building up of modem India and 
1 ll:ust say thllt it was nl)t an insignificnnt one. The preservation of the 
Arch,PlJiogical InOI1Wllents iu tht; AjallJa and Elloru C&ves ano the establish-
llIont of 11 ~  ~  ut lIyderllbad will !llwaysbear eloquent ~ 

rHOllY to the ('onstrllctive part played by him in l,eiping the ~  ad-
vance of lndin. -

Cult'Jrl'rl ill ili<; m:nll1prf. tlnd eRtholic in hi., !!ympathies he was uutural-
Iy 10\ ed nnd ~  ~  ull those who came in contact with him. nut 
durir.p; the IIl"t ff'\\' m')nth" of his life when I had the pleasure to knO\\' 
him. T fOlll1d thit; old and ,-eteran statesman working. with toe enthusiH!>IU 
of 1\ ,vn\lT,g tnHI1, to avert til(! dunger that threatens the cause of civilisation, 
fight the WRr tl) victol'Y n'n" restore to this ancient lano of 6urs,. the Olle 
inrlivisihh· motherlnnd of Hindus, Muhnmmadans, Parsil'l. Buddhists, Rnd 
,lthers, l}('r old glory and grandeur and a status of perfect equality witt 
nthel' nutionl'l ill tit .. I'Ol't.WIlI' l'€C'on!'truction of the world. He was, in 
f:lct, ~ elllbodinwpt of the Indinn unity and the aspirations of united 
Iwlilt. 
Rir, T request with ~-  permission to move that this House places. on 

I'e('oro its great and profound sorrow at the death of these two friends an11 
f\lrther authorises you to convey to the surviving member;; of their 
fumilie;; that the Members of this House do sympathiH' in their great 
bereavement. 

Dr. Sir Ziauddin Ahmad (United Provinces Southern Division!!: 
~  Hnral): Sir. T associate mvself Rnd thp Muslim League 
Party with whut hn,. just been said by the Leader of the House with 
reg'l!rd t.o t1lis motion of <:ondolence. Tn Mr. Bu!!!! the EuropeRn Orvup' 
has lost 11 ven' pl)Jlular Lender, the House lost in him a very ahle Mcmbt r 
lind T, indh idllolh'. lost in him IT sincere and cordial friend. He was 
111lal'!!U1nillg' hilt ,:er:'-nr'curate in his work. He has always been sym-
pathetiC' wit h the HspirRt.iom; !lnd view!' not only of his Part:,' but al!'lo with 
thf' nspirations of other Porties. 

As I'l·gards ~  Akhru' 'Rydnri, I happened to know. him whan 1 wa'S in 
I he First ~  dus>; and he was the Superintendent of Hostel in hiR c.I\')ucity 
11<; Ailsi<:tllnt Accol1ntallt General in Allahabad. Since then I had! ht'eil 
'lssol'iuted with hitll on nccount of his being 8' member of. the Go\el'lIiag 
Bod;V of Ihe M. A. O. College and of the Alignrh University. He wac;; 
R ~ . eclucntionist, and as a Member of the Central A ~  Boord of 
EOIIC'ntion we hove nil seen that he had complete Q'l'asp over ~  Hnd he 
cOllld handle ~  problems in a very simple ~  admirable HJIlnner. 
\Ve lol'tt in him EI great statesman. 'l'he loss of both of these Membel's is 

~  and we sympathise with their fmnilies and prav that God 
A ~  may bless their souls. . 

Sardar Sant Singh (\Vest Punjab: Sikh): Sir. on behalf of the ~
ress Nfltionnlil'lt Part.\' and on my behalf, I associat.e ~  with aU that 
hus fallen from thfo TJcR'der of the House as regards the ~  of !read 
lind henrt of Mr. L. C. Buss. I had the privilege of worlHllg ~  hilO in 
this House for the last eight years. I fiound in him a gentiemall of rare 
~ .  his -~  on various questions that were debated ill this 
Hom:!' were lifoltened t,) with great respect and were given full considera-
tion. One merit that we found in him was that he htrd great sympntlty 
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[&.dar Sant Singh.] 
with the 'Ospiriltil'nK of lndians in their struggle for freedom. The news 
of his sudden dellth at the end of the last Session, was heard with very 
graut shook. Wt. arE' sud because he is not now with us and thut we 
were not destined to see him again in the opening of this Session. My 
Part,y ~  8RROCiutee with the expression of the great loss that the country 
hRS suffl:'red by his death. 

My Party aiFio ff'elE; very grtlutly in the death of another great man of 
Illdia. Sir Akbar H yc111ri. The Honourable the Leader of the House hat! 
deRcribcd the grent 'qunlities of that great statesman. Although we had 
not th(· privilege of per80unl contact with him. yet the little that we knew of 
him during the last Session that he has been a Member of the Upper House 
was sufli('ient toO ('()nvince us that a great constructive statesman has left 
us. "Then such great problems ure coming before the country which re-
quire; !l eulm and long runge policy. it is a pity that we have not a leader 
of the f'minenre of Sir Al;:h:u' Hvdari wit.h us and our Party fullY ul'Isoeillte 
with nIl th:lt has fnnen from the'Leader of the House in fhe ~  101'18 that 
the c')untry' has suffered. 

• LiRt..-Ool. Bir Belli')' Gidney (Nominated Non.Official): On h.:,llIllf of 
my Party I desire to associate myself with all that has heen said rpgurding 
the death i)f tWI) ~  ME'mbers of t,he Legislature. f;o far aR 
my dear and ~  friend, Mr. BIISR, is concerned, I have known him 
during all thE' tit/lfo thnt he served in this Legislat.ure. I haye known l:im 
not only nR an Ildviser in matters that have troubled me. but as 8' friend. 
I have beell in his l>arty and under his leadership for nearly seven 01' eig-ht. 

~ and 1 never fuiled to find in him what you would call a thoJ'()lIgh 
English gt.>ntlemllll a wise councillor and R very true and siu(·t're fri(·nd. 
I quite ngree with the Leader of the House when he Fluid thut his out· 
standing ~  was hill sympathy with and hil'l desit·(· tn Ilf'lp [mlia at 
the present juncture, His !'Iineerity for India's aspirat.ionf< WIIS often ex-
prp'Ised on the floor of t.he House and when he Rnd ~ Party glfH' their 
support to mRny mnUt'I'S (If a controven;ial nature, MIld, ill J,:IrtiellIUl'. do 
I ~  one instnnee when he boldly stood Ollt and supported ~ 

Ilgainst his Purty. It wanted a man of outst.anding cOllrag(' to do t·hrrt. 
Mr. Bu .. !! had that quality in a very large measure. The HotHle mOllrnli 
with his bereaved famil;y t.he 1081'1 ofl slIch a sincere friend and ~  all 
able stat.e"rnR'll. ~  l)arty with whom I whole-hearted)." IIRso('iutf' ~R  

mourn the loss of a very truE' and very dear friend not only to the UIIlIse 
but t.o Jndill'. 

With the word", that fell frmll the Leader of t.he H O1H;e regurding UlOt 
very distinguished statesman, the late Rir Akbar ~  T af<socillte m:vself 
and my Party whrJle-henrtedly. J had the honour of ~ Sir Alchll'T 

~  all the ~  Tuhl£' Conference!! and. particIIIRrl:v. ot the .Toint 
Parliament/try Cml1mittt"c 0 singular experience, I'Ihared onl:v by onE' or tW() 
of ~ in this House. to ~  hi" many qualities of head and heart. He 
WIt'S t,he brRinpiece of ~  India when Indian Stutes were heing e()n-
sidered at these Conferences, As a reprel,lentative of the greateRt ~ 

Chief in Iudia, he showed that wonderful judgment. and foresight. which 
charRcteri8P.d his ~ ~ worth to India. I can SIIY quite frankly that, 
he \\'a8 looked up(\n by t.he leading statesmen in England a8 one of the 
leading statesmen of Indilt and J fee1 the connt,ry eRn ill-afford, 01. the 
pretlent mt')lQt"nt. to losE' sUe'h RIl ahle man as Sir Akbar Hydari. Sir. my 
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Party deElireti 00 Rssociate itself with 1111 that the ~~ of the lioule 
'Raid nnd would al'lk you, Mr. President, to convey our deepest sympathy 
~  condelenee to tIbe bereaved memberll of his family . 

• ., .1DrJ .. JI.I&JhaIdIGD,(NDDJinateci Non-Ofticilll): Sir, I have listened to· 
the speeches made by' the Honourable the Leader of the House tYld the 
Honourable Leaders of Parties with much thankfulness and sincere ,.ppre-
·ciation of the waml tributes which have heen Pllid to our late Leader, 
Mr. L. C. BUlB. To us in this Group, his death has necessarily been a 
,severe personal loss-If. loss which I think all Members ,of the House 
'obviollsly share. I-li8 high sense of public duty and long service in the 
Group earned for him not only admiration but profOlUld respect. Although 
I am new to this House, I hud the privilege whilst in another ~ to 
aen.:e under Mr. Buss in the European Group and like all who knew him I 
learned to value very highly his unassuming character. his modesty and 
his sound judgment. We, in thil'l Group, wish to Le closely associated with 
the message of condolence which is heing sent to the bereaved family. 

As regards Sir Akhllr Hydari, it WHS with profound regret that we Leard 
of his death a 'few weeks ngo. Rir Alrhnr had for ~  years heen one of 
India's leading puhlic figurel\ and it is given to few men to serve their country 
~ ahly and ·in III' mnny diffl:'rt'nt c81,ncities as he did. He "'ill for many • 

~ to COllie he rellll:'llIbered not only as all able adUlinistl'ator but also 
I1S one who finlll.v ~  in the great future uf this country I a future 110t 
onl.\' in worlel politics hut also in the world of urt and culture. On tha person-
al side. his memory will long he held dear ~  the very farge cirde of those who 
were ~  to know him. Sir. in t.his Group, we associate oursel\,eil 
fully wit.h 1111 that :har. been saill about Sir Akbar b:v other Party Leooen 
11m] we would request :von tn cnnvey the sentiments of thiR House 10 Sir 
Akhar's family. 

Mr. Pre.ideat (The HonnUl'llhle 8ir Abdur Rahim): 1 associate' mysdf 
with the tributes that have been paid to the memory of Mr. L. C. Buss' and 
Sir Akbar Hydnri. !'Ifr. Hul';s's I':lIdell:'l1 death came fiR an absolute shock to 
all of 118 who happened to he in Delhi at the time. As Leader of the 
European Group, he Hlwa,vR stood for and support.ed the case of his Party 
without ~  ~  without nny fear of criticism, but the way he pleaded 
for the pobc,\' of Ius Party was snch that nobody could possibly take offence 
at anythinF( he said. He wus universally respected by every section of this 
House and I have not the least doubt that his so sudden and premlltnre 
death is a F(reat, 10RS to the Party whom he led for two or three years ond 
to the Assembly. . 

Sir Akbar H.vdari was not II Member of this House hut al'; a Memhel' of 
the Executive Council of the Government of India, he had t.he right of 
audience in the Assemhly and for that reason I have permitted the Lel1,der 
'Of the House to refer to his death as being within the spirit of the convention 
that WRR arrived at in this' Assembly. 

T had HII' privilege of knowing Sir Akbar Hydari for many years find I 
have always known him as a very devout Muslim and a most broad-minded 
Indian patriot and statesman. The great services which he. rendered to 
Hyderabad. the premier State of India, have been fully appreciated by His 
Exalted Higlmes8 the Ni1.&m, and J heJieve there can be no two opinions flS 
to the great value of the work that he did there. Thou/<'h his active services 
were confinp.d to Hydernhad he was well known throughout the country for. 
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fMr. President.] 
the breadth of his viewM and his sound statesmanship j a.nd hi. great contri· 
butions in shaping the constitution of this country both at the Round 'tAhle-
Conference and before the Joint. Parliamentary Committee were W ~

ciated by all who had the priyilege of working with him in the Conference 
and ~ Committee. -I shall, itS requested by the Honourable the Leader 
of the House and the oUlt'r HOllollrable Leaders of l)arties, convey the 
sentiments of this HOllse ~ A  Mr. Buss and Sir Akbllr H;vdari to their 
bereaved families. 

MOTIONS FOR ADJOURNMENT. 

'!'he Honourable Mr ••• S. Aney (Leader of the House): Sir, as ~  

the adjournment motions I would request you not to take them up todsy 
but to postpone them till tomorrow. Adjournment motions if admitted 
by this House are to he sanctioned by His Excelleney the Viceroy nnd it 
is too late now t,o get his sanction. So they may be taken up tomorrow. 

1If. PreSident (The HOllouruble Sir Abdur Uahim): If that meets wiLb. 
the conYenienl'e of the Hou!o\e generull,:.-, the Chllir ;;hllll be vrepured to waive 
.the question of urgency so fur liS this \,Iu·ticular du,Y is l'oncerned. 

Mr. Lalchand Kava1r&l (Sind: ~ -  Rural): Sir, tomorrow 
being a non-official day, will these motions he taken up on an official day 
later? 

Mr. President (The  Honourllble Sir Abdul' Uahinl): The Ch8ir callnot 
go into t.hat. Is it the desire of the Roww Ihllt they should be postponed 
till tomorrow:' 

(1'(I;"I'k Ilf ~ .  

Thf' udjollrJllllent l11otions will lIf' tuken up tOlllorrow. 

H, Eo THE G ER~ R GE~E A ~ A~~E  TO HILLS, 

Secretary of the .Auembly: Sir, information has been received that the-
following Bills, which were pastled by both Chambers of the Indi8n Legis-
lature during the Aut,umn Session, 1941, have been 8ssented to by His 
Excellency the Governor General under the provisionK of sub-sectio:l (1) 
at section 68 of the Government of India Act, liS continued b:v sectian HI7 
of the Government, of India Act, 1935:- . 

1. The Code of Criminal Procedure (Amendment) Act, 1941. 

2. The Code of Criminal Procedure (Second Amendment) A.ct, 1941. 

3. The 'Factories (Amendment) Act. 1941. 

4. The Aligllrh Muslim lTnivel'sity (Amendment) Act., 1941. 

5. 'fhe Madras Port Trust (Amendment) Act. 1941. 

6. The Mines Maternity Benefit Act, Hl41. 

7. The Professions Tax Limitation Act, 1941. 

8. The Federal Court Act, 1941. 

9. The Lndi8n Merchant Shipping (Amendment) Act, 1941. 

• 10. The Indian Ineome-tax (Amendment) Act, 1941 . 
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11. The Excess Profits TaM"fSooonci Amenclment) Act, '"1941. 

12. The Railways (Local Authqrities' T.u:ation) Act, 1941. 

13. The Indian Companies (Amendment) Act, 1941. 

14. The Trade Marks (Amendme'nt)' Act, 1941. 

BILL IlAi:;SED BY THE COUNCn.. :OF STATE. 
Secretary of tile Alllmbly,;Sir, III 8ccordaDce witb the provisiolis of 

Rule 25 of the Indiun Legislative Rules, ,I lay on the table, a Bill further to.. 
Rmend the Indiun Limitation Act, l00s, which was pasaed by the Council 
of State on the 20th ~  1941. 

HOME E AR E~  NOTIFH.'ATIONS ISSUED UNDER 'rHE 
REG RA ~ OF FOREIGNERS ACT, 1939. 

The Honourable Sir ",maId KazweU (Home Member): Sil', I 18,\' un. 
til(> ~ II cop.\' ellch of-

(i) the HOllie Department Decla!"ation of Exemption, Ko. li20j41· 
Political tEl., dated the 11th ~  1941; • 

(ii) the Home Department !'\otificat.ion, No. 1/3/41.l'olitical (E), 
dated the 27th October. Hl41; 

(iii) the Home Department Declnrution of Exemption, ~ . 1/26/41. 
Political (E), duted the 6th December, 1941; 

(iv) the HOlliE:' Departlllent Order of Exemption, No. 1/19/41.Politi'!Gi 
(E). dated the 8rd ~ . 1942; 

(v) the Hume DeplI!"tment Declarutioll of Exemption. Xo. 1/20/41··' 
Poiitil'ul (E). dated the 15th January. 1942; and, 

(vi) the Home DepnrtllIent OrdE:'f of Exemption. No. 1/4/42·Political 
(E). dated the 29th J aUllary, 1942; 

isslled under the Regit'tratioll of Foreigners Act. 1939, 

No. 1/20/41·Political (E). 

HOME DEPARTMENT. 

New De/Iii, the 11th NorembeT ~ . 

DF.CL,'BATION OF EXEXPTrON, 

In ~  of the pU\\.'1'1'8 cOllfel'red ~  lection 6 of the Regiatrat:on of Foreigners. 
Act, 1939 (XVI of 19391, the Centml Government ~ pleased to declare that the-

~.  ~ Regiskation \Jf FOI'eigllere ltul,el. 1939, except rule 8 aDd au('h of 
t.he ~  of rules 1. 14, ,15 and 16 a. appty to, or in relation to, paaseugers 
~  Vlaltor.",ho al'o! ~~  forelgnera. allaH not (jpply to, or in relat.ion to, Mia. 
Mildred Monroe, and offiCIal attal'hed to ~ Con8t1Jateior the United States of America 
at. Bombay and !'ttr. Chief \"_1111 William Francil HallCk, an' official attached to. 
the United ~ Naval ObRervel' at Bombny, so long 8S thl!y'·hold./1 P"': in the' 
Conllulate and ID the ofIil."t' of t,h .. United Statee Naval Obs£l'vior a: Mamha. 
1'8IIpectively. ' 

V SHANKAR, 

nt-put" Sec,. Co the Govt 01 lJtditl:. 
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No. 1/ $ / -I1.-1n .unoile of the power conferred by Hetion 6 of the Registration 
of Foreignen Act, 18 (XVI of 1939), the Central GoverllDlent i. pleued to dirort 
that the following further amendment shall be made in the Dec:laratiollll publwhed 
with the Notification of'tlle Goverrament of India ill the Home Department, No. 21/ 
~  dated tba 21st JnDe 16. namely:-

In clause (e) of Declaration 3 of the aaid Declarationa after ''iJe word "State" 
'the words "except China" shall IX' inNf'I·tt'd. 

H .• J. FRAMPTON, 

Dr-putll BecJI. to tAr Go/'t. of India . 

.No. 1/26i41-Political (E). 

HOlliE DEPARTMENT. 

New Dellri, tI •. e 6tlr Decemb",. 19-11. 

DECLARATION OF EU)lPl'lON. 

In exercise of l11e powers conferred by section 6 of the Regiltration uf Iforeijotnere 
..Act, 1939 (XVI uf 1939), the Oeatral Government is pleased to declare that. the 
proviaions of the Regist.l'ation (,f Foreigners Rules, 1939, except rule 8 and such of 
ltbe proviaions of rules 4, 14, 15 and 16 as apply to, or in relation to, passengera 
.and visitors who are IIOt foreigners, shan not apply to, 01' in I'elation to, Mr 
Emanuel MAZAC, "n official attached to the Czechoslovak Conaulatt' in Bomhay so 
loDi a8 he holda a poat ill that Conaulatp, 

H. J. FRAMPTON, 

lJeput!J 8ug. to the (,'o.·t. ,,' Inrlia. 

No. 1/19/41-Political (E). 

HOME DEPARTMENT . 

. Vt/tl1 lklhi, tAe 3rd lantNlf'v 19#. 

OB.DEII.. 

In exereile of the powef.e coufel'1'ed by »ection 6 of the UegiatratioD of Iforeigner» 
.Act., 19a9 (XVI of 1939), the Central Government ill pleased to declare that the 
pJOviaiona of 8ub-rule {3) of, rule 7 and of lub-rule (1) of rule 15 of the RegiRtra-
tion of Foreigner. Rules, 1939, shall 110t apply to, or in relation to, Mr. J. L. 
::McCormack, a special reDl'e .. ~ of the United States Mar;time Commission (III 

any occ:uion on which ~  ~  .from Britilh Illdia. hy ~ with the object' of 
,pl'O<'8edlng to porta OUtRIde India In the course ·,f h18 duties, 

H. ,J. FRAMPTON, 

Deputy See,l. to the GOI.t. 0,1 1"dia 
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No.1 /20/41-Politic:al (E). 

HOME DEPARTMENT. 

It' UIJ Del/ll, tlu 16M ltznvar, 1941. 
DscLAJlATIOJl 01' EXDlftION. 

In ueroi .. of ,the powere conferred by IeCtion 6 of the Regiatl'ation of Fore:gners 
Act,. ~  (XVI of 1.!BI),. the Central Government ia pleaHd to declare that the 

~ . of the R~  of Foreigners Rules, 1939, except "ule 8 and luch of 
~ . previlloni of ru.es 4, ~  15 and 16 &I apply to, or in relation to, ~ and 
VIII ton whC? are llOL forf:lgner3. ahall not apply to, or in relation to, Lt. Phillipl 
Talbot, Umted Stahl! Naval .Ohserver at Bombay, 110 long al he continues in that 
POlt. 

V. SH.O\NKAR, 

Deputy ~ . to tl.r. Govt. of India 

~ . Ij4/42.Political (E). 

HOME DEPARTMENT . 

.Yew ~  tile .t9th laAllary 1942. 

DECLAllATlON OF EXDlPTION. • 
In exercise of '.he powers conferred by 8e(.1ion 6 of the Registrution of Foreigners 

Act, 1939 (XVI of ~  the Central Government is pleased to declare that the 
pro"iaions of the RI'Il:stmtion of Foreigners Rules, 1939, except Rule 8, shall not 
apply to, or in relation to, )h W. D. Pawley, President of the IDtercoDtinent 
CorpOI·ation. 

V. SHANKAR, 

Deputy Secg. to the GOI,t. 0,1 India. 

AMENDMENTS TO CERTA1N MOTOR VEHICLES RULES. 

The Honourable Sir Andrew Olow (Member for Railways and Commu· 
nications): Sir, I lay l.n the table a copy each of-

(i) N'otification ~ . 1763jW.F, 111/40 (2), dated the 6th October, 
H141, iI'hued h:v the Chief Commissioner, Ajmer-Merwars, 
amending the Ajlller·Merwara Motor Vehicles Rules, 1940; 

{ii) Notifieutioll '\0 .. -\.a-2338/41. dated the 6th December, 1941, 
issued hy the Chief Commissioner of Coorg, amending the 
Coorg Motor Vehicles Rules. H}40; and 

(iii) Notification N'o. F. 12 (45)/41-General, dated the 16th Dec<=m-
her, Ul41, issued hy the Chief Commissioner, Delhi, amending 
the Delhi Motor Vehicles Rules, 1940. 

also heg to lay on the tnhle n copy of Notification ~ . F. 12 (B)-III I 
41·<tenerul, dated the 12th .January, 1942, issued by the Chief Commi,.;-
sioner, Delhi, relating to Rules frumed under the Motor Vehicles Act, IOHH. 

THE CHIEF COMMISSIONER, AJMER·MER",A1U. 

NOTIFICA TION . 

.'{bu, tile 6th October 19p. 

No. 1763/W. F. ~  (f),-The Chief Commissioner is pleased to make the 
following amendments in th" Ajmer·Merwara Motor Vehicle! R ~  1940, publiehled 
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with his Notification No, 1141/34-W./!8-IlI, dated the 12th June 1940,. the, amend· 
meuta having been previoU8ly publitthed iii thia Administration'. Notification No. 
2216/111·W,/40, dated the 13th December 1940: 
(i) At the enu of Chapter II-Licensing of Drivera of motol' vehicles-add the 

following rul_ 
"2,20, Ot/Uflll oj /;cen8r !pP-&.-!my perllGll .. rviol with His Maj8tlty's force. 

outside India, who. at the time he left this country, held a current 
license granted under the provisions of the Indian Motor Vehiel. Aut 
of 1914, and who. owing to his ubnnee from India, failed. to apply for 
a new licenae within twelve months from the commenoemeDt of the Act, 
shall he given a refund of Rs. 2 from tbe full fees leviable nnder BUb· 
section (8) of St'CtiOiI 7 of the Motor Vehicles ACl\., 1939, provi(led he 
applies for the li<'ftlse within n reallOnah)e time after" his retum to India. 

2·21. Rrillmi (If If'f',. f{l/' !""/fllal of lire/18e, - ~  the purpose of section 11(3} 
or" the Motor Vehicles Act, 1939, absellee from India on .ervice with 
His Majesty'R forees 6halI be deemed to be "good caUIl'" of delay in 
applying fOl' renewal of a licenae provided that application is made 
within a reasonable period nfter return to India. In "ueh caRes a. in 
rule 2'00 ~ additionn I fill' of Rs. 2 AhRII ht' rl'flllldl'd," 

(ii) For the last sentt'llce of I'ult' 2-4 (C) of Chapter It "It shall not be refunded 
in nIly circumstallces." """.</;/11./' the sentt'D('e "It ~  IIOt be refunded Bave to 
a pers'lll who held a current license granted under the ~ of the Indian Motor 
Vehicles Act, 1914, amI was preventE'd from renewillJ.: the license wit,hin the tim. 
plN!scribpd unde,' 8ect:OIl 6(b) of the Motor Vehicles Act, 1939, by renson of his 
havinll rer\'ecl ill tht' Army, Navy or Ail' 'Force outside India." -

Till-; ('HIEF ~~ ~  (IF ('OORG. 

NOTIFICATlO:\ , 

By ol'del', 

M. WORTH, 
Seere.y. 

~ . ;\·3·2338,:41, uutt'd Mt'l'cara, thl' 6th Dl'C'c'mbt'l' 1941. 

_ In ,'xercis,' of the powers oonft'rreu by sC'ctions 21.' 41. 65, 68, 70, 71(2), 73,  74, 
75,  77, 80, 86(2), 88,. 90 IInu 91 of lh,· Motor \"ehides Ad, 1939 (Act IV of 1939), 
and the notificatioll of th., Go\'emmeut of I!ldia, Department of Communicationa, 
No. R. 60, dated th., 28th JUIIC 1939, the Chil'f CommislOin('r is ~  to make th" 
following aml'numellts to th" Cool'g Motm' Vehicles Hult·s, 1940, issu"d with hi& 
notificatioJl No. R.F. 43/121·39. dntl·d the 26th March 1940 :--

..t tnpnrlllll'II/'. 
In the said rult's-

CHAPTER 11. 

1, In rales 3 anu 6 (a) for the words "Diatl'ict Supf'rint"lIdent of Police" substitute 
the words "Secrl·tary. Provincial Transport Authority, Cool'g" and "Licensing Autho· 
rity" respectiVely. 

2. Iu rules 4 (a) alld (b) for th .. words "Provincial Transpol't Authority" .ub.titute 
the words "Licensinll' Authority", 

3. In rules 4 (c), (!') and (f) for th .. wOl'd "upproprinte" substitute the WOl'cJ 
"Licenaing" . , 

4. In rule 4 (d), aftel' the words "may appoint" add the following:-

"and may in the caSt' of the holder of a licence ilauE'd outside the Province require 
the a,Pplicant to pan the test aa set forth in the third schedule to the Act notwith-
standIng that the applicant ahall previously ha .... e palsed the telt". 

5, In rule 5, delete tbe wot:dll "or th.. Provincial Trallsport Autbority a8 tb(· ('88e 
may he". 

6, To rule 6 (c), add the following proviso :--

"Provided tbat no ff'e shall be charged for the te.t if the applicant previously 
held a licence UDder the IndiaD Motor Vehicle. Act, 1814, to drive a ... hicle of thlt 
,ca. t.o ..... hich the application refera and wall' 'Prevented by, reuon of abll8D08 out 



,01. 11ldia. .. lirvice, ClOIlDecWd .nUl. the ~ . .. ar ·,bum obt.aiDiag .. lioew:a-ill accord-
ance with the proqieu of lect.ion 7 (6) fb) of the ..\cl·or if;$l:Ie .,Pphcant ~ a 
~  under. the "£t to drive a vehicle af. the c1au 1.0 which ~  relel'l 

.iind w .. prevented lor theS&Dle reuon from obtamiag a rene...viU of ihi!licence". 
7. ~ rule 7 fOl' tho worda "Chief . ~  . - .~  'the worda ".Provincial 

''j'ransport Authority". 

8. In rule 7 (c) for the worda "appropriate" and "Chief Commi.sioner!' eubatitute 
;the words "Licenliug" and "Provincial Tran"port Authority" respectively: 

9. To rule. 18, add the following proviso:-. 
"Provided that no fee shall be charged for the teat if the applicant prev,iou,Bly 

held a liceDCe uder the Indian MQt.or· Vehiclea Act, 1914, te driv. a vehicle of the 
.class to which tdle application l'efers and was prevented by realOnOi absence out ot 
IlJdia 011 service COlllIl'ctl·d with thtl Pl·",.eut Will' from obtaining a liceDce in accordance 
with the provisions of sectioll 7 (6) (b) of the Aot or if the applicant held a licence 
.undel· the Act to drive a vehicle of the class to which the applicatiolJ refers and waH 
!prevellted for thf' 8ame reasoll from obtaining a rellf'wal of the licence". 

CHAPTER lIT. 
10. III rule 23, for the wOI'da "Diatrict Superintendeat of Poli('e" substitute the 
~ "Secretary, Provincial 'l'ranftport Authority". 

11. In rule 24 (b), for the words "Chief Commissioner" and "one month" 8uDatitDte 
,the wordN "Secl'etal'y, Provillcial Trlluspol·t Authority" lIud "seven days" respectively. 

12. III rule 25 (e), delete the words "or the Inspector of Motor Vehicles ae ~  

<:asc may be". 

~. In rule 29, (a), substitute the following fOl' clauee (iv) :-

"in the case of P88IIengel' Traullport Vehicles" the lIUmU1l1' of passengers (excluding 
·{iri\'er and conductor), specified in the pllrmit of the vehicle denoted by Pass ............ ". 

11. In rule 30 (u), delete the worde "Registering Authority". 
15. To rule 30 (c), add the following proviso :-

"Pl'ovided that the vehicle need 1I0t be so produced if the owntll' proposes 1I0t to 
renew the certificate or if the vehicle is transferred to and kept in the area of 
.ullothcl' Registering Authority or Inspector of Motor Vehicles: In either of theSl" 
,ellSE'. the owner bhall before the date fixed for inspection infonn the lil1f1hority who 
l1l.aJe the endnrsement in writing that he does not, propose. io produce "he vehicle 
J,(IVIIIJ,( t he reason". 

16. Suhstitute the following for rule 30 (g):-

. "(g) The fl'e  fol' the isslle and renewal of certificate of fitness shall be ten rupees 
111 the ('ase of a motol' cab and twenty rupees in the casp. of Ii tran.port vehicle other 
than d motor cab: Provided that a concessional fee of B.s. 15 will be levied on buses 
,and lorriPH which ahcaJy hold a current fitness certificate either from Madras or 
l\{ysore. The certificate shall be valid for six months". 

17. In rule 33 (a) (v), after the words "certificate of regiatration" add "or trade 
·ccl'tificat.e· ... 

1R. After rule 33 (a) (v), add the following:-

(vi) In respect of Ii trailer ............ rupeee five. 

19. After rule 33 (c), add the following:-
. "(d) Re.gilltrafio1t -- ~ .-  PI'OvIDcial GovernDlent may by notification 
111 the 016c1al gazette make an exemption in regard to the registration fees payable in 
,rf'8pl'ct of any motor vehicle or clllSI of motor vehicles". 

OHAPTER IV. 

20. In rule 43 (f). after the wordl "Provincial Transport Authority", add tho 
following :-

"For pel'liBtent failure to attend meetings of the Provincial ,TI'IIlBport Authority 
'01' for any other reason which they deem adequate". ' 

2l. After claule (i) of rule 44, il'llert the folloWing:-

"(;) O()f'ff'uporukn.ce to &e IMitlf'U'etl to Pro\'lIUW rf'at&IJIOrl AutAorily.-AU 
·correspondence iDtended for the oonlideration of the Provincial Tran8port Authority 
·shall be addreued to the ~ of the Provincial Tran8port Authority. No actJ_ 
,shall be taken on any oorrelpondence which i. not 10 addrelHd". 
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"(6) ... etltiw oliCer Cogi", .ffect to deriliOtll.-AU deeiaion. of the P...,YiMial 
TnulapoIt Aptbority ahan be carried into l'ftect by the Secretary". 

"(I) "'J9G ..... , 01 per.ou to autAcntiCtlk documcnu;-The BecNtary Diembel' 
may with the approval of the Provincial Transport Authority appoint pel'lOlll to 
authenticate documents and perform other duties 011 hi, behalf". 
22. In rull' 49 (a), after thl' words "shan be" add "in duplicate". 

~. After sub-rule (b) of rule 49, add thl' following as Bub-rule (c) :-
"Ie) Re/u3al to accept appliC4tioli. lor permiu-Pou't-r 0/ Provincial Tramport 

..t"tl!uritg.-Whell the PI'ovinciar Transport Authority hRS in exercise of its powers 
undt'r the Act impOBed a limit upon the numhl'l' of permits of any clue which may '.Ie 
granted far 8 8pE'cified route or a specified arl'Q. and hall already, granted such number 
of ~  of that elaas, the authority may dl·C\inp to rl'cpive fullther applications f(,1' 
such permits in respect of any luch route or 81"('3". 

24. After 8ub-rule (h) of rule 58, add thl' followillg as 8uh-rule (c) :-
'·(r) PerrtUt to be deemed to be TtReu·r.J il ~ are 1101 ptJIlled 1m Gpplieation.--
If an application for the renewal of a permit has been made in accordance with thee 
rules and the prescribed fee paid by the prescribed date, the pemlit shall continue to 
hi' effective until orders are paaaed 011 th(' application lind if 01'der8 on thE' applicat.iun 
are not passed wUibin three months from the datI' of recl'ipt of the application thp. 
pernlit .hall be deemed to have been rellpwed for the period mentioned in the applica-
tion or for one year whichever il leas". 

24. (a) In rule 62 for the letter "f" Rfter the words "sub-section" Bubltitute I 
figure ".(1)". 

2..'i. In rule 63 (d), after the words "Transport :\l1thority" in the second line add 
"or any Police officer of  or above the rank of Suh-Inspector of Police". 

26. After lub-rule (c) of rule 64, add the following as sub·rule (d):-

"(d) l'ari"I;()n 01 permit by if/clm;oR ()f addifinnnl 1',"icle-FM.-The following 
fee shall be paid for the "anation of a permit hy the inclusion of an additional 
~  or vehiclel :-

Ra. 

(1) If the unexpired period of the permit exceeda 9 months 16 

(2) If the unexpired period exceedli 6 months 12 

(3) If the unexpired period ezceeds 3 months 8 

<') If the unexpired period is less than 3 months , 

for each additional vehicle". 
'n. In rull: 6Ii (b). after the words "any Police officer in uniform" add the words 

"Magistrate or In8pector of Motor Vehicles". 

211. (i) Renumber rule "73" a8 rut'.! "73 (a)". 

(ii) In clause (viii) ?f TOle 73 (a) as. ~  rellumbel'ed for ~  words "Certificate of 
registration of the vehicle and any additional number p'3I'mltted under the termol of 
the pennit to be canied stallding in the \:ehicle;", substitute ~ following:-

"pt:nnit of the v'!!hicle". 
29. After clause (xiv) of rule 73 (a), insl'rt th,· following dause:-

"(xv) shall not, while on duty, be under the influence of drink or drill to an 
exient, rendering him incapable of discharging hil duties properly". 

30. After ru;, 73 (a), insert the following :-
"(b) /Jellptnt.'il,ilily 0.' d,it'er 0/ ·L'e!,i,·/" fill which tll,-r,-is f/O condltetor.-The 

driver of a pul,lic service vp.hiele on which there is no conductor .hall he responsible 
far the ob.er\·ance of the provisions of clausell (i) to (xvi) of rule 73 (a)". 

"(e) Stage carria'll! to carry condurtor.-No stage carriage aha.ll be used in a public 
place unl!!!18 it cal'riel, in addition to tbe driv:er, a conductor". 

"(d) J3I1/C ()I ~ .-  of COll"terfoil,.-Thecondulltor shaU-
(i) iSlLue to every pallllilugel· travelliug 01" intending to tJ'avel W a ltage carriage 

includinl every chil4 over three year. of age, aud to every ~  of 100dli ot.her 
thau· p'rIlODI\l lug"ate, a ~ ticket of the ~  ~~~  on ~~  .. of the 
.JJ.re eharged for carrying in the ~ ~  r.uenger ~  hll ~  Iugpp. or 
lIle goods other t.han perLlOnulluQ&le conB'gDe.. as the c8ie mal be ~ 
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(iitcan')" at. all t.imes wheD the Itap earriatpe iii, ill 11M' t.he· CCMUlHrfoiB. I)f t.he 
t.icbtl iO i.uld; and 
(iiit 'Produci thl counterfoU. on demand by any Poltee ollcer DOt. below t.he nak, of 

Sub-Inspector or by any authority empow'!red to inspect Ute uhicle : 
Provided that notwithltanding the provi.iQDII or clall.. til .. (ii) and -(iii), tb 

tranllport. aut.hority trlay in itl dilCl'etion, Rnd subject. to luch conditioOR as it may 
deem fit, alit Mi'ise the iBue of ticket. by a perlOn who is not the conductor and who 
ill not t.ravelling in the vehicle". 

"(I) Re/wol kJ Wt8Ue ~.-N  conductor or other person, a.tharilld to accept 
fal'8ll. not ~ a perlOn who travels ill the vehicle. whln a stage cal'l"iagl< is wuiting 
or plying for hire shall-

(i) without rlalOnable exeu,*,. refui8 to accept H fal'''! from any perlOn tendering 
it, provitled t.hat t.he conductor or Buch other person .hall .top the iuue of ticket,s 
wht'n the mRximmn nnmb..,r of pallllengers or the maximum loa.d of laggage or goods •. 
". the CaBe lIlay be. which the vehicle is permitted to carry has been reached; 0\' 
(ii) demand morll than th'! proper fare", 

31. After c1atllle (xi) of rule 75, add the followiug 1101 clause (xii) and renumber the 
existing clause (xii) as claullf' (>.iii) :-

"(xii) Distributes printed or similar matter of' any dycription or dlatribut ... any' 
article for the purpose of advertising, or". 

32, Renumbp.r nIle "TI (a)" as "77 (a) (i)". 

33, After rule 77 (a) ii), insert the followin&:-

"(ii) Publie ,e,viCt, ,,,eh.icle-7'Dtlt_P,01a.ibiud,-I(o tout shan be employed' or be 
permitted hy the ownf'r, drivll' or conductor of a puhlic service ~  to canvau 
passengers and no perlOn shall act. aa a tout to canvaas passeugt'n for any puhlic ~  
vehicle", . 

34, Add the following as a Bub· paragraph of clause (i) of I'ult' 77 :-

"The fee for a duplicate licence shall b'! one rupee". 

34·A. Subltitute the foUowing for clauae (1) of rule 77:-
"Ill (i) 1J1Iffrw,cmf'.1It by {}ovrl.-Any Court by which a ronductor is convicte.l· of" 

allY offencl> ill cOllllect.ion with hiB duties .. a conductor shall cause particulars of 
the offenl'e to he endorsed in the licenc..,. 

(ii) Cance.llation and SVlpenlion by COV1't, Any Court. by which a conductor is 
convicted of any offence in connect.ion wit.h hill dut.ies as a ooadactor may cancel or 
sUspen(1 tht ('onducto!"s Jiceu('e, and shall caule particulara of an,. IUCh order of can-
cellation or 8uBp'!neion to be endorBed in the licence. The Conn shall communicate 
in F01'III CCE particulars of any endorsement made under this raIe or the ~  

rwe to the Iluthority by which t.he lioence was laBt renewed or to the authority, which 
~  the licence", 

36. After clau!e (0) of rule 77, add the following :-
"(p) Appeal agaifllt orderl Tegarding COfttlvetor"", certific:tlte,-The provisiOns of the 

rulea in Chaptpr II relatinl1' to appeals against orders in 1'IIIpect of clri'(ing licenceB 
shall apply to appeals agaIDllt orders in l'8Ilpect of conductor's licellCll". 
36. In rule 78 (a), after the word. "the driver of a public aervice vehicle ,haU", 

insert the following words :-"whil'! on duty" and after the words "inscribed with 
the name of the", adj the words "District of  the". 

37. In rule 79 (a), after the words "t.he. couioctor of a stage carriage shall", add 
the following :-"whi1t' on duty" and after thfl words "Uucribed with the name of 
the", add the wor.15 "District. of the ", 

38 . .After rwp. 82 (e), add the following :-

"ff) PIlI''''7Iger not tn 'it 1m right 01 dri",er,-No plrlOn may sit nor may lAny goo:fil 
be placed on the right of the driTer of a tran.port vehicle", 
39, In role 83 (a) and (b), delete the "!'ord. '<Diltrict Superintendent of Police", 
40. After rule 83 (e), Wiltlrt the following :-
"(d) \sclled,de of timi'lg,.-The Provincial Tranaport. Authority mAy from time to. 

time----' 
'(i) by . . ~ ~  a .lCheduIe of ,timings . ,01'. each .... 18 oarpag-
rtIIlQlp.; ~ apeeifted route.; or. . 
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~  ""''''"'Ipeei&l. 1iII'd!l' pl'fII'cl'ibl' a'eehedole of timinp fop each Mage can!i ..... , 
"(e) r'IlA,rlu ttl '"n in. art!MJolIl'f will, ,r!",d,Je.-When a achedult! oi ti1l1ins-!·'" 

bate· pJlMCrihed unoJer l"Q1e 83 fd), ,very stage carriage OD llUohroute. eh.,u n1D in 
accordance with. ill, ucept;-,· ,', "._. 
(i) when ,pl"lv,nted bl!,ceident 01' other ~  caUII8. or, ,  .  . 'j 

(ii) .·h.-n,otlHorwi.e authoriaed in writing by theaathority· granting the pmuit " , 

.', "(II Rupon,i6ilit!1 "f ptlmi,-'",ldrr,-The holder' of the permit shall be reaponllibl(' 
alld punishahle fnr a breach of rule 83 (e) in "drlition to any at,ber penon who maybe 
:reaporuiiHe lind pUllishable for such breach", 

41. fO:uhstitute ~ fol1owM:; fo" rulf' 84 ;--
RECOJWg TO BE MAINTAINED, \ 

. "84, (8) (i) Tril' 8Ar"t,-The drh:t'r or conductol' of l'\'l'I'y public lIe"ice whit',le 
~  maintain trip sheeb serially numhered in a hound hook inForm TSS or T8U In 

English 01' in K,9-nllarln, . 

(ii) ~  of Trip S/lcct,--Tl'ip sheets shaU-

la) be carri,d by ~  l'onuuctor or, in case ,hel'e' is 110 ,'oIHJuctOl', hy the ~  
·when'l!Vt'r th(: "ellic" e is in U>I.': 

(h) be dlJly filled up frolll limo to (inlt' 8S ~~  ~  I.y tIll' conduct-or 01', in 
.cut' tbtol'e iii 110 e"nductor by I.be tll'h-er; and 

(el he opened to inFpectioll ~. any ~.  ~  1I0t ~  ow the rBllk of Ruh-Inspector 
or ~~. lilly Magistmtl' ur hy :til lll"p"e,or of }Iotor \' ~  .-

;iii) '1'r;I' ~ . --E ~ ~  holdt'r of 8 pl"rmit Rhall in re.p,·et of ",vpj'y puhlic 
.ervice vehic:le specified in the . ~  maintain in Englisb or ill Kannaria .. trip register 
in Form TR in a b'lund bo<!k of which Lhe pages al'elf!rially :mmbered, Tbe trip 
register ~ .  he post, .. d daiiy·.fl·Ofll tl1I' trip ~ IUIl.inl.aineu under mi., 84 (a) (iI, 
alld he at all ~ open to ill"l'ectioll I.y ~  1'" je!' ,)ffkel' (lI' loy any ~ R  01' by 
an Inspector of Motor Vehicles", . 

"(Ill Goodl t'e"irle recorc/--Tnnl1tfclla/'N. fI/.-(i) E\'ery orin!' of a !(o'His ,,('hide 
sball, KPf'P •. ~ !'very holder o.f a ~ ~ ~ ~  ~ . caUSt' to I.e ltl'pt j .. 
En)o!hsl: or 111 Karmada a record 111 FOt'lll O\'l{ ,.·I-I\(·h ~  ~  111 ~ . of f'ach ~

.on which the driver, waa employed in driving, thl' information pl'e6criued in the form, 

(ii) Eacb item of information requirt'd by Forn! GVR shall he clltered in ttw 
reeord as 800n as the particular to be reeonl"d is aSl'4l1'tlliued, 
(iii) The I't'oord: 4n Form GVR shall be ("al'1'i"d hy the ,h'her until Ill' hall completed 

his wolk for the period to wbicb the l'BCOl'd rowtl!l!, and shall whilt' in his ~  

lit> open to inspection, by ·any person ~  to il"ptl"t a "ood. ~  Tht 
driver ahall deliver the record to tbe. holder of the permit within .. even days of tbe 
expiry of the period to which the r.eeord relates, 
(iv) The permit-'holder lIlIall pn'IIerve the I';>('or<l in Form GVR for six ~ 

aft.I' the f'xpiry of the period to whicb it relatl's and shall producB it for inspection 
at :\Ily time witbin that period 011 demand by the Provincial Transport Author4ty 01' 
b:, " Police ufficel' Jlot below the rank !>f Sub-Inspector". 

~  Cleek in ,tatiom 'on rO¥u-l"eui4ter.-The 'fl'ansport Authority may by 
general order dil'ect that every' atage carrIage shall stop at 8u('h atations on its ~ 

88 the Transport Authol'ity may p,'escribt', anu thl'reupon tbe conductor of every 
stage <'aniage ahall correctly entRr in the I"t·gister in Form TGR kl'pt at each lu(·h 
stilt ion the particulars IIpecified therei,,". . 

"Cd! Delti/,alio,. board,-The destination to which the stage carriage is' proceed· 
ing or is about to proceed shall be clearly stated in Engh.h and in Xannada on 'boards 
conapicuoullly placed on the front and rear of the vebicle", 

"(e) Paintifag and ill.mination of dediflatiOfl bOll'l'd,-The boa.rd .haII be painted 
in wbite letter. not Ie •• than two inches high OD a black ,l'OIIDd, It ahall be clearly 
vi,ilJle and 11II0betructed.by car equipment 01' otherwise Dnd· illuminated.by a whit-:> 
light from half an bour after s1llllM to half 811 hour bfton 1IIJlriIe", 
"(-f) CMdwt:tor'. 'reIIFJOfUibfJi",-The conductor .hnllbe I'8lpoDliblefor exWbitiulr 

tit.! ptoper board. and for -their illumination". 

4!L .fter nle 87 (b), iDArt the. followlDg ;-
:'(c) WitAdrtJfl'ol Of l1WJ Irom tAt ~ -  the 'holder of a ~ .  carriage PfII'I'il 

. .,....... to witlacJlaw. ,the .. ~ ~  vehicle covered ,br . tb, permit. iq JII'OVidint 
-bef." ~ expiry of the pemnt, he ~ U  ~ ~ ~~. ", ~~ ~  ~ • 
• neet!, gIve at ll!Uf. ~ ~. notice of hll IntentlOltto the ~ ~  
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whir.h i_ued the permit, aud IbaU 'Ul"l'ender the permit 011 the date from which the 
Iel'\'k'tl it withdrawn. Upon receipt. of the notice, the Traull"'rt Authority .hall poet 
a ropy of tbe notice on a .uitable notice board lituated 'on the premiael of the 
authority" . 

43. In rule 89 (d) for the word. "public aervice", lubititute the word "Trauaport"_ 

44. After rule 89 (d), add the following rules :-
"(e) lnlpection by Member, of Provincial Trrmrport .4utAority.-Any 'member of 

Provwe-.ial TraDlJIOrt Authority may exerciae the power. conferred in rule 89 (c) on .. 
PoliQ6 officer in uniform; and the powel"ll conferred in rule 89 (al, on a Police officer 
in uniform not below the rank of Sab-lDapect.or." 

"(f) Conviction 01 1J87'mit-holderr-intimation by Court •. -A Court convicting .th6 
hoHer of a pet"mit, of an oftence punishable onder the Act or theae rulea shall 

~ particulal"ll of such conviction in Form PI to the authority which 
granted or, B8 the cue may be, l&IIt renewed the permit Bnd to the authority, if any, 
which hae endoraed or extended the validity of the ,pennit." 
"(g) V'e of stage carriage on mOTe than one route.-If a person holds ltage carriage' 

permits for two or more routes the Provincial Tranaport Aut.horlty may in.ita dilcre· 
tion /lnd ~  to such conditions aa it thinks fit pel1Dit him to uae a vehicle in 
respect, of which he holds a valid stage carriage permit on auy of luch routes, provided 
that the vehicle shall be ulled only for the provllion of such tranlport facilities as thf' 
ownolr is authorised to provide in accordance with the terms of the permit ~  

he holdl." 

CHAPTER V. 
CONSTat'eTlON, IIlQUIPIUlNT AliID JlADlTafANCI! or MOTOR V&IIJCLIlII. 

45. After rule 102 (c), add the following rules:-

"(d) T1Ire, of heavy trampart veMclu, tractor, aU locomo'ivu.-If the tpea of 
the wn .. els of a tractor, locomotive or heavy transport vehicle, are neither pneumatk 
nor llI;tde of a 80ft or elastic material, they llhall satisfy the fotlowing conditionl:-

Th.. tyres of each wheel shall be smooth and shall, where the tyrea touch the-
surface of the road or. other hue whereon the vehicle 1IMJV'8I or reat., 1M Ia': 
Provided that the ed.. of the tyrea may be bevelled or roonded to the exileDt of 

not more than half an inch in the caae of each edge; 

Pr",1vided also that if the tyres are constructed of separate plates, the plates may 
be depurated by parallel Ipaces which shall be disposed throughout the outer ~ 
of the tyres 80 thav nowhere shall the aggregate extent of the -tlBCe or lpace. in the 
COUTle of a atraight line drawn horiaontally across the circumference of the wheel 
exceed one-eighth part of the width of the tyre; . 

~  further that t.he driving wheela .ball be cylindrical and lIIlootUol8d or 
shod with diagonal crou-bars of not leu than three inchell in width nor more than 
three quarten of an inch in thiokn_ exteDdini; over the full breadth of the tyre and 
the apace intervening betwaen the CI'OII-bar. iball nett. ezoeed three inchea." 

'.'(1) pimMter l!,f vA.tel.-If ~ . ~ of to Dcto!, locomotive or heavy traDBport. 
vehicle IS fitted With a tyre which IS neither pneumatic nor made of a 110ft or elalltic. 
m,lterial, the diameter of the wheel shall be not leu than two feet. 

E ~.-  the purpoae of theae rules "'diameter" in relation to a wheel,. 
mellU8, the diameter mealured between the two opposite pointe in the outer Inrface 
of the tyre ,:,hich are farthest ~  "width". in relati!3n to. tbe tyre of a wheel,. 
means, the dilltance meaeured honzontally and m  a IItrarght hne acrou the circum-
ference of the wheel and between the two points in the outer surface of the tv!'!! 
which are fartheat apart." . 

46. After rule 100 (c), add the following :-

-'(el; Velu'cle with trailer.-IJ a trailer is or trailer8 are attached to a motor vehicle 
the total length of the train, inCluding nch motor vehicle shall not exceed forty feet. , .. 

4" .  .After rule 112 (k), add the following:-

"(I) Direction inilicatora--Mcu,.,." in certain ctIIe,.-If in any 'motor' vehicle ~ 
Beat fOI the driver is !o situated that the driver cannot e/f('C'tivplv !dve the manllP; 
signals preacribed in the eleventh .chedule to the Act, the vehicle 8haI1 be fitted with 
a mechanical or electrical direction indicator in the manDer specified in theBe rulu." 

4P.. After rule 113 (b), add the following provilO :-

"Provided that this rule shall not applJ to any motor chaa.i. upon which a body' i.: 
not yet bunt." 

D 
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49. l''or rale 119 (a) (iii), nbBtitute the following:-
"(iii) Wben the Be&ta' are placed acrosa the vehicle and are facing each otbEr 

. ~ .ha1l 'be a clear apace excluding pudding nnd uphoIat.ery ~  the. "urface 
of any port.ion of t.he eeat against, which the back of ~  Jilaseenger ~ !-<> loeSt ~  tht' 
sl&rface of the corresponding portion of ~ seat ~  It of a mlDlmum width of 
3 feet 11 inches and a clear space excludmg paddllig and upholstery between tbe 
fronts of .facing seats of a minlJDum width of one foot seven inch ..... 
"(iv)'Wbere the seata are placed lengthwi8e and facing each other, the IUrfaoe 

of .lu1y portion of the seat againBt which the back of the pUMDger is ,to rest. shall bll 
at. leut fifty-four indies from the surface of the corresponding portion of the le .. ~ 
faciug it." 
"h') Except whel'(, the seats in a puhlic eervice vehicle are lInclosed hy t hI' body 

of the vehicle, no seats &hall be 80 constructed so 88 to project beyond the floor space 
of tbe vehicle." 
SC. GANGWAys.-In rule ISM> .la) (ii) for the words "twelve inch .... substitute th(' 

words "fourteen inches... , 

5L After rule 124, add the following proviso :-
"Pr.>vided that this provision shall not apply to vehicle. of the open type in which 

the seats are not enclOBed by the body of the vehicle." 

52. ,Uter rule 128 (b), add the following:-
"(e) OVmALL LlDNGTR.-The overall length of a public service vehicle Ihall not 

exceed twenty-six feet." 

• 53. After rule 129 tel, add the following:-
"(d) PIWTJ!CTION OF LUGGAGE ON STAGI: cAlUUAG •. -The luggage carl'ied on the 

out,si:le of a lltage carriage shall be protecu'd in wet weathel' by a Buitable waterproof 
covering. . The covering .ban be securely fut.ened so a. to prevont aappmg." 

54. In rule 131, delete the word "Begilt.ering". 
55. For rule l33 (b), Bub8tit.ute the followinp::-
"(b)"Jlvel t/JIIAl.-Tbe fuel tank of every public service vehicle shall be 80 placed 

that. DO overflow t.herefrom lhall fall upon aDY' woodwork or accumulate on any part of 
the vehicle. .. • 

56. After rule 148 (j). insert the following :-
"(i) ProviBiora of 'rAain in Iteam-drive.. veAiclu.-Bvery ateam-driven motor 

vehicle wit.h rubber tyrel shall bave attached to it.. frame a chain hanr'ng loose 01' 
otIIer coatriV&l1C8 whereby electric COIl&act. II made ~ N  the body 0 the vehicle 
and the earth. .. 

~ 

"(I) • ...,.. 6y PYDl'iflAlitJI O ... "" ..... -The Oovermaeat. may by notification 
in lbe COM'g Gautte exempt. to such extent aa may he .peeiled in the notifioation any 
.otor v.hide or clue of motor vehiclea fl'Cllll all or any of the provisiob. of the rul •• 
framed under Chapter V of the AeL OJ 

OHAPTER VI. 

COJn'aOL or TaArrlc. 
57. After rule 151 (j), insert the fgllowin, rulee:-

"(i) Wei,li", 01 VeAiele,.-Police aileen DOt below the rank of Sab.IllIpect.on 
aad Inlpect.or of Motor VebiclN are authoriaed to require the weiping of pd8 
vehiclu and t.railen." 

"(I) ~ ~  of Pr01lincitll Trflf!¥PDrt Autllo"', to re.t"rt rpeeb, wei,At., etc.-
The ProvlDclal Tranlport Authority tball have power subject to 'the control of the 
Provincial Govemment.-

(i) to impoae lpeed limits; 

(ii) to impose limit. on the laden wt'ight or axle weight or dimen.iona of 
motor vehicles, and to prohibit or reltrict the use of motor vehiclell 
It_rally or of a particular clasl or  of trailera in a spe(."ified area or 
If' reapect of any road, provided that no lucb limit. or r •• trictionl 
.hall be imposed; and 

(iii) to delignate any road al a main road." 

"(m) Authoritit. rmpt,.,,.r.rra to enct traffir ,ign •. -Subject to the provilionl of 
raJ, 151 (n) the Proviuci.l Transport Authority &han lie the autborit:y authoriaed 
to caUIe or permit traffic lignl to be placed or erected in any public place for t.he 
pUrpOIC' "f re.ulating motor vebicle traffic." 
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"(a) ..tutAorieit' .tIIfI01DU.tI ,. ". ". ..,,...-The Diyillioaal Officer, 
Coorg, Publio Work. Deplll'tlD8Dt, _ who iI • a member of ,PIDrinCial TnuaJ'!'rt 
Authority ~ who il _pow.red -t.o specify the maximum ute load for a brIdge 
01 cWverl. or to close a public road or .treet. may for th. purpDle of exercising 
the laid _power erect the appropriate traflio .tigna:' 
"(0) Weigl ... , 01 1JIllUelu belie1.·ed t;o be wed in contrartntion of rutrictiom.-

Any officer ·referred to in rule 161 (k), may if ·he baa realOn to ·beJine that .. l[OOda 
,,'ehic)e is being used in ('Ontravention of any laden weight restrict.ion imposed by 
competent authority require the driver to convey the vehicle to a weighing device, 
if any, for weighing; and if on weighing, the vehicle is found to contravene snch 
restriction, he may by order in writing, direct the driver to convey the vehicle 
to a Buitable piacl' to be specified in the notice, where facilitiee exist for theat.orage 
of gooda and not to remoVe the vehicle from t.he plate until the laden weight or 
axle weidlt has been reduced 80 that it complies With such reetriction." 
"(p) U/firers elll[JOlI'ertd f.Q drmand production of rllgUtratttm certijicote,-Magia-

trateB, Impector of Motor VehicleB and Police officers not below the rank of hE'ad 
corurtable are authorised to demand tile product.ion of the certificate \)f reptration 
of any vp-hicie, and whE're the vehiale is a tramport vehicle, the certificate of 
fitness, .. 
"(q) O/firrrs emjkJICcrtd tu demand . ~ -  officers not below the 

rank of Sub,Inspector are authorised to demand from thE' owner of a motor vE'bicle 
thE' rirh'l'r of which is accu8ed of any offence under the Act, all information regard. 
ing the name and addreBs of and the licenCE' held by the driver which iB in hiB 

~  or could by reasonable diligence be ascertained by him," 
"(r) O/firfrll rmpou'cTf.ci to inlJ[Ject rehiclu involt'ed in accident,-Magistrates, • 

Inspl'ctor of Motol' Vehicles and Police ofticoera not below the rank of Sub· Inspector 
are RuthorisE'd to inspect any motor vehicle involved in an accident and for that 
pUrp08(' to enter at any reMonahle time any premiseB where the vehicle may be and 
to remove the vehicle for examination," 
58. In the 3rd line of rule 152 for the word "Iix" insert "ninth". 
59, In I'u)e 163 (a), substitute a comma for fulIatop and add the following:-
"nor shan the driver or pE'rBon in charge of .uoh ~  permit any person 

to do so." 
60, In rule 157 (b), delete the alternative authority, "an Inspector of Motor 

Vehicles", and inaert al follows after the words "Salll·Inspector", "or Inspector 
of MotQJ' Vehiele." 
61. After rule 163 (b), inaert the following rule:-
"(e) Driving mirror ob,curing ol.-No penon driving or in charge of a motor 

vehicle shall-

(i) permit any perBOn to stand or lit or, 

(ii) place or permit anything to be placed in .uob a ~  or poaition as 
to obllcure the driver' 8 vilion either directly Or rearward by the 
mirror referred to in rule 96." 

"Provided that clauee (ii) shall not apply to a vehicle S'ted with a blind on 
the rear window wheb tbil blind is uaed doring night time." 

62, After rule 164 (b), inaert the followin,:-
"(c) Tra/fie lIigM to bt .~  driver of a Dfotor vehiele Bhall drive 

the vehicle in conformity with any indication riven by ttaffic sign, the erection of 
whirh is pE'rmitted under nb-MCtion (1) of eect.ion 75 of the Act." 
63. After rule 168, add the following rulee:-
"170. Ezemption by Pro"i"citJl Qo,,,ena,,,.,,e.-'lfie Government may by notification 

in the official Gazette exempt to such extent as may be !pecified in the notification 
any motor vehicle or elas' of motor VE'hielee from all or any of thE' provisions of 
the rules framed under Chapter VI of the Act." 

CHAPTER VII. 
MI8CIILLAlfEOU8, 

"171, REFUND OF 
SecrE'tary, Pro.vincial 

FDII.-Babject to the provi.ionll of rule! 172 and 173, the 
Transport Authority,' may on application 8IUIct.ion ~  refund 

of-
(i) the full feE' paid, whel'e the certifi('a1l-, licence, permit or badge applied 

for is refused 0\' t.he application for the certiftcate, licence, 'permit or 
badge is canrelled 01' withdrawn by thE' applicant E ~  the . ~  
licence permit or badge, all the ('ase may he, IS actually Issued 
Rnd the transaction completed; 

Di 

• 
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(iiI the uCIiu, where the amount paid i. ia eltcell of the ~ fee; and 
(iii) two rupeel out of the liCeDC8 fee of rupelll five if the"pplicant held a 

liceuce UDder the Indian Motor Vehicle Act, 1914, and W&I prevented 
by re&IOn of abeence out of India on urrica connected with the preeent 
war from obtaining a licence in accordance with the provilioDi of 
eection 7 (6) (b) or if the applicant held a licence under the Act and 
was prevented for the same reaaon from obtaining ., renewal of the 
licence." 

"1'12. No II.D'tJND AJ'l'D INBPrCnON.-No refund of fee for., certiBcate of Iltne .. 
shall be made when the inspection of the vehicle, in l'8Ipect of which the certificate 
wos applied for has been carried out." 

"173. Tnn: FOR APPLICArION FOR UI'UND.-N 0 refund of. fee Ihall be made if the 
application for such refund is not made within one year from the date of t.he credit 
of fee to the Government." 

FORMS. 

6/!. In Form L.P.B.A. for the word "Tranlport" substitute the word "LiceDling." 
65. In Form L.P.B. for tbe word "Tranaport" substitute the word "LiceDlin," 

wherever they occur. 
66. In Form C.F.A. delete tbe worda "Regi.tering Authority". 
67. In Form C.F.B.A. delete the worda "Regilterin, Authority". 

68. For Form TC substitute the following:-
FoB.II TC. 

Form 01 trade certificate. 

[Rule 41 (e) of the Coorg Motor V!'hicles Rules, 1940.1 

2 ....•...••...••••• ··•·· • 

3 .............. ········· . 
4 ..•••...•... ····•• ..... . 
6 ......•.••••••..••.••••. 

6 ...•......••.•••........ 

SEAL. 

7 •.••••••••••••• • •• ••••• • 

Regf*rintl AuUaority. 

To be filled in as followl:-
1. Trade regiltre.tion mark as provided in rule 41 (e). 
2. Name and addre .. of holder of the certificate. 
3. nate of expiry. 
4. Date of ileDe." 
r:. CJauea of motor vehicl .. in r .. pect of which the certificate haa to be i •• ued. 
b. Station. 
7. Signature of authority. 

_OD.-TIII ue of ., .eparate letter III tbe trade IfIIItratlon" marIE In relpe" of .aob certlloate 
aPDI811 to make It 1IJIIlICIUa". to ute the total DUmber of eertUlcatel OD the Porm above. 
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£18. In oollUDD 5 of the heading in Form TCB, add the following :-

"Licenaing number and addNII, if not attached to the COIDpauy." 

70. For item 7 of the Form P.St.S.A., labttitnte the follcnriq :-

"7. The type or typel of vehicle to be ued OD the aervioe and the approximate 
eeatlng capacit.y are:- . 

Begiatration Mark. Type. s.tiDa capacity. Kazimum JadeD 
weigID." 

71. In item 16 of Part A of Form P.St.P., delete the worda "and the datu on whial! 
returDi are to be mad. to the Tranlport Authority". 

In Part B of Form P.St.P., itell1ll 3 to 5 lhall be l'8Ilumbered II iteml 4 to 6 and 
after item 2, the following item shall be inserted as item 3 :-

"3. Capacit.y ..................... ~.  

72. In Part A of !<'orm P.St.S.-

(i) for itema 5 and 10 lubititute the following :-

"5. (a) Total number of vehicl .. to be nsed on the route. 

(b) Particulara of the vehiel. to be ueed including t.he maximum number of 
puaengerl to be carried. • 

1 ! 3 
~ llark. Type. Kuimum Dumber of 

~ 

10. The maximum weight of luggage and gooda to be carried in addition to 
JllllMlDgera. " 

(ii) Add the following II item 15 in the end :-

"IS.  Other conditioDl." 

In Part B of Form P.St.S.-

(i) Items 3 and 4 shall be renumbered II item. 4 and 5 and after item. 2, the 
fonowing item ahall be inaerted II item 3:-

"3. Vehicle Regiatration Mark. " 

(ii) In item 5 at! 80 renumbered, delete the word&-

"In region of issuing authority ............ In other regia ............ .. 

(iii) For letters "G.A." in item 6 and in t.he footnote, the letten "L.G.W." shall 
be substituted. 

(iv) In the footnote on Form P.St.S. for the words "P.S.S." Bubstitute the wordB 
"P.St.S." and delete "Part B: Entry 3". 

(v) The following shall be added as a footnote to Form P.St..S. :_ 

"L.G.W. stands for maximum weight of luggage and goods that may be carried 
in the vehicle." . 

73. Delete item ]I in Part. A of Form P.CO.P. and renumber item 12 II item 11. 

. 74. After.column 4 in the ~ under item 5 of Part A of Form P.Pr.C., the follow-
Ing ahall be inaerteci as column 4 (a) :-

"4. (a) U~  weight." 

In item II of' Part. A. of_ Form P.Pr.C., delete the word&. "and the date on which 
I'et.uml are to be made to the Tranlport Authority" and inlert the following II item 
10:-

"10. Permit laden weight." 
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75. In the headiag wader item 5 of Part A of Form P.Pa..O., tli. foDowm, abaIl be 
inserted as column 2 la):-

"2. (a) Un18den weight;" 

In item 7 of Part. A of Form P.Pu.O., the following words shall be deleted :-

"aDd u.. datu on which reWl'DI bave to be mad. to. t.h. TrUlllpOrt. Authority." 
In ~  A of Form P.Pu.C., the following shall be inBerted al items 10 aDd 11 :-

"10. Permit ladeu weight. 

11. lo{aiure of gooda to be carried." 

In Part B of Form P.Pu.C., tho following shall be added as item 7 :-
"7. Nature of goods." 

76. Insert the followiug as item 8 in Form P. Tem. and renumber  item 8 as item 9 :-

''S. Route(s)/Area :-". 

77. In Form L. Con.-

(i) Insert the following below (permanent addrels):-

"Age 

Caste 

Descriptive marks." 

(ii) Add in the end :-

"Pages 2 lind ~ 

Humber. 

of 19 

of 19 

of 19 

Pages 4 to 9. 

RenewaU. 

Date of issue. Date of expiry. 

(Space for convictions and andornments".) 

78. In Form L. Con. A.-

Spture of 
licensing 
authority. 

(i) items 5 to 7 shall \,e renumbered as items 8 to 10 respectively and after item 4, 
the following items shall be inserted, namely:-

"5. Age. 
6. Caste 

7. Deecriptive markl." 
(ii) in item 10 as 10 renumbered the WOl'cia aDd figures "that I am not less than 

18 years of age and" shall be omitted. 

19. In the end add thE: following forms :-

FOD CCE. 
Form. 01 intimation by Oourt 01 convictio" 01 conductor. 

[Rule 77 (1) (ii) of the Coorg Motor Vehiclel Buies, 1.940.] 
Court of the ................................. Magiltrate .......................... . 

To 
Name ......................... ! •.•••••••• 

Bolder of conductor'l licence No ...................... hu been conviCted by me of an 
olance punishable under rule ....... , .... COOrg Motor Vehicles . Bal., 1840, eect.iOD ............ , 
Motor Vehiclel Act, 1939, and leatQced to ........................ m O.C. No ..................... . 
date .................... . 
I have cancelled/su8pended the conductor'. licence from ...................................... . 

·to .................................. .. 
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."x.';f88. 
[Rule 8' (r.) (£)of the CQ9q ~  V.hiol_ Kw.., 1840.] 

~~ 

'l'rip -. Jor·BtaI. 0tJrfWg,. . 
. Stage. ca1'liar No. 

Licensed to carry . ~  19 .• 

From 

i 

I Conductor's 
j 

i 
Hours Name 
of 

of . I certi8eMe duty. IconductOr. number. 

I I 
I 

i 
I i 
! I 

From 

HOUI'II 
of 
duty. 

I  I 

I Name i Conductor's I of I certifioate 
1 conductor.! number. 

I I 
___ I I 

I 1 

I I 
I I 

Serial Up 
Dumber 01' 

I 

Up 

To 

Conductor's h=. 
·f 

I 

I 

Down 

To 

Comduat.or's 

~. 

I Time of 

"-. 
Name 
.Df. 
driver. 

Name I 
of 

driver. 

Driver's 
lioeaoe 
number. 

Driver'. 
lioeuoe 
Dumber. 

Number of 

of trip. cknnl. 
Starting 
time. 

I am....t. p=-

{
I. 

(Sipature of I. 
conductors.) 3. ,. 

I 

Driver'. 

n':tr. 

• 

Dft.w. 

D:.t. 

Remarka. 
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Roan 
or 

·I'OBK TSS. 
[Bale IN (a) (1) of tbe Coors Motor Vemal. Ra1ei, 1940.] 

ColJ1l'1'BJQ'OIL. 

(To be pr.ernd for ODe ,.ear.) 

Trip lII.et !or .tag. tltltfttlgN. 
8tate oarriap No. 

Li08Dlllld to carry ~ for 

Up 

To 

Name Conduoflor'. CoDduotor'. Name 
of carti8cate of 

Driver'. 
Uoenoe 

19 

dut7· oonductor. number. n:r. driver. number. 

. r 
Doum 

To 

Roan 
\ 
Name Conductor'. Conductor'. Name 

or of certificate !:Cr. of 
duty .. conduotor. number. driver. 

I 
I 
I 

I 
I 

Serial Up Time I namber or ~  of 
of trip. down. time. arri".l. 

I 

{
I. 

(Signature of 2. 
conducton.) 8. 

4. 

I 
I 

I 

I 

Driver'. 
lioenoe 
number. 

Number of 
p8llll8Dger8 
carried. 

I 

I 

I 

I 

I J>riftr'. 
I 

~. 

I 

I 

I 

~ . 
n=r. 

I 

:s ..... ka. 
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Fog TSC. 

[Rule" (a) (1) oUhe Coorg JIotor Vebiclea Bate., 19'0.] 

'1'rip _Mel for conWcIct CtJrriagN. 

Motor Vehicle No. Liceneed to carry 
load of owt. 

--I I D·_I 
I 
I 
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! 
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Signature of 2. ~
. 

drivere. 3. 

L'· 

FORK TSC. 

[Rule 8' (a) (I) of the Coorg Motor Vehiclee Rulllll, ~.  

CoUlllTBRFOIL. 

[To be preeerved for one year.] 

'1'rip _heel Jor contrad CtJrriagN. 

Motor Vehiclo No. Liceneed to carry 

~  I 
Nam. Lloeaae Bad,. Hoan ~ DeItIaa-
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II 
(7) 

-----I--

I 
I I 

{
I. 

Signature of 2. 
driven. 8. ,. 

load of 8Wt. 

JIll ... D1IratIoa 
d_ ol bait, 
dUrla, If aD,. Bemarb· 
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FOIUI GVR. 

[RuIee 84 (b) (i) ~ (b) (iv) of tbe Coorg Motor Vehiolea RuleI, 1940.] 

GoODII VBKIeLB RzcoaD. 

nate 

Name of permit bolder-

Section 1.-P8riod oj work. 

i 'a&en'" N_ . w:: of hit . 
DaM Date 

aael No. alitllDmJ gel Time .. d ~ 

~ or tile 
wblo'i It 

tlmelut com- time time 

J'qr. n ...... ooued mellOlCl 
From 

....hed worllet. 
wu work. work. To work. 
lItued. 

Section 2.-I'aTticular. of journey nil goode. 

Joumey. Gooda carried. 

BetJiatratiOD 
iiIark of Left. Arrived. Masimum DeatinatioD. 
~. ~ - weight at 

tlOD. anyone 
P1aoe. Time. Place. Time • time. 

• 



AMENDMENTS TO .. OOT.\l)l MOTOR VEHICLES RULES 

FORM TGR. 

[Rule 84 (e) of the Coorg-Motor Vehiclee Rulea, 1940.] 
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FORK TR. 

[Rule 84 (a) (iii) of the Coori Motor Vehicles Rules, 1940.] 
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FORK PI. 

[Rule 89 (f) of the Coorg Motor Vehicle. RuIn, 1940.] 

}'orm of int.imatiQ1l by COUTt oj conviction 01 permit Aolder. 

Court of the ....................... ······· 

Magistrate ......................... .. 

To 

Name ......................... .. 

'Bolder of.. ...................... permit No ............................... baa been convicted by 

"1118 ·of an offence punishable under rule .............................. Coorg Motor Vehiclea 

:Rula, 1940, Bection .................. Motor Vehicle. Act, 1939 .................. alld &entenced 

to .................................... in C. C. No ................... date ............................. . 

J. W. PRITCHARD, 

Cltie! CommUftoneT. 

OFFICE OF THE CHIEF COMMISSIONER, DELHI. 
NOTIFICATION. 

Dated tM 16tA DecembeT 19f1. 

No. F. 11 (f6)lfl-General.-In exercise of the powell conferred by claue (sa) in 
.ub-section (2) of section 68 read with clause If) in Bub-section (3) of .ection 42 of 
the Motor Vebicla Act, 1939, the Chief CommlUioner i. pleaeed to make the follow-
ing rule, the same having been previously published with his Notification No. F. 12 
(45)/41-General, dated the 28th October 1941 : 

Rule. 

Subject to the conditione let forth below, t.raneport vehiclel bind by the Indian 
Poet. and Telegraphl Department for U8e ... postal ftDI .ball be included &moDI 
thaN vehicla to which Bub-Hction (1) of aection 42 of the Motor V'ehicle. Act, 
1939, shaD not apply. 

The elt8Dlption ordered by thi. rule Ihan not be effective in rupect of aDJ 
..... aport Tlhicl. unl __ 

(a) it il hirl!d by the Indian POlts and TelelP'lphl Department on a contract 
for a period of not lell than one ysar j 

(b) it iI UIed uclulive1y for the carriage of mail. and Polt Oflloe perIOllllel; 
& (c) it ia painted in nch a way, and bean IUch departmeDtal marldnp, .. would 

ft!Ilder it 1IDIDitabl. for UII except al a poItal'"mI; aDd 
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(d) the n.partment baa faroilbed da. particnllan of tM vehicle to the.1WJI5 
Provincial TraDiporf Authority. 

A. V. ASltWITlI, 

OAte/ ~  DelIt.i. 

OFFICE OF THE CHIEF COMMISSIONER, DBLHI •• 

NOTIFICATION. 

DelAi, tAe IItA ItJRVtZr1I I9.f1. 

No. F. 11 (8)-I1I/.#I-Geneml.-In e:rerciae of the powel'll conferred by HCtiODI 
21 and 41 of the Motor Vehicl.. Act, 1939, read with the not.ifioatioD of the Gov-
ernment of India in the Department. of Communicat.ioDl, No. B-60, dated the SI8th 
June 1939, the Chief Commillioner il pleaBed to make the followinl raJ., tIMt 
Arne baving been previously publilhed with hia Notification No. F. 12 (13)lln/41-
General, dated the ~  November 1941 : 

Rulu. 

1. Notwithstanding anything contained in the Delhi Motor Vehicle& Bal .. ,· 1940, 
no fee shan be charged for the illsue or alterat.ion of certificate. of regiatratioD relatiDg 
to motor vehicl.. which are ~  property of tbe Commiasioner for the United Stat.ea 
of America or hill Secretariell or for the e:ramiution or iDSpeCt.ion of BDab motor 
\'ehicles. 

2. If the Commissioner for the United State. of America or his ~.  

have paid or .haIl hereafter pay a fee for t.he wile or renewal. of a IioIDce (0 dri .... 
a motor \'ehicle or for undergoing a test of competency to drile the fee ahall on 
application be refunded to them. 

A. V. ASltWlTB. 
lYMe/ ~. DtlAI. 

AMENDMENT TO THE INSURANCE RULES. 

TIle HoIlourabl! Dlwan Balladur SIr A. Bamaaw.,.s KudaUar .~
merce Member): SIr, I lay on the table a copy of an amendment to rule 24 
of the Insurance Rules, 1989, published with the Department of ~  
Notification No. 597-I (3)/41, dated the 29th November, 1941. 

DEPARTMENT OF COMMERCE. 

NOTIFICATION. 

IxsUll.Ulcs. 

New DelAi, the 19tA November, 19.11. 

No. Sti7-I. (8)/41.-ln exercise of the powers conferred by 8ub-sections (1) and 
(I) of eection ~  of the IDiurance ~ .. 1938 (IV of 1938), the Ceat.ral Governmeat 
II plealed to direct that the follOWIng further amendments shall be mad" in the 
Inaurance Rul... 1939, t.he IIUIUI having been prerioaaly pubJiahed .. reqaiNd by BUb-
Bection (I) of the said section, umely:-

In Bub-rule (2) of Rule 24 of the said Rulell :-

(a) in clause (i), the word. "annual gross" shall be omitted; 

(h) to the laid Bub-rule, the fonowing proviso shall be added, namely: 
"Provided  further that in relation  to insurer. who are required to furnish 

returns in accordance with Bub-"ection (2) of so;,ctiofl 16 of the Act. the 
reference to the calendar lear in this sub-rule shall be construed .as a. 
reference to either the period covered by the revenue account furnished' 
undr.r clause (h) of the said sub-aection or the calendar year." _ 

N. R. PILLAr, 
.didl. Secy. to tAe GofJt. 0/ lJaa .. 



ELECTION OF '.[lW<> NON·OFFICIAL MEMBERS TO THE DEFENt.:B 
. CON.SULTATIVE COMMITTEE. 

Iir CItaraDIUl Bewoor (Government of India: Nominated Official): Sir, 
I move: 
"That th\8' Aaiembly do proceed to elect, in such mallllel' al thl' Honourahle t.he 

Presid'!nt may dirt'ct, two nOIl·official members to sel'Ye 011 the Defenl'" Consultative 
·Commit.w-e, ".,ice Mr. L. ·C. BUIl8, deceased. and Lieut..·Colonel M. A. Rahman, 
.l'eligned. " 

Xr. President (The Honourable Sir Abdur Rahim): The question iii: 

"That this A~  do proceed to elect, in such manner al tbll Honoul""h1t' the 
·Pl'eBidomt may din'ct, two nOIl·officinl members to Bel'Ve on the Defence COl\llultlltive 
-COmmittee, dee ?tlr. L. C. BUBB, dl'ceased, and Lieut.·Colonel M. A. Rahman, 
.religned. " 

The motion was adopted. 

Mr. PrelldeDt (The Honourabltl Sir AbdUl' UIlWm): I may inform HOll-
·ourable Members that for the purpose of election of two members to the 
Defence Consultative Committee the Notice Office will be open to receive 
.nominations up to 12 noon on Saturday, the 14th February, ~  and that 
·the-election. if necessary, will, as usual, take place on Tuesday, the 17th 
February, 1942, in the Assistant Secretary's room in the Council ~  

New Delhi, betW'een the hours of 10-30 A.M. a.nd 1 P.M. The election will 
be conducted in accordance with the principle of proportional represents-
:tion by means of the single transferable vote. 

THE W R E~  COMPENSATION (AMENDJ4ENT) BILL. 

TIle JIOAoarable Dhraa Bahadur IJr .A. B&lDuWaml .udaUar (Cnm-
'lD.erce Member): Sir, I beg to move for leave to introduce a Bill further to 
;amend the Workmen's Compensation Act, 1923 . 

•• PreII4_t (The Honourable Sir Abdur Rahim): The question is: 
"That. leave be granted ..., introduc'!I a Bill further to amend the Workmen'. 

,CompenBltion Act, 1923." 

The motion was adopted. 

'rile Boaoanble DiWaD Baha4ur Sir .A. Bamuw&ml Kudalllr: Sit·, I 
.introduce the Bill. 

'THE INDIAN MERCHANT SHIPPING (AMEND;MENT) BILL. 

'l'be JICIIInrable DlWaD Baha4ur Sir .A ..... uwamt KudaUar (CClm-
'meree Member): Sir, I beg to move for leave to introduce a BiH further 
·to amend the Indinn Merchant Shipping Act, 1928. 

1Ir. l'nIklent (The Honourable Sir Abdur Rahim): The question is: 

"That leave be granted tl) introduce a Bill furtht'r to amelld the Indian Mel'challt 
Shipping Act, 19"l3." -

The motion was adopted. 

'rile BoDourable DiWaD Bah&dur Sir .A. ltamllWaml KudaU&r: Sir, I 
:introduce the Bill. 

t 
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THE COFFEE MARKET EXPANSION BILL. 

'l'ILe KcIaoJr&bIt Diw.. Babaclar Sir A ........ ua1. XadaUar .(Com-
merce.MeOlber): Sir, 1 beg to move for leave to introduce a Bill to continue 
the proviBion made under Ordinance No. XIII of 1940 for aBBistatlQe to the 
coffee industry by regulating the export of coffee from and the Bale of coffee 
in British India and by other meanB. . 

Mr. Preli4ent (The Honourable Sir Abdur Rahim): The queBtion iB: 
"That leave be granted to introduce a Bill to continue the proviaion made UDder 

Ordinance No. XIII 01 1940. f01" assistance to the coffee .industry by regulating the 
export of colfee fl'UIn and the nle of coffee in Britiah India and by other meana." 

The motion was adopted. 

'l'ILe Hon.oar&ble Dtwan Bahadur Sir A. Bamalwami lIudallar..:. Sir, I 
introduce the Bill. 

THE INDIAN PENAL CODE (AMENDMENT) BILL. 
The Honourable Sir Sultan .Ahmed (Law Member): Sir, I beg to move 

for leave to introduce a DiU further to amend the Indian Penal Code. 

Mr. PNIldllDt (The Honourable Sir Abdur Rahim): The question is: 
"That lea\'I' be granted to introduce a Bill further to amend the Indian Penal 

Code." 

The motion waB adopted. 
The Honourable Sir Sultan .Ahmed: Sir, I introduce the Bill. 

THE INDIAN MEDICAL COUNCIL (AMEN:DMENT) BILL. 

Mr. I. D. 'l"yIon ~  Department of Educatioa, Health .. , and 
LandB): Sir, I beg to move for leave to introduCe a Bill further to amend 
the Indian Medical Council Act, 1988. 

III. PrtIideD.t (The Honourable Sir Abdur nahim): The questioo. is: 
"'rhat 11'8"(' be granted to introduce a Bill further to a_nd tbe IndiaD. KecW:&l 

Council Act, 1933." 

The motion waB adopted. 

Mr. I. D. 'IyIoJl: Sir, I introduce the Bill. 

THE MUl .. TI-"(jNIT CO-OPERATIVE SOCIETIES BILL. 

Mr. I. D. 'lJ1OD (Secretary, Department of Education, Health and 
Lands): Sir, I beg to move for leave to introduce a Bill to provide for the 
incorporation, regulation and winding up of co-operative societies lI-oith 
objects not confined tA') one province. 

Mr. PreaidlDt (The Honourable Sir Abdur Rahim): The question is: 
"That leave lIe Fl"Illlt«i to introduce a Bill to provide for. the' incorporat.ion, 

regulation and windmg lip of L'O.operative societies with objects not. confined to one 
province." 

The motion was adopted. 
Mr. I. D. 'l'yIOD: Sir, I introduce the Bill. 
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THE INDUS VEI:)SELS (A.M;ENDMENT) BILL. 

Be, ,1IGB08a1IIe DiWID Balaadur Sir A. ......UIIl Ih4aItar (Com-
merce Member): Sir, I beg to move for leave to introduce a BUl curther 
to amend the Indus Vessels Act, 1863. 

Kr •. PreaidlDt (Thl: Honourable Sir Abdur Rahim): The question is: 

"That leave be granted to intt'oduce a Bill further to amend t.he Indu. VeIlBeI. 
Act, 1&63." . 

The motion was adopted. 

'l'he Honourable Dlwan Bahadur Sir A. B&maI1raml Kadal1ar: I:)ir, l 
introduce the Bill. 

THE ~ AN BOILERS (AMENDMENT) BILL. 

Mr. B. O. Prior (Labour Secretary): Sir, I beg to move for leave to 
introduce a Bill further to amend the Indian Boilers Act, 1928. 

111'. Pnlident (The Honourable Sir Abdur Rahim): The question is: 

• "TI:aiI; leave be granted to int.roduce a Bill furth!lr to amend the Indian Boiler. 
Act,. 1923." 

The motion was adopted. 

Mr. H. O. Prior: Sir, I intrOduce the Bill. 

THE WEEKLY HOLIDAYS BILL. 

Mr. H. o. Prior (Labour Secretary): Sir, I move: 
"ThQt the Bill to provi,\e for the grant of weekly holidays to persollS 6Dlployl'd 

in .hOpl, commercial establiabmeJ,lte, reataurants and theatres be referred to a Select 
Committee CODIiBtiDg of the lJoDourable Sir Sultan Ahmed, Mr. C. C. Miller, i)ir 
I!'. E. Jamel, Mr. Jamnaclas M. M"hta, Sardar Bani 8ingh. Sir Muhammad l'amin 
Khan, Maul'Yi Muhammad Abdul Ghani, Raja T. Manavedan, Baa Sabjb N. Sivaraj, 
Mr. N. M. Joshi and the Movpr, and that Lhe number of memb'!l'B whOle presenc6 
ahall be neceaaary to constitute a meeting of the Committee .hall be five." 

Sir, I do not think it is nece88ary for me to make a long speech regard-
ing this Bill, because it has bee.n considered in varioUi manners for a 
considerable time. The Labour Ministers Conference has considered it 
twice. We published the Bill in the Gazette some long time ago and WP 
have received a certain number of opinions on the Bill. It covers the sume 
subject 8S has already been covered in certain provinces by provincil\l 
legislation. There are more or less similar Bills but going somewhat furt her 
in the Provinces of Bombay, Punjab, Bengal and Sind, and we nave 
thought it advisable to bring forward this Bill to provide power to t.he 
remaining Provinces to introduc'e by .notification the provisions of the Bill 
to provide weekly holidays for restaurants, theatres and shops and al(:lo to 
give them permission by a separate notification to provide fora half 
holiday. The Bill; as we have framed it, provides also for power to rro-
vincial Governments, if they introduce a Bill, to make it applicable to 
commercial establishments, but we have received certain opinions wbich 
indicate that if the Bill is now applied to commercial establishments there 
!!lay be some interference with the war efton and, therefore, I propose, 
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if the House accept the motion to refer the matter to a Select Committee, 
to recommend to the Select Committee, that the inclusio\l' in the 'Elin. of 
commercial 'establishments should not be 's]lowed ana that oo,nmerci81 
establishmentll should be taken out from the scope of the Bill. sil-, I move. . ,. , 
Mr, PrtII4I1l\ (The Honourable Sir Abdur Rahim): Motioo moTecl:' 

. "That the Bill. tl) ~  for the grant of weekly holidays to per.oDS ~  
In .hop", oommol'Cl,,1 utahlillunellta, rutaurant. and tbeatree be referred to a eeledt. 
Commiu..e (oDlilltill£ of the BQQOUrabl, Sir B1altan Ahmed. Mr. C. C. Miller, 8ir 
F. E. Jame., MI'. JaIJIIllIda6 ll. Mehta, Bardar ,s.nt Sinp, Sir MllhaDunad Yamin 
Khan, Mallivi Muhammad Abdul Ghani, Raja 1': "Manavedan, Rao Sahib N. Sivara{. 
Mr. N .. M. J08hi anJ the· Maver, and that the number of memb'!l'll whose pretence 
ahaU I.te neceBlary to con&titllte' a meeting of the Committee ... ball be ~ .  I 

Mr. If .•. oTOIhl (Nominated Non-Official): Sir, in India we have some 
leg4;lation for l'egulating the conditions of life and work of the employees 
in industries. I thin}, this is the first time we are eonsiderillg legislation 
regulating the eonditions of life and work of employees ;in other oCcupations, 
in('luding commercial e!\tablishments and places of amusement and restau-
rnnts. In the first place, I feel, Sir, that the Government of India, w'li<'q, 
has spent some considerable time in' consulting the Provincial G ~ .  
regnrding the provisions of this Bill, should not ha.ve been hesitant to "'i'ply 
the provisions of this Bill, to those provinces which need .them straightaway 
without leaving it to the provinces to apply t.hese regulations within'. their 
j\lrisdiction or not. I feel, Sir, that the Government of ~ had coIisult.ell 
other provinces and, tberefore, they should have made the provisions of tl}is 
Bill lIipplicahle without fuTther time ~  spent by the provinces in making 
these reguln.tions applicable to their area. . 

If the provisions of a Bill of this kind Bre to be made applicable "ftoE'r 
the Provincial Governments choose to do so, I do n9t know what is the 
object of allowing consultations with the Provincial Governments. If 
such le¢sln.tion is to be left to the Provincial Govemments to apply to 
t.heir ~  or not, the Government of India need n()t have spentinlleh 
time in consultation. However, I shall not deal with this a€ greater length. 
The Goyemment of India have chosen to do so and the Provincial Goven;-
menta perhaps insisted upon this form of legislation and I should say 
nothing more about it; but I feel that the legislation which the GOVem-
rr-ent of. India is putting before this Legislature .is nO.t compreh8Mive 
eD<rugh. .' . 

There ill not mueh to object to in the. Bill. It mll,y aehieve\llOmething; 
but .if you are legislating on an important subject of this kind, the legillla-
tion should be compl'ehensive. . This Bin tries to regulat& and provide 
holidays fOl' the employees of commercial establishments, restaurants, 
cinemae and other places of amusement; but it is necessary-perhaps more 
necessary to ~  the! houl'll! of work of such employees, tI1an merely 
providing a holiday for them. Then', lOme provision is necessary to regulate 
the employment of ehildren-prohibiting the employntent ~ 'very ·yotmg 
~  reetrict.ing the· employment of young persoils. Then there 
muat be some provision fixing ~  hours of opening of. theBe ~  and 
their closing. 'rhere must. be some prOviBion fOJi providing mid·day rest. 
This Bill does nothing oftbe kind; it restricts itself only to the ~~ 
holiday.. . I hope that the Government of India will not ren content WIt. 
the passing of thiB legislation and that they will ~~  ~ ~
hallsive legialation .erysOOll. If the ~ .  QIIb.e&_e , .. :', .. : J.'.: '.' 
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~ N,. M . .roBbi.] , 
•  I ~  ~  ie,lslation. I hope that the Government of India will not stlUld 
In . helt V!ay. -
Then -there is one more point. The Government of India are dealing 

witli commercial establishments, restaurants, CineDi8s and theatres;' ---but 
tb.ere are other similll.l occupatiolls to which the ~  should have ~  
applicable. In any cast! the Government of India. ',when they are paumg 
ilhislegialation, sh<>uld have taken power or gh.e.n power to Provincial Gov-
ernments to extend the application of these provision. to similar occupa-
tions. Unfortunately, the Goyernmcnt of India have not done that. I 
hope that the Government of India will agree to do this in the Select Com-

mittee. 

I have not much more to say, except that the points which I have ~  
before the House will be taken into consideration by the Select Committee 
and I hope that the Government of India will maintain a reatlOnable attitude 
in considering the suggestions I have made. 

~ .. - ~ Sir Bemy GidalY (Nominated: Non-Official): Sir, whilst 
1 welcome this measure, a very long delayed measure. of relief to the 
worlJ.men, I have certain doubts in my mind as to the kinds of eatabli"h-
ments. commercial, etc., to which this Dill is to be applied. The Honour-
able the Mover in his statement here on this draft Bill has outlined the 
v8l'ious establishments and concerns to which it is intended to be applied, 
and which will receive the consideration of the Select Committee. I hllvp 
$ few observations to make of which I trust the Honourahle the Mover will 
take notice and consider at the Select Committee. 

'the first remark I desire to make is this: in commercial establishments 
the llgDourable the Mover hafl incorporated certain Cla8BeS of 'firms Ilnd he 
followed this up by saying that, owing to certain objections or criticisms, 
tb.$ Select Committee will be asked to consider the exclusion of the nppli-
(:ability of this Bill tt. certain commercial establishments, claiming as bis 
YcaUon d'etY8 that it would affect. war effort". The mll very rightly Mt.re88es 
the fact that, in regara to railway workshops, where munitions are mnde. 
these provisions will not be applied. 

In my opinion if there is one class of servants in India who have wt'll 
deserved a measure of some relief, it is those who are E'IDpJoyed in Bllnks 
and I desire that Banks come under the provilion of this Bill. Commercial 
eetab1ishmentM who extend their hours of labour do 80 mainlv for -:tht>ir 
benefit lind parily as a war etlort, Bay fifty-fifty. But the 'Banks ~ 
use ~  servants ~ like pack-mules. One sees these !nen 1'I1ilving 
every nIght, ~ lDcluded, long after ~ hOUri when other employees 
inoluding Kembers of this House have ceased to labour; and fU!'tber these 
Bank employees go ~  with piles ~ work, so as to be abieto pleaSe their 

~  next mlX'ZllDg. I know thiS 'for a fact. I also know of ~  

eu8I whOse health have broken down owing to this terrible over-wort 'and 
ioday, it is tOe; curae of Bank labour-indeed it is inhuman to call ~ 
is ael"9'ania.to work. nearly twelve hours and more a day. I know that the 
J'IDance : Member will lOOK askance at any reduction ~ this -btink laboUl\ 
~ . -it would r.edet 'on tA8 r,eTenuea of the country 'and the worm; ot 

11m, baDk. But; why, take unfaar adv.antage tiD ,he, 8D.ent of the worlie8' 
h ... ltb, ... ·m..-.-y,1Je-,a ncJueecl'etaft in your eftort,-to eocmomllle-8D4 
to 8'f. an ultra-maXImum return from your smaller staff? M,y oonviction is 
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-if any firm in India needs the application o£ tbia A~  it· ~ ·these »-aoks. 
There· is no Qtber establishment in India :which ~.  its ~ 

80 much work &s Banke, and I think ~ must ~.  the ambit ol 
this Bill. ~  (a) increase the stai! and 80 aflOrdjour employees ade-
quate rest Of (b) give ~  liberal overtime a.llowance a& the, Railways do 
today, but 4.on't. continue this sweat, toil, te8l'8 and blood labour and .not 
anow this Btll to stop its continuance. 
The next point is-J entirely agree with Mr. Jotbi that,the scope of tJUs 

Bill is very limited. Why! it is more limited than some of the provincial 
Bills that halVe been p8iSsed many months ago. I think the Honoutable 
Member who moved this Bill should give his closest attention to onsure 
that, not only Bhould there be a weekly holiday and eveil Also a half-day, 
but there should be certain restrictions imposed on the hours of (laily 
labour. If commereial establishments and Banks demand from their staff 
with1lhe main object of their own financial gain, work from morBing to 

~  am referring to the Banks ~  do not give them 
oveI'ti..Qie, I shall pl'tl8S that the 8COpe of applieatiQn of this Bill should not 
be 80 limite« but mWit afford adequate protection to such enslaved h.bour. 
I, therefore, desire to bring this matter to the serious notiee of th ... HonOl' 
ourable Member who i.e piloting this very necessary measure of relief to the 
labourer. 

Baba Baljnth Bajoria (Marwari Association: Indian Commerce): Sir, 
r quite agreetbat there should be a Bill like this which can cover the ~  
of this country. There have been provmcial legislations in this matter a,l,ld 
there has been opposition to those measures. I agree that there should be 
n holiday of one day per week. Sunday is not always the best day to 
have a holiday for a commercial or shop establishment, because on Sunday 
the mills and factories 8re' closed and it is the most convenient day ~  

mill workers to make their purchases on Sunday. I hope the Select Ce>m-
mittee will make a naf,e of this. 

Again, r strongly object to clause 5 of the Bill which gives power to 
the Provincial GovcnJments enabling them to make a notUic!f.ti6n for ,poring 
a.n extra half day as holiday per week, making-one and a baH days holidays 
peT' week. At the present time in Bengal, assistants in shops and com-
mercial establishments get one and Ii half days as holidays in a week. TIU>.l'8 
was very bitter critioil!lm against the extra half day whan the Bill was 
being pas8ed in the Bengal Legislature. It does not also have very!ll81utary 
etleet· ~ on employee. themselves. Many of the employees' salari6li W'ere 
reduced a8 a result of these extraholidayB.If a person does not work on, 
say, a Saturday afternoon, his aaming capacity is less and he spends more 
on oinemas and theatres. 

'l'lIe JlCDMIiIlll. MI ... S. AuJ: (Leader of the House): Now they &1'8 
all c':osed in Calcutta I believe I 

]tabu ]talj_tIL . BajorJ&: What r 8ay is that people do Jlot 
take it as a blessing, becaua. they CUlDOt earn, and' when 
.tbElY do not have anything .la ':110 do, they go and tipend 
money. WMre there: is a system in omces like' the merCantile offi08l, under 
whidh; they Icl.OS8·U ~ .  1 •.• ~  let that be aontinUed. That ~  :JP'ional 

~ emplO;en; but to mat. 8 eouutrywide ~ or ~ .powore 
to the Provincial. LeP'l8&urea to' make it oOml)\llaory 1m an sbopi 'and 

B2 
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eBta.bUahm'ents t9. el6se for one and a half days in 'a' week-Itbink that'!is. 
not fair 'and the' central legisla'tiorishould be, only for' one ~  per week,' 
aq.d 'that day should be 'fixed according to the convenience of the shops ,and 
tbe 'establishments because they are the best judge on which pay, if tbey 
cto'se' 'their shops, the,v will inconvenience their' cuato;mersin the leMt 
degree. I hope that the Government And the ~  'Committee will take 
into oonsideration'the remarks I have made. "  ' 

JIr. Lalchand .avalrai (Sind: Non-Muhammadan RUrRI): I have very 
few word;; to IIf1Y on thill Bill. It 'appears to me that it is a very Rlllutary 
Bill and it should be enad.ed as early m; possible, I ~ thst this Bill 
extends to the whole of Hi-it.ish India. As large delay has already ~ . 

ed in enllcting a Bill of ads nature, r would submit that the Bill should 
be 80 nmended b:,' the Select Committee, after considElring the materials 
that have heen colleeted,that, they enn come to a conolusion by which the 
holidays that may' hll provided will be uniform throughout the whole 'Of 
India. Otherwise, t.he Provincial Governments may take B long time and 
m certain places they may not agree with others and there may be great. 
delay. 'J submit that tho work IIhollld not be done in an incompleta 
m:mner, it shol1ld he done wholly and completely. In the Statement of 

~ .  and Reasons I find : 

"The present Rm haa Men drafted after con8llltaiion with Provincial GovE'm-
menta and further discussion at the seOond Conference of Labour Ministers held in 
Jannary, 1941." 

Therefore, materials for finding out how much time should be provided 
for, or how it should be done, are already there. Therefore, no more 
delay IbhOllld be made and I do agree with Mr., Joshi that as early as 
pos!lible t,his enuctJueut should be made, with definite provisions, not leav-
ing it to the Provincial Governments to dela)! the matter, and it should 
apply to the whole of India and I support his suggestion. 

Kr. O. O. IIWlr (Bengal: European): I support the mobion that the 
Bill be referred to a Selcot Committee, but I would emphasise the point 
that hall alreg,d:v been mentioned by several previous speakers that the 
Bill is sllJnewhatbelated and ·that in the intervening period no less than 
four provin('ial Acts ha,'e been passed, and are now working in the various 
pro,'inces. ~ Acts, F.peaking generally, deal with the subjeet. in wore 
detail than the Bill we him" before us. For instance, there are provisions 
in ,orne of t.hem for houl's of work, in others for payment of wageB,and in 
certain ot.hurs for employment of young children, rmd I think the one thing 
that is to be avoided is that the introduction of tws Bill should  interfere 
with legislation which has already been established in the provinces and 
which is rUJluing Sl\t-idactorily there. With that .provil() I supPort: the 
motion to refp,r t.h,' Bill to a Select Committee. 

Kr. B. .~  I {ind that, there is general·agreCnent with my nl<ilion 
for meronce t,o Select Committee and I welcome it. But I do find when. 
ever Government try to bring forward any piece of Bocial legisllrtion, Mr. 
·JOIhi goea' for U88ndsays weare· not' going far enough., I ind there are 

~ or .. two other M_embers, here who hold the same opinion with regard ,to 
Uus Btll., PerhapM "hey do DOt realke some oB t.he diftieulties in OODnecs'!' 
ijon with promoting an ~  legislation of this bAture.· .  .  : ! 



rnB WOKLY HOUDAft BILL 

The last speaket·, my Honourable friend, Mr. Miller, has referred to the 
fact that there. is legislation on this subject already in ,existence in a DlJ,Ul-
bar of provinces, and it; goes further thaD the legislation which we propose. 
If, therefore, we were to accept the suggestion of Mr. Lalchand Navalrai 
that we should have uDjformity throughout ~ we shouldJ1ave 
to() go· as far asthosl" provinces have gone. That: may not be 
suitable under the conditions. axisting iB. certain 01 the other 
Provinces and We feel that we go far enough if we give· the Provinces power 
to apply a moderate Act 01 benefit to a moderate number of people, aud an 
Act. which can be generally accepted throughout India. It is always 
possible for a province to go further, and I think there is no such risk as 
Mr. ~  seems to contemplate, that this moderate Act which we propose 
will in any wwy iut.eriere with the provincial IElgialation already paised. 
1£ this Bill is }J1l8F<ed, it cannot be introduced in a province unless the 
provinr.e introduce!' it: Therefore, until that is done there seems to be 
no question of replllDsncy. Sir Henry Gidney raised the question of 
workshops. 'I'IJosC! workFhops are already under the Factories Act. They 
hllve their holidays under the Faotories A ~ and we feel that it is. not; 
necessary t.o go further, particularly in war time, than the conditions of 
work thlrl are l"id down in the Factories Act. As regards commercial 
establishments he mentioned the case of banks. So far as I know, banks 
are closed 011 Sundays, but whether people work inside with closed doors 
then I do not kuow. (Int.erruption). I know I cannot draw my money 
on Sundays. and there Rl'e a certain number of other holidays under the 
Negotiable Instrument!.' Act. 

Slr Muhammad Yamin KhU1 (Agra Division: Muhammadan Rural) : 
You cannot draw your money after one o'clock on Saturday. 

Lleut.-OoIoIlel Sir 38D1'J Gidney: Th..t is only money, but not work. l 

Mr. H. O. Prior: If we were to lay down that commercial establish-
ments throughout India should be closed on anyone day in the week, and 
closed wholly, it would, in our opinion, be very likely to interfere with 
the war Affort now going on. The work in commercial ~ and 
in factories, and particularly those commercial establishmenta that aN 
closely connected with factories is complementary and it is not possible to 
close one without closing the other. Therefore, we feel that this is not 
the time to() giVA powers t(l Provincial Governments without consulting their 
Legislatmes to bring into the weekly holiday list those commercial estab-
lishments. 

Lleut.-CJolonel Sir Henry Gldn.,: Why not give them overtime like 
Railways? . . .' 

111'. B. O. Prior: That will be a matter for another Bjll. 

That brings ~ on to the other criticism. In the ~  that have 
been made in regard to this BiIl:"-'and l' ·think-Sir Henry 

.  ' Pol'. Gidney's ~ ~  was pOBBibly r1lore in tJiis·1respeiot than any 
other' ~W  were told:that we ought to regulate hours of work. 
WeU, we have noL thought it neoessarY to do so in this Bil[ 
It will be difficult to do that on an Bll-lniia basis Mld lV9 feel tbst it is 
~  to' go somewhat slowly,.to get this W ~  for shops, res-
taurahte and ~  to· give the 'pl'OvinceR· power· to give them ~  

. . . 
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~.  half holiday. I hope that the House will'supp()rt my ~  
to refer the nill toO 'the Select Committee . 

•• JirlllldelLt (The Honourable Sir Abdur RalliJn) ',;The question is : 

!"That' the Bill to provide for the grant of w"!81dy holidaYI to pei'IIObl employed ill 
MoJM, COHUIlercial establiahmentt<, rutaUraDta and theat.ni be '.refernldto ~ .~ 
Committee cOUlisting of the Honourable Sir Sultan Ahmed, Mr. C. C. Miller, Sir 
P. E . . ~  Mr. JlIllllladas M. Mehta, Sardar Sant Sluh, Sir Muhammad Yamin 
nan, Maulvi Muhammad Abdul Gllani, Raja T. Mana""i)l.n, Rao Sahib N. ~  
Mr. N. M. Joshi and the Mover, and that the Dumber of members whose preie'lce 
Ihall be, neo':l8l11ry t.u ('Onstit.ute a meetiug of the Committee _11 b. be." 

The motion' W'I!; ~ . 

REPOR1' OF 'IHE PUBLIC ACCOUNTS COMMITTEE. 

fte Bcmoarable air leremy It ..... a (Finance Member): Sir, I'move: 

"That the Report of the Public Account. Committee on tha accounts of lQ39-4() 
be taken into col1sideration.·' 

1Ir. Preald ... , ,(The ~  Sir Abdur Rahim): Motion moved: 

·'1'I.at the Report 'If the Public Account. Committee on the aocount. of ~ -  

be taken into consideJ'ation." 

Dr. air Ziauddin Ahmad (United Provinces Southern -Divisions' 
Muhammudun Rural): When we agreed to the postponement of the ad· 
journment motions, it was understood that t4e Public Accounts Committee 
Report will not bE' taken up today. 

Mr. Prelldent ('J'he Honourable Sir Abdur Rahim): There was no such 
condition at BU. That "'88 treated as a ~ matter. 

Dr. Sir ZlaudcUn £hmad.: I beg to move that this report may be consi· 
dered OD another official day. 

Dr. P ••• Billers .. (CalcutAi& Suburbs: Non-MuhamlDadan :Urban): I 
IUpport the mLii('u. . 

Kr. President (The Honourable Sir Abdur Rahim): The Chair cannot 
accept the motion. 

The Bonourable air l.rem,. BIlImIll: Sir, May I say ..... 

Mr. PreIldeat (Th'3 Honourable Sir Abdur Rahim): I do IJPt.'hillk the 
Honollruble ~  need argue it. 

Dr. B. D. ~ (Nomina'ed Non.Official) : Mr. Pres,ident, I deei" toO 
take this opportunity ,tl' requ611t the attention of this Honourable Jtduse 
to a fn,,' pointe of public ~ Sir, I ~ iJl the tiNt ~ r.ef,er-., 
briefly to the ~  subject of capitlll: ~ . Proper ~~ 
over capital expenditure should be exercised or ~  'he ~  ~. * 
vance mou.ey for (lbpital expenditure prejeota unden.aken by Pmoviaeia1 
GovetnmE'nts or .Indian States in cotmection with which they QOJD8 to the 
Centml Govemlu( nt for funds. . Capital expenditure very often covers 
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very large sums of ~  the effects of which 8M felt ~ .  
sometimefl leads to results, which are often discovered too late. ip order to 
('emedy the evils which bave been, accomplisbed. So, the ~  Gov-
ernment Rhould not get committed to an unwise programme of capItal ex-
penditure, Rnd there 811ou1l1 be adequate machiDery for,tCPElc)ring uapital 
expenditul'p ~. It may be urged thai; this W M.t the busineu of 

Kr. President (The Honourable Sir Abdur Rahim): Which page of tbe 
report is the Honourable Member dealing with now? 

Dr. R. D. Dalal: The most preliminary portion, capital expenditure. 

Mr. ~  (The Honourable Sir Abdur Rahim): 18 it dealt wilh in 
the report at all? I want to follow the Honourable Member's argument.. 

Dr. R. D. Dalal: Yes. Sir. I do not exactly remember t.he page but 
t.he q'lbject is very important. 

)(r. ~  (The Honourable Sir Abdur Rahim): The subject may 
be very important but it may not have been dealt with in the Report, 

Dr. R. D. Dalal: I shall finish this point in a minute. 

Kr. President (The Honourable Sir Abdur Rahim): The Honourable 
Memhel' iR talking about capital expenditure. It must be dealt with in 
the Rt'port somewhere. lD the question dealt with in the Report? Be-
caURp the Here.rl iii under consideration. 

Dr. R. D. Dallll: The Honourablp the Finance Member wilt support me 
thnt this is in the Report. He will be able to express an opinion as to 
wheth"ll this is in order (,1' not. 

The Honourable Sir Jeremy B.a.tmnan: The position is that capital ~

peniliture ill neoJt with under many heads just 8S revenue expenditure. I 
wquld sllbmit thllt if the Honourable Member is making some general 
observations Rhollt t.he c(;ntrol, the degree of accuracy of the cont.rql of 
capitcl exponditure (til compared with expenditure debit"ble to revenue, 
then J would submit thrtt t,his arises in 8' general way. 

)(r. President (The Honourable Sir Abdur Rahim): But this point can 
only be deaIt wit.h wit.h reference to something in the Repol't. The Honour-
able Member must point out the part,ioular point he is dealing with. 
There is a lot of capital expenditure dealt with in this Report. 

Dr. R. D. Dalal: There is the Vizagapatam Harbour Scheme, and J am 
making my ~  in regard to that, for example. 

Mr. PI8Ment (Tho Honourable Sir Abaur Rahim): Where it that? 

Dr. B. D. Dalal: I do not remember the page. 

Mr. President (The Honourable Sir Abdur Rahim): If the Honourable 
Member cannot remember, the Chair cannot allow him to talk at Ian4Pm. 

'!'he ~ -Sir ,etem; btlman: Itis on page 18. • 
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Mr. 1I1'eIlclenl (The ~ Sir A ~ Rahim): The Honourable 
"Member· ht\8 appurently not read the Report. I think the Honourable 
~  !lad better point 'out what he is ~ to. 

Dr ••• D. Dalal: I know this point was dealt With in the Committee of 
which 1 am 11 melhber. I have been a member for the last ten years. 

1Ir.· President ~ Honourable Sir Abdur Rahim): I want to know 
where inl£! IS dealt with. . 

TIle Honourable Sir Jeremy Balsman: On page 18, paragraph 20, you 
will f:;nd a refel'ellCC to the Vizagapatam Harbour. 

Dr. R. D. Dalal: It llIay be urged t·hat this is not the business of the 
C6.ntral Government, which is mostly concemed with advancing the mOlley, 
and should not b.3 concerned with the actual effect of the projects. But 
the projects may become of such a magnitude that if they fail to carry 
out the .;xpectatiouE;, for example, if the capital that is required for com· 
pleting the: projects is much larger than was originally anticipated, .... 

Mr. President (The HonourRble Sir Ahdnr RRhim): ~ tht> Honourable 
"Member refE-rring tv the VizlI.gapatll.l1I Harbour? 

Dr. R. D. Dalal: Yes, Sir. Or if HI(' :viel(l, whieh is drawn from them, 
is nllICh smaller t.han was anticipated. the projects mllybecome of such 
magnitucie AS to aflect the whole financial position of the borrowing 
Authority. 

JIr. President (The Honourable Sir Abdur Rahim): The Chair cannot 
allow the Honourable :\Iember to go into all that. 

Dr. :I.. D. Dalal: Take, for instance, the Bombay Backba,v reclama-
tion scheme, the Sukkur Barrage scheme, VizagapatulIl hllrbOllr 
scheme .... 

Kr. President (The Honourable Sir Abdur Rahim): The Honourable 
Member cannot gu on like this. These things are not referred too in the 
repcrt. 

Dr. B. D. D&lal: Then, I paEls on to the next point. I am of opinion 
titst the Provincial Governments should not be allowed to overdraw their 
current accounts. They should be regularly in credit on ~  current 
accounts. 

Now, Sir, I shall mention a few other points. IlJld I hope the Honour-
able the Finance Member will be please!i to enlighten the House on those 
points. My fil'lt point is this. Can the income derived from forests 
be increased by ghing contracts to good landlords in place of direct. 
departmental administration. My second pOint is this. In olden 'days 
. ~  ~ .  State ..... 

" •• Pre.t4en\ (The Honourable Sir Abdur Rahim): These  are again 
pb&t,ract questions which, the HORourable ~ -.  ~ ~  
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Dr .... D. Dalal: They are aU dealt with in tlie Publie Accbunts 
(JommitteeReport. They are alwaY9 dealt with in the session -of the 
Public Accounts .committee and we are just .  .  .  . 

Mr. PreIId ... , (The Honourable Sir Abdur Rahim): In that case, the 
Honourable Member_ ought to .be ,able to point them out; otherwise he 
can raise all sorts of abstract questions. Was this question raised before 
the Committee? . 

(The Honourable Member kept silent.) 

The Honourable Member can lay down any proposition . he likes in 
discussing the budget; but that is another matter. In discuBBing tliis 
report, however, he must deal with the matter that has been raised 
before the Committee. -

Dr .... D. Dalal: As you want the pages, I will go by pages. 

JIr. PrtIUllDt (The Honourable Sir Abdur Rahim): I want references. 
I do not want that abstract questions sW;)uld be dealt with. 

Dr. B. D. Dalal: Then, I will refer to Grant No. 12, Executive 
Coullcil, page 23, of the Heport (Volume I). Is that elear? 

Mr. Pru1den' (The Honourable Sir Abdur Rahim): What about that? 

Dr .... D. Dalal: J would like to pay a tribute to the public spirit 
of the Members of the Viceroy's Executive Council .  .  .  .  . 

Mr. Prea1c:lent (The HonourabJe Sir Abdur Rahim): What has that 
got to do with the Public Accounts C!)mmittee Report? ,The Ho.nour-
aLle Member is really wasting the time of the House. 

~. B. D. Dalal: They have agreed to draw reduced salary, and this 
fact IS mentioned on page 23 of the Report. -

Mr. Pruldent ('I'he Honourable Sir Abdur Rahim): That is not a 
question of public accounts. 

Dr .... D. Dalal: We must pay a tribute to the existing  Members, 
because the pay of the Members of the Executive Council is protected 
in the same way as that of the other officials, and 'it cannot be changed 
except by Parliamentary legislation. 

The Jloaourab1e Sir Jeremy 'Bal ..... : The point is mentioned in 
paragraph 88 (page 28) of the Report. 

Dr .... D. Dalal: The existing ~  have volunteered to accept 
t.ho new rate of pay, so that there should be no .discrimination 88 between 
the existing and the new Members. 

Then,Sir, ~ word as, rePros· paragr8lph 19, page 8 of the R ~  
Vol'ume I. It ia the 'Auditor Genetal who in the main, guides the.affaIrB 
of the Public A ~ . Committee, and 'J hope the Hou8e will take 
. thiK opportunity to place on record its appreciation of the 'vaJ:uab,le 
t. • 
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8&8iatanee Sir Cameron Badenoch rendered throughout, the ,lIes.ion, of, the 
Public Accounts Committee  during August, 1941, and 'Of his lucid Com-
ments on the various appropriation. accounts which ~  ~ ~ ~  the 
work''Of the Public Accounts Committee. Although I' thiDlt'ft 'lldeiltable 
to a'9Oid my suggestion that this Legislative Assembly ,ahould develop 
-into a sort of Admiration Society, I still would like to ,say one word of 
811preciation for the great kindness we have always had from' tbeHonour-
eble the FiDiince Member. 

JIr. PruicllDt (The Honourable Sior AbdUl" Rahim): Thai is what the 
Honourable Member had been doing all the time. 

Dr. B. D. Dalal: I take this opportunity to acknowledge the fairness 
and the courtesy which Sir Jeremy Haisman has alwaYJil shown to the 
members of the Public Accounts Committee. I must refer to the fact 
that at the time of the discussions in the Committee Sir Jeremy Raisman. 
8S Chairman, has always taken an independent attitude, even ~  

that he has »safeguard certain definite interests of the Government of 
Indian as Finance Member. 

:Mr. PreSIdent (The Honourable Sir Abdur Rahim): I am sure Sir 
Jeremy Raisman has done his duty. 

Dr. B. D. Dalal: He forgets his official position even and he joins his 
non-official colleagues with great heartiness in the attack which they 
deliver on the representatives of the various Departments of the Govern-
ment of India. 

Kaulvl Kuhammad Abdul Ghani (Tirhut. Division: Muhammadan): 
Sir, one important feature of the Budget that has been discussed in this 
Report has been that there was a large saving which amounted to 6'22 
per cent on the whole. It is said in the Report that a sum of 
Rs. 7.77,16.213 waR set apart under a supplementary demand. I main-
tain that although it was shown as expenditure. the amount was not 
8ctuany spent. Therefore, practically speaking, the amount was a sav.ing. 
It is a simple matter of accounting transactions and nothing else. But 
it. was an actual saving. Therefore, we can safely lay that the saving 
in the year under report was actually 6'22 per cent. 

Bir. we discussed many things in the Committee but I would like 
to bring one or two points to the notice of the House. I had always 
regarded the Railways to be a losing concern, but when ~ it 
with the Defenee budget it paled into inirignljficBtlce. t wilt draw the 
attention of the House to  page {I (para. 19) of the Audit Report-Defence 
.Services. In this Report there is 8 heading 'Missing buildings • under 
the Defence Department. A number of buildings ''Were 'found to be 
mining. The Report says: 

"During the audit of the account of a Military E ~  SeniClfI Pivision it __ 
"",eel that tbe R ~  (jf Buildirlp had not beenproperl7,' lDIiota.m.i1. Bat-iiel in 
relpeet of IODIe of the buildillJl had been puted over ... "h .. ' of paper Wit.boo& .,.y 
illdh:i&tioo of tbe date or authority for cancellation of the eDtn... ' ,  , 

; III! regard to IIOme of the. Cllllce11af.ioa., it Willi expbdaad that. the 'bUilcUo. ""d 
dill DOt. exilt and that authority wal all10 Dot traceable for their demolition. On 
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furtlter invelltigat.ionl being mlde, it 11'&1 ~  'hat. call!l of a .• imijN:, nature exiawd 
in lOUIe other DivillioDi al well. .A lum of Re. 1",97,309 repreaeDtiDS' the book nlD. 
01 the milli.,'lIIiildingl baa ,iDee belm written off by Govemmtlllt.." 

,ThiS fact WH 'brOught befo"te the Committee and i' ~  bring t9 ,the 
notice of the House that this ia not" satisfactory way of dealing. Therft 
are other things. Several financial irregularities come to ~  notice year 
after year and this ~  also some were brought to our notiee. The 
Railway Audit Report, page 17, paras. 29·30, deserves the attention of 

~ . Solile contractor used to book timber on verbal pretext ~  
not on written orders when he was ordered to send timber to ~  military 
department. The booking 8UtihOrity lin the J(8ilwaya for a nUmber' of 
years and particularly in the year under review believed him and on his 
verbal request booked timber, the freight of which was above l{s. 3,000. 
Ultimately it was brought to the notice' of the Defence Department ana 
they denied altogether to have given any verbal instructions or even 
written instructions to anv contractor whatsoever. However that amount 
wall ultimately written oft. There are innumerable cases of such ~ 
larities in the railway budget. They are all dealt with in the report. 
It is quite unnecessary to cite a number of cases because the report is a 
public one. There was a suggestion before the Committee that the losses 
on the strategic railways should be ae<lOunted for under defence expendi· 
ture. I a.lso hold the same opinion. The House should consider which 
head of budget is appropriate for such kind of Josses, whether they should 
go to defence expenditure or to general expenditure, because there il 
always loss on strategic railways. There is never any saving. The 
strategic railways are meant only for military purposes. 

There are many minor p6ints with which I do not like to trouble the 
House. I will mention a few typical instances. When we dealt with 
Grant No. 47·Aviation, we found there was a large saving. The money 
thnt was budgeted for in the year was not 9peot. When we ~  
the department, they could not satisfy us as to tqB real need for the 
nmount in the budget. This only shows an effort. on the. part of the 
department to hoard money. . 

. There is one point ahout Grant No.2, relating to Central Excise about 
~ off revenue under salt. When there are big amounts unrealis· 

able, then the Central Roard of Revenue sanctions the writing ot! of ~  

amount. When there is a small amount, the write off is sanctioned' by 
the Collector. I think such writing oft by a subordinate officer should 
not be allowed. I think the Central Board of Revenue is the final 
Ruthority to S8.!lction the writing off of any amount small or big. 

!'he ,K'OIlourable Sir .Jerem,·lt&IImu: To' which paragraph is lh. 
Honourable Member refel'!'ing? 

Jlaulvt Kuhammad Abdul ClbaD1: Under head Salt Public Accou.nta 
Committee proceedings, page 54,' IIb&ot writing oft ~  from salt. 
There the witness said ~ big quantities were written ·off lly the Oentnl 
~  o.f Revenue and small quantities by the Colleetor. The ~ 
$l\ould Judge whether the same kind of, system 'should not be followed 1ft 
each and eyery case whether the amount is big or small. Either' the 
lI.;ritlng off should be done by the CentralBoQrd of Re-renue or by the 
Collector. ' 
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''- ~ U ~.  Abdul Ghani.] •  .  ' 
When we eleaLt with Grant No. 82, Geological Survey .(.page '17 Of the 

evidence) we found that a sum of Rs. 1,280 was spent on the passage 
of an: officer tlent on deputation to the United Kiugdom. W. ,w&1ited 
to ascertain whether that amount W88 properly sanotioaed or oot'l but no 
eatisfaotory account was given. 
When we dealt with Grant No. 12, Executive Council '(page 92 of 

the' proceedings), we leamt that a. supplementary demand was made in 
the year Under report, but that proved to be quit8exC8BBive, and during 
tho examinatiQn of witnesses we were given to ubdel'Stanq that still there 
werE; four reserved saloons lying for the Members Of the Executive 
Council; and I think on account of the increase in their number a. larger 
number of saloons will be indented. The House will consider whether 
that is expedient in these days of war. 

R.a.rding savings under other heads it was stated that they were 
due to the, war. I think that was a satisfaetory, explanation and we 
accepted it. 

Sir. with these observations, I ~  my seat. 

• Mr. LalchaDd lfavalral (Sind: Non-Muhammadan Rural): Sir, I havtl 
noticed a. tendency t.o make unnece88&l'Y demands for supplementary 
grants. We have seen that when these demands are put before the 
House, many questions arise as to whether they are supplementary grants 
or whether they are necessary. I find that the attention of the Public 
Accounts Committee was drawn to that and on page '1 of Vol. 1 of the 
Report we find this: 

"While we appreciate the reasons leading to the preaentation of theae supplemen· 
tary demand. and the realOns why expenditure did not eventually rome up to expecta· 
'ion., we would IItrell8 that great ('are should be taken before suppleml'lltary demand, 
ano preFented to the AHembl,.." 

This really means that due care is not being taken and they give a 
waming for the future. Again they say: 
"We trust that the recommendationa made in thi8 regard in our Report on the 

Ac.:ount. ·for ,1935·36 will not be overlooked," 

Which presumably meaDS that those ~  of 1935·86 
have not been carried out. Therefore, there is all the greater naoeBBity 
for impressmg upon Government that care should be iaken about supple· 
~  demands and no unnecessary demands should be made. 

On page 4 of the Report the same question is referred to and we find 
that supplementary gra.nts could not be fully utilised, one reason being, 
,. cancellation of the tours of Honourable Members of the Executive 
Council". • While I weleome this I think we should )plow how these 
tours have been curtailed, who are the ,Members who have' curtailed 
them and' who are enjoying them, etc. Formerly there were several 
saloons in which they . ~ . For ~  the .Ho,-has, been 
demaDding that these saloons should be stopped anel officers who go OD 
ltour should travel first class, even reserving the ~ compartment if 
nece88ary. The Jast speaker says that four saloon!! are.' still resel"veci an4 
he thinks they might be increased. We feel 8trongly .that not OJJ1y 
shou)dthere be no increa8e but those four __ alopns aleo should be stOpp8cl. 
Whenever we have asked for some little amenities lilae additional COm-
partments on account of overcrowding,' we have been refused ontTie . 
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ground of war and even wagons are not giveq fQl .. ~  ofgo¢s. 
But, even in ~ ~ we, find these .8alpons, and we ~~ .  ~  ~~ 
should be ~ .  ~  US8t of tJ;!.e public. The. other ~  ~  
I found that they ~  amalgamated two railways WhlC4 ~ arrived .. t. the 
same time and the other train took the load of the first train' ,Iso and 
it WI¥! qvercrowded.,· !4nd, on complaint beingmadEt. to _ ~ ~  
Oiticers the reply 'was thJlt they .could not' help it. In ,these days. <4, 
overcrowding I ~ ~ ~. '. :", ,: 
I will then refer t9 the )osses on strategic railways mentioned on p.age 

7 of the Report. This is n questi6n 'ofactJl)mltfng.',attd there has :'been 
a difference of opinion with regard to ~  membe1'8 lof the Com-
mittee being of the view that it should be charged to the Defence 
Budget instea4 of to the general revenues. The . ~ ~  is: 

"Ill view of the fact t.hat the Defence budget ie rio: longer a contract: budget' •• a 
that it will 'make no ultimate difference to'the incidence 'of thiaexpendit.ure ~ 
it ia included in the Civil or Defence side of the budget, we agree ~ tbere is DO 
ne(,l,o.oity to change the present procedure "ilb regard to' the accounting of these 
charge.!, at allY rate during the war." 

Now, this is what I would like ~ ~  Memb';riO: ~ . 
VY"by should there not be Rny difference, and ~  particull\cly. ~  a 
time of w&r. I, therefore, submit that wren" there 'is a difference of 
opiiiion on this 'point it should also be cOhsidered seriously by ~ .  
I have ~ ,more to say. Sir. . ""i',-':' 

Dr. Sir Ztauddln Ahmad: Sir, we 0'1 this side'were very accomuiodnting 
til thG propoe&Rls of the Honourable the Leader of'the House' 'but:"'e ''ate' 
sorry to notice that he did not consent h. the conditions whIch ~~  
while r.greeing to his request that the discussion on Publib Accourib:Com-
mit tee Report will also be postponed. Now, r come to the subject matter 
whi(;h WE: thOught, ,,;ollld not be dis(\UESed today" Ofcdu'rse'! jll!lt: got 
a copy. of the Report of the Public \.ccounts ~ -~  'and 'we' .'. • .. 

Mr. PrestdeDt (The Honourable Sir Ab6ur Rahiin): The' RepOrt 'was 
~  before. I '  , '" "  " : 

.:' !t(;: "I • 

, .r. L&1chaDd •• valr&i:' It was done at the last'SaBon of,the A~  
bly amI we had. forgotten . ,; , .,' '. 

Dr. Sir ZiauddiD Ahmad: I was not ~  ,  J  ' 

!'he Honourable Sir Jeremy BaisDunl: It was I:fl>own,' on th'3 agenda 
for the last· Session. .  ,  , ,  '  . 

Dr. SJr Zlauddia Ahmad: Whieh we did not receive on account of our 
• absence. Sir, 'weare thankful to the Members ofth& ,Public' Accounts 

. ~ . ~  ~ ~ excellent: report which they have plU6d in our hands. 
There IS one OmlB810n to which I thought ;r should Graw theatteD.tioIl of the 
House. We expected that they would, review the' ~  of the 
Supply Department. No. doubt,'the Supplv Departmel'lt is $utsirl" tile 
jurilJdiCt.ion of the Standing Fi,D8.tilce Cowmit'tee, beo>?\lse it is not a votable 
..~ . but •  . .... " ., ,  ' 

~. Honourable Sir .Jeremy BalsmaD: The ~  Member is 
apparent!l;v under some misapprelaenlii,)."l; 90cb eltperidil;u\l8·'IW,was im:1Il'-
red by the Supply Departin8llt·wasi reViewed by :the Committee; 1.' The' f.efl 
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fSir ' Jeremy Raiaman.] 
thutthe'Bttuiding Finance Committee does not deal 'with it had n01.hln, 
to do with it. The Military Accounts ~  dealt With ~ qus8tfon 
qf. rnilitdry supplies. . ' 

:'Di'. Sir _uddln Alnn ... : I was coming to ttie Military Aeeotints COm· 
~  immediately, but the Military Accounts 'Committee does not cover 
all the items connected with the Supply Depal'tmen" 

The Honourable Sir "._, ""mAD: It covers part of the expenditure 
iueurred by the Supply Department . 

Dr. Sir Zla1lddiD AJuv.ad: I refer to that part not covered by ~ 

Mijital'y Accounts "Committee. Hut I thougbt that they would really 
diSCUBS the economy that eould be inu-oduced by a better system of PUl'-
chases., inspection .  .  .  .  . 

'!'he Honourable Sir Jeremy BailmQ.: This was done. 

Dr. Sir Zlau4d1n Ahmad: Not quito. It was discussed 0!l_ .. the 1toor of 
the,']l(,lUss. Now, this particular ~ I wish they Ill_BY do it in future 
hl'ct.l.Use we really depend upon the Public Account,,, Coniinittee to scru-
tinize the expenditure of this very large expending clepartment in the Gov-
ernment of India., They make purchascli amounting ~  about. rupees ei8hty 
er,llief:lper Bnnura. This expenditure ought to be IIcrutinized by 11' Com-
mittEi.e of'this House ~  the only committee which is autborized to QIl so 
is the Public AccountS, Committee, and I h,ope tIUlt they will take "!ery 
great care to go into the details and the manner of expenditure ill the 
Supply Department. We are all in favour of the "Iiar expenditure wit:hout 
limit, but at, the .samo time we do i:mpress that t·hc taxpayer's ITaoney 
ought to be spent in a very economic rr:unner and it i .. very desirable ·tbat 
Wt' should ;have a certificate from tho:! members I)f the Public Acoounts 
Committ.ee that the money has been spent in the most economical manner. 
For example, I would have very much liked the Public Accuunts COD'!-
mittee t(' re.ww the manner of inspection which 's very very de fec.-tive, 
because part-bime officers are employed-llot permanent officers-.to do this 
very important work of inspection. A review of this kind, therefore. would 
have been welcomed by the House " 

The &eoond sYlJtem is the system 01. apprMal of specimens. Tbte is 
also very defective and t.he Public Accounts Committee ought to. have 
scrutinized this particular aspect ali we.H. They are sent at prest-nt, 
all was pointed out on the floor of the House, to oertain persons and-they 
Del'er ~  in time unless some backgl-ound methods are' adopted, and I 
suggest on the ~ of, the House that instead of one inapectiilg &utbarity 
to pal!'S' these 'llpeelmeD&, they ought to follow the system that -lW.. are 
fcUmving .. ;regarda examination papcn, namely, that these' SP('t-tmel11 
Ollght 110 be given a special artificial nomber so that the peraoJl who;' is 
leally .cbeoking the specimen may not DOW from wbom'it h8H"'ciome, 
and . thel'fl should be several authorities ~ to paSl these 
speCImens .  : 

,-' "  " :,,'J ' 

.. JIr. JIdIid_ (The. HOJlOUll&ble Sk· Abchv Rahim): I t.hink ,1Ilh1Hou. 
OW'llble'M9IRber i. ~ dealing with the :Report: 
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Dr. Sll' ZtauttdlD Ahmad: Bir, I IUD dealing with the Report,. but tam 
pointing out the' omissions for futuregllidance. 

Mr. bllklnt (The Honourable Sir Abdur Rahim): TheHOI'l.ourable 
Member should not t;peak on what the Public Accounts Cotnmittee ought 
to do. 1 think he had better confine himself to the Report. ,.;. 

Dr. Sir ZlauddiD Cmadl: If these ~  are IlOt pointed put now, 
they will not be dealt with even next time .  .  .  . 

Mr. PresideDt (The Honourable Si: Abdur Rahim:: I think the Hon-
ourable mC'mber can speak on that when the time. comes. . . . 

Dr. Sir Ziaudd11l AhmU: While commenting onlhe Report we should 
n.)t onl.} comment on what they did, but we should al80. comment' 'bn 
what thly did not, and I am just pointing out what they did not do. 

Mr. President (The Honourable Sir Abdur Uahim): 'rhen thfl Hon-
ourable Member will be quite irrelevant. I think the Honourable Member 
must (!onfi,ne himself to the Report. ' 

Dr. SIr Zlauddin Ahmu: Should I do it at the time the ml1tion for 
df'ction of Member!:! of l)ublic A ~ Committee js laid beiora the 
House aud make Ii two-hour sptlech? 

Mr. President (The Honourable Sir AbdUl Rahim): The only rt'I.it;n.nt 
questioll now is this Report und the Honourable Member must deal 1\ith 
it. 

Dr. Sir Ziauddin Ahmad: OmisslOns of the R~  are a1&o' re}e:. 
vunt ..•. 

MI'. President (The Honourable t;ir A.bdUl Rahim): No. 'rhere are 
heups of things which have not been dealt with in the Report . 

. , Dr. Sir ~  .AIlmad: Thev ought not to have been omitted.. By 
rulings we are handicapped. oui-mouths o.re shut up. We have got 
geulline grievances and if this is not the occQsion, I wandel< . 

Mr. Praaident (The Honourable Sir Abdur Rahim): The HoOt'urabie 
Member will get ma.ny occasions to make his Buggestions as to what the 
Public Aocounts ,committee ought b do or ought not to do but this is 
not the occasion. ' 

Dr. Sir ZlalUldin Ahmad: Sir, It.'I.ought when we discuss the ~  
we could a180 .  .  .  • 

Mr. Prtaldent (The Ho.noux8.ble Sir Abdw' R ~  With reference to 
any questions dealt with in the l{eport, the Hon.)urabl8 Member can 
mb1..e hia comments and remarka. 

Dr. Sir Ilauddbl .Ahmad: Alright, Sir. Let U8 U'iSume that our 001. 
leagues I,ave been very perfect.. Thtly have reviewed every possible thing 
that tht'y could possibly re.ie.w, and then we confine our remarks only 
tIr.l what they have claDe·and not to what they ,have oot done. pi ('(Iuree, 
I abide by the ruling. 
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, ~. .  (The Honourable Sir Abdur ~  .~. ~.  have 
not done is in connection with sometniug they have ~~ with, then the 
Hononr&ble Member can point that (jut, but the Honourable Mpwber 
08tUD9t deai with the general duties and functions-01 the iFublio Aceoonts 

. ~ ~W.  '  ,  " 

Dr. Sir Zlaucldfn Ahmad: Now, I take up oruy those questibns which have 
been ~  in this Heport. On page ~A . U .. -.  diseuse the 
tnninteilance of gardens connected with these arch.aologic:\} ~ . 

,,\tteutir.n has been repeatedly drawn tu this question, that the depart-
~  is spending more money on IYIJ Iit-ns and lesa on the monuu.ents 

theiTIselves and I am glad tbat' aftention has been drawn to it. bv the 
Public Accounts Committee. The (;Il!,,,,tion also :ll'ises whether-munici-
palities ought  not to pay for the lllliintenaru;e of the (;al'Cien,,; ,bm wh.ther 
t,bey ~ ..  or do lIot pay, I think the Archreologic:l.l Department should 
not spend very large sums of money 011 the maint'3!lllnCe of gardem, ~ 

should give preference to the ma'mtwance of the monuments them-
sl'llves. 

•  1 ~  now to page 77 01 the l{eport where it 1111)'8: 

"it has been decided t,hat with effed from the current year, only a 8um of RI. 4[, 
lakbe from ~  ,profits from the circulation of lIIIlaU coin will be' taken to Revenuc and 
that ~  balanCe over this figure wiII be credited to a Suspenae Accouni which will 
be avaIlable' to even ont' the recl'ip'ts over :a series of years." 

I do not know whether it. is sound financial policy during the war. It 
milo} be ~  in peace. time. The attempt to build up a reserve i.s 
incorrert when the lIIoneyis badly wanted for war purposes. In normal 
tirr.es the policy rna," be nil right, but in these abnormal times when we 
have to tap all possible 80urees of income, it is not desirable to create 
any Epecial reserve which might be \IReful wh{'n the war if! over. There-
lore, it is open to ohjeebon to create allY suspense account for this parti. 
eular item during the war. • ,. 
N ext, on page 37 of this Report. they discuss the 10dS 011 strategic 

line!>; in reply the ~  of 1924 was quoted that, it was ~  
from the contribution to general revenues. ,No dOllbt thisOQllventlOn Wfl 
there" but at the,snme time:. it scems desira.ble that we ough\ to show 
somewhete in the budget that this is ,thelldditionul sum which we give 
t.o the Defence Department, It IS shown as a loss to revenue and no\ 
credited to revenue at all; but I think' it is very desirable t;hat it ought 
to 'COlne-in the general bndget and the amount spent on the strategio 
lines should be added to the budget of the Defence Department. . , 

I come now to page 38-abandoned .lines. The point Will:! raisea "why 
the entire sum "'hlch' had, ?een ~  to the officer was not ~  
from him, in instalments d necessary, . I have not got ~ satisfactory 
reply to t,pis question ~ all from the Public A ~ ~  C?mmlttee, ~  
the Honourable the Rtulwfty Member. ~  a bne IS aband&nede.nd 
given' up altogether . Thtlre is 8 definite 10s8 of capital. Where. should 
it be debited? Should it be put in the ~  c;f the capital ~ ~  
and reduce the capital at charge ~  should}t be charged to ~  deprec18tlon 
fund? No "d'oub't' 'the taxpayer will continue Ito piry tbelnterEJat 011 the 
8umonginilll)' spent on these lines .. 'rhe. money has already beenapent; 
add the ~  eotttinucs to' 'pay ~  mterest. "Inwpat ~  ,are you 
\vritingMf? In the C8S80f 'companles I undustula. ,you Wl'lteoff .tb. 
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capital and the share value diminishes and the loss falls on the share-
holders; but in this clAsa on whom will the 1088 fall? The taxpayers con-
tinue to pay interest on this plArticular amount spent on abandoned line. 
How will this money be accounted for? I have not got a clear reply 
to this question. Theile things require clarification and I hope the Financd 
Member, when he gets up to reply, will explain how these sums will bt' 
necounted for. 

The next point-on the same pag&-is about repayment of sums whieh 
were oVt'rpaid. A very interesting argument is given here-on page 38: 
"But it waa explained that the uaual practice waa that. overpayments, if they were 

received by the Government aervant concerned in good faith, were not recovered ter 
more than a period of one year from the date the irregularity waa dillCOvered, aa 
Ncovary for a Jonger period waa eonaidered inequitable. The Committee felt that, 
I'T""Q 'f1Cie these allowances were excellBlve and that the ainounts paid and ~  justi 
fication for them ahould be re-examined by Government." 

Thi" ~ the first time I hear this argument, that if an officer has over-
drawn .~ amount in good faith and if it is not discovered for one year, 
then ~ amount ~ written oft. I have seen cases after cases when the 
Ilnwunl is debited by the Accountant General-they have got another 
example (If the SBme thing on another page, but I will refer to that later 
on-thlAt they are now trying to re('O\-er a thing which was left unnoticed 
fO!' the last 20 or 25 ~ . DoeR this ~- that the Government ~  

iutroduced in the case I)f servants in one particular branch of Government 
service apply to other departments? This requires elucidation. If we 
allow tllis principle to get through Ilnd accepted, I think officers will not 
be so (,lIreful as thev would be otherwise if this rule had not been in 
pxistencc. ThE'rt'fore; I do beseech the "Finance Member that he should 
examine very carefully and see that t.his rule ~ not allowed to operate 
Ilnd thnt officers !.hould be required to PU.'i even if the mistake is nc.t 
d:scon-red within twelve months. 

The next thing I ~  to refer to is the question of sale of scrap iron 
to which attention has been drawn in page 39 of the Report. We have 
seen tiltH' after time the example of the ~  Western Railway where 
rwru.!J 1rot1 was removed without payment nnd a committee of inquiry was 
IIppo:nrl·d-we have not got t.heir report-on the North Western Railway. 
The }>uhIic Accounts Committee hllR noted with .~  that tit least 
in OIl(' CH8l,--the East Indian Rllilway-they have not allowed this SCl'llop 
iron to be removed without actual payment of the vnlue. That is one 
f;olitnry instance where it "':I\S done and T am 80rrv that the Publi,! 
A ~ ~  did not. notice n large number or' cases where scrap 
iron was removed and trllllsfer!'ed to Jllpnn :U1d is now being used against 
our"elveR-whieh was not paid fOl: ot all. I think this ~  to have been 
t!xaminea m9re c)osely bv the 'puhli(' - ~ Committee beC'ause it 19 
15 one of the scandalous problpmA in C'onnection with the sale of 
P.II. various articles by ~ . TliC' next question to which T 

would like to draw attention 

The Honourable Kr .•. S; ADey (Leader of the House): It is now 5 
o·(!lock. 

Dr. P • .-; B&nerJea: Yes, ~  is now 5 o'elock. I also ~  to speak. 

Mr. Pi'eJddent (The Honourable Rir Abdur Rahim): Very well. The 
House stands adjourned tIn 11 A.M. to-morrow. 
The Al!sembly then adjourned t.iU Eleven of the Clock on Thursday, 

the 12'tti: February, 1942.' 


	001
	003
	005
	007
	008
	009
	010
	011
	012
	013
	015
	016
	017
	018
	019
	020
	021
	022
	023
	024
	025
	026
	027
	028
	029
	030
	031
	032
	033
	034
	035
	036
	037
	038
	039
	040
	041
	042
	043
	044
	045
	046
	047
	048
	049
	050
	051
	052
	053
	054
	055
	056
	057
	058
	059
	060
	061
	062
	063
	064
	065
	066
	067
	068
	069
	070
	071
	072
	073
	074
	075
	076
	077
	078
	079
	080
	081
	082
	083
	084
	085
	086
	087
	088
	089
	090
	091
	092
	093
	094
	095

